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Monday, April 4, 1860/Chaitra 15,
1882 (Saka)

The Lok Sabsa met at Eleven of the
Clock.

IMr. DEPUTY-SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
Tibetan Refugees

+
[Shri P. G. Deb:
.lz“_i Shri Assar:

Shri Arjun Singh Bhadauria:

Shri Vajpayee:

Will the Prime Minister be pleased
to siate:

ta) whether it is a fact that five
Tibetan refugees are reported to have
dicd while in transit by rail from Mis-
samari camp to Pathankot on the way
to Dharamsala;

(b) whether it is also a fact that
thirty other Tibetans have been found
missing at the end of the journey;
and

(c) if so, the details of the incident?

The Parllamentary Secretary to the
Minister of External Affairs (Shri J. N.
Hazarika): (a) Four infants died
during the train journey from Mis-
samari to Pathankot. They had been
in a poor state of health on arrival
from Tibet,

(b} and (¢). No. All the refugee
passengers have been accounted for.
Nine refugees had run away from the
Missamari Station before the tramn
Teft but subsequently they returned to
the Missamari Camp.

T3 (Al) LS—1.
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Shri P. G. Deb: May I know how

many Tibetan refugees have been

given permission so far to wisit
religious places in India?

Mr. Deputy-Speaker: What has that
to do with this?

Shri Vajpayee: May I know If any
medical arrangements were made on
the train carrying the refugees to
Dharamsala?

Shri J. N. Hazarika: At every june-
tion and important station, qualified
railway doctors attended the pas-
sengers of the train on requisition by
the Camp Commander.

Shri Braj Raj Singh: May 1 know
whether it was ascertained why nine
of the refugees ran away from the
Missamari camp, and why it was that
they returned later?

Shri J. N, Hazarika: The reason is
not known as yet, but they have come
back to the camp.

Shrl Hem Barua: May [ know
whether it is a fact that the refugees
in the Missamari camp do not want to
leave it for work in other places, and
that is the reason why these nine refu-
gees returned?

Mr. Deputy-Speaker: Hc does not
know what the reason was. How can
he confirm or deny it?

Shri Hem Barua: But that is a fact;
they were sent to work and they have
come back.

Mr. Deputy-Speaker: The hon,
Member wants to give some informa-
tion. That has been received by the
hon. Minister.

Shri Vajpayee: Is it a fact that no
interpreter accompanied the refugees
on the train.

Shri J. N. Hazarika: Notice.
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Mr. Depuly-Speaker This has
nothing to do with the death or the
flight of the reflugees.

Shrl Vajpayee: May I make a sub-
mission? As there was no interpreter
on the train, they could not inform the
railway authorities that some of their
friends were seriously ill. It was for
the Government to make arrange-
ments for the interpreters.

Mr. Deputy-Speaker: What has that
to du with this particular question?

Shri J. N, Hazarika: No medical help
was asked in respect of the sick
children.

Mr. Deputy-Speaker: He is not ask-
ing for medical help, now he is ask-
ing for interpreters, whether inter-
preters accompanied that party.

Shri J. N. Hazarlka: They must
have bren there.

Shri Hem Barua: May [ know
whether the refugees that were sent
from the Missamari camp to Pathankot
werce sent for medical check-up before
they were asked to undertake the
journey?

Mr. Deputy-Speaker: They were not
being sent for military operations.

Dr. Ram Subhag Singh: May [ know
the number of refugees who have been
taken to Dharamsala from Missamari,
and whether the facilitics for provid-
ing work to them have been arrang-
ed?

Shri J. N. Hazarika: Seven hundred
and fifty-four refugees were brought
by the train to Pathankot.

Dr. Ram Subhag Singh: He has not
answered the latter part of the ques-
tion, whether facilities for providing
work to them have been arranged.

Shri J. N, Hasarlka: Yes, it was
arranged in consultation with the
Home Ministry.

APRIL 4, 1960
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Kashmir in U.N. Maps

(' Sh.ri+mm Krishan Gup
Shri Pangarkar:
Shri H. N. Mukerjee:
| Sbri Prabhat Kar:

Will the Prime Minister be ple
1o reler to the reply given to Sta
Questlion No. 254 on the 24th No
ber, 1959 and state:

(a) whether Government

received  reply from the Ui
Nations Secretariat regarding
wrong delineation of Kashmir's
tion on the United Nations Map;

*1268,

(b) if so, the nature of the 1
received?

The Parllamentary Secretary tc
Minister of External Affalrs |
Sadath All Kham): (a) and (b).
Sir. We are still awaiting a reply
the United Nations Secretariat to
letter of 17th December 1958.

Shri Ram Krishan Gupta: M
know whether Government
examined these maps; if so, hov
they differ from our maps?

Shri Sadath All Ehan: This i
old question. We do not agree
these maps that have been publi
by the UN.

Shri Ram Krishan Gupta: We w
like to know what difference the
between cur maps and these ma

Shri Sadath Ali Khan: They
excluded Jammu and Kashmir
ritory from India, that is the differ
In our maps, it forms a part of I

Shri A. M, Tariq: Is it true
according to various resolutiont
the UN, they cannot describe Ja:
and Kashmir as a non-Indlan terri
it so, may 1 know why they hawe
cluded Jammu and Kashmir in
maps of UN from India?

Shri Sadath All Khan: It is a
the hon. Member is correct. If I
say so, none of the Security Co'
resolutions which India and Pak
have accepted, namely the Scc
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Council Resolution dated January 17,
1948, the UNCIP Resolutions of August
13, 1948 and January 5, 1840, or any
of the assurances given by the Cam-
mission to the Prime Minister of India,
provide any justification for showing
Jammu and Kashmir as non-Indian
territory. That is the contention bet-
ween ourselves and the UN Secretariat.

Shri Sadhan Gupta: May 1 know
whether the UN authorities have given
any explanation for this wrong
delincation yet?

Shri Sadath Ali Khan: | should like
to inform the Housc that the subject
was referred to by Mr. Andrew W,
Cordier, Executive Assistant to the
Secretary-General  at  press  confer-
ence, and with your permission I
would like to quote the slatement:

“The reply of the UN Secretariat
has alrcady been given in this
matter. T think there has been
some degree of confusion with re-
gard to the interpretation of it
The United Nations map does not
show this area of Jammu and
Kashmir as a part of Pakistan..
The line on the map is a broken
line for the frontier between the
territory and the two countries. It
is the way of simply indicating that
the whole subject of Kashmir is
fub judice and the Seccretariat
must follow in fact the line that
is followed by the Security
Council itself. We have no alter-
native except to continue to do
”-‘F

That is the attitude of the UN Secre-
tariat,

Bhri Hem Barua: May I know
whether this repetition of a single
error on the part of the UN Secretariat
is a pointer to the fact. . . .

Mr. Depuly-Speaker: There is no
error according to the Minister. It has
not been shown as part of Pakistan,
but only as territory that is under
dispute.

Bhri Hem Barua: In view of the fact
that this has not been shown as part
of Pakistan or as part of India, am I

CHAITRA 15, 1882 (SAKA)
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to understand that this is a sufficient
pointer to the fact that in spite of long
wordy duels our case has gone by de-
fault, or else what are the reasons?

Shri Sadath All Khan: That is for
the hon. Member to infer.

Mr. Deputy-Speaker: That iz only
an inference,

Shri D. C. Sharma: The last letter
was sent to the UN Secretariat on
10th December, 1858. May I know
why there has been so much delay in
getting a firm and deciaive reply from
the Secretariat all these months?

Mr. Deputy-Speaker: This Minister
should say why they have delayed this
reply?

Shri D. C. Sharma: Have they sent
any reminders?

Mr, Deputy-Speaker: This question
might be answered.

Shrl Sadath All Khan: We have ask-
ed our Permanent Representative to
take up this matter formally.

Shri C. R. Pattabhi Raman: Have
the Government conveyed to the
UNO the feelings of the Parliament
and the people of India on this matter?

Shri Sadath All Khan: They are
aware of it

Shri A, M. Tariq: My question was
this, whether it is 8 fact that accord-
ing io the various resolutions of the
UN, they cannot exclude Jammu and
Kashmir from the maps of India?
Even Sir Owen Dixon has said. . .

Mr. Deputy-Speaker: The Minister
has agreed with the hon. Member.

Bhri A. M. Tarlqg: He has only
agreed. My point was what action the
Government of India has taken. With
all these facts in our hands that Kash-
mir is & part of India, what action
have they taken, that is what I want
to know.

Bhri Sadath All Khan: We have
been, for the last few minutes, tel-
ling the House what action Govern-
ment have taken, and how time afler
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time we have drawn the attention of
the UN Secretariat to our stand.

Dr. Ram Subhag Singh: May I know
whether Government consider it pro-
per as a member of the UNO that the
UNO should indicate the position of
Jammu and Kashmir like this in its
maps, and how long will it wait for
a further reply to be received?

Shri Sadath Al Khan: [ think I
have answered that question. I can-
not say how long it will be before we
convince the UN Secretariat of our
stand. I cannot give a definite answer.

Shri Saorendra Nath Dwivedy: He
told us that no reply has been recelv-
ed, but read out some explanation
given by the UN] Is the UN of the
opinion that that explanation is suffi-
clent, and does it not intend to reply
to our objection?

Shri Sadath All Khan: They may
be of that opinion, but we do not ac-
cept their explanation.

Shri Yadav  Narain Jadhav: A
reference has been made in the state-
ment just pow that the matter is sub
judice, May I know what the
meaning of ‘sub judice’ is?

Mr. Deputy-Speaker: That has been
explained.

Shri Sadhan Gupta: Since it is
clear from the explanation given
by the spokesman of the Sccretary-
General that they think that it is dis-
puted territory and that it is justified
to show it on the maps as such, may
1 know what steps Government pro-
posc lo take in this regard to have
it correctly represented?

Shri Sadath All Khan: The steps
we shall take and we nre taking are
the usual steps that a Member-nation
of the Unitedl Nations takes, namely
diplomatic steps.

APRIL 4, 1960
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Manufactare of Thoodolites

r Sh.ri+n. C. Majhi:
*1269.. Shri Subodh Hansda:
|, Shri 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
to manufacture special type of Theo-
dolites in our country;

(b) if so, whether the details of the
project have been worked out; and

(c) the approximate estimated cost
of this project?

The Minister of Industry (Shri
Manobhal Shah): (a) to (c). The
scheme of the National Instruments
Factory Ltd., Calcutta, for the manu-
facture of Micro-optic Theodolites in
collaboration with a Hungarian firm
has been approved in December, 1958
The Company has planned to estab-
lish full production of 600 Nos. Theo-
dolites of this type by 1882, The
scheme iz cstimated to cost Rs. 2-6
lakhs, being the cost of capital equip-
ment. and  technical  know-how
charges.

Shri Manubhai Shah: It varies from
the total requircmenis of this type
of theodolite, and how they are met
at present?

Shri M bhal Shah: It varies from
600 to 2.000. This scheme will save us
about Rs. 10 lakhs worth of forcign
exchange every Year.

Shri R. C. Majhi: May I know how
the requirements are met at present?

Shri Manubhal Shah: For the pre-
senl, we are issuing actual users’
licence to the public authorities and
the actual privale users for the diffe-
rent types of theodolites.
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Production of Carbon Black

-

+
Shri R. C. Majhi:
*1270.{ Shri 8. C. Samanta:
L Shri Subodh Hansda:

Will the Minister of Commerce and
Induosiry be pleased to state:

(a) whether the report of the Ruma-
nian experts for the production of
different grades of carbon black in
India has been finally considered;

(b) if so, what decision has been
taken;

(c) whether the market demand has
becn investigated; and

(d) when the work will commence?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). On
examination of the preliminary report
submitted by the Rumanian experts
revised estimates have been called
for with a view to consider how far
the project can be economic. These
are still awaited. The original esti-
mates were too high and were there-
fore rejected. Estimated demand is
12,000 tons per annum at present.

Shri Shivananjappa: May I know
whether it includes the manufacture
of cinema carbon also?

Shri Manubhal Shah: It will also in-
clude reinforced carbon block, to some
extent, the low grade cinema carbon
and also the channel black, and all
the black required for the tyres and
the tubes.

figmrrersy s & (fr e faroreer

*13et. = 90 W w1 AN
W og A WY g w41 e

CHAITRA 15, 1882 (SAKA)

Oral Answers 949

(@) wfx gi, & few wmrre o
e
, (7) afy aft, a1 vw & w@r s

s Wi Qe ey Green s
% mn-nfew (st W wre fuwr)
()& (7). g ez 7 waz ¥ awam
R de ofer ofew 9 g
& 1R g w7 § @ qraew i qoe
w onfferdt ® mwofer A7 o W
wTEart 7 W W1 wrew frat 1 gafeg
femram W2w @iz % wenia fawifor
@t & wfew feet W andtard ar
@Y w1 woft w% A gy mar &

[ta) to (c). Writ petitions challeng-
ing the validity of the Act have been
filed in the Supreme Court which has
passed stay orders restruining the
Administration from taking posscssion
of the properties of the landlords. No
estates or areas in excess of the cuiling
fixed under the Himachal Pradesh Act
have, therefore, been taken over so
far.]

ot qu dw : agl 3 grEr & e
™ iw & afm g7 & gy aga
a1t wreeTe A qfa S & e
& Fromifen foed wq § o 4 9fiwm
& ¥

st ®o ATo fuwy
wrE gwn i Ry

BShrl Sadban Gupia: May [ know
what amount of land is covered by
the writ petitions filed in the Supreme
Court, and whether all the landlords
have filed or only some have filed
writ petitions?

T At A

Shri L. N. Mishra: The validity of
the whole Act has been challenged,
and there are stay orders against all
aclions,
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5t wrnd - qfe w1 qEfEEor
w A9g #qT I7 FAR KT A g

T arar faa® i qa wierd A&
o fag & 7

ot ®o Ate faw : 77 A1 fagra
ST AA L FTOF @A 97X 9T AqF
w1 frigs amdn ohe 39% g
oo fRar STt

St wiwddt : J frdga § e g
ey ¥ ¥=0m aeTe 8 wqr Afe
wifs ffaaa 937 41 %2 & =
§?

it ®o Ao faw : afz =TT
azEq Y9 frdas &y 2ay O 5o 56
&Y 4 Tow I 5 gy fegam ¥ 39
AR AFTA FT AT 7T § )

Shri Yadav Narain Jadhav: May I

know for how ‘long the writ petitions
are pending in the Supreme Court?

Shri L. N. Mishra: They have been
pending since 1958.

st oo ¥w : ¥ wikwfw & ofor
o & qrma feay wteEwr qfe ¥
drer Pt 2 &, Ped (Rl el 2
[ 44

st ®o Ao fas: AR @ Y guA
e

sft fro Wo AT : w7 ATAAIY HAY
qg T3 F FO A O v o o
worg ¥ fpaet qft aeme w ok §?
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aftad & femdl ¥ d v wIR
®5% § w7 A & W faawr o ang
F7aT fHaT mar § ¥ IAW IO
Afq arfrg Fraardy sy ?

&t ®o Ato fam : ¥A%  wiwd
L 917 TG § PR fRaATr onirer fearal
¥ea a@ afad Fda A § AR
Al T IT dzara g fEarat #y ad
arfew 31 ©1 @ater @ oy oFF avn
wf57 § wife 4% & 7 qamAT O
3w g & W g 98 T OE g
¥ F7< & fe ag g faara o woar
Tz aATaT & X IW O wHE ST |

Shri Sadhan Gupta: May I know
whether Government have submitted
their reply to the writ petitions filed
in the Supreme Court, and if so, what
other steps are being taken to have
the matter expedited?

The Deputy Minister of Planning
(Shri 8. N. Mishra): What is the ques-
tion of the hon, Member?

Mr. Drputy-Speaker: He wants to
know whether Government have filed
their reply or not. That is the only
part of the question that can be
answered. Other steps cannot be there
so long as the case is before the
Supreme Court.

Shri L. N, Mishra: We have replied
already.

Shri Sadhan Gupta: There can be an
application for expediting it.

Mr. Deputy-Speaker: The hon. Mem-
ber's question is whether the reply
on behalf of Government has  been
filed, and when it was filed.

Shri L. N. Mishra: The hon. Mem-
ber might be aware of the whole story.
The first stay order was issued. . .

Mr. Deputy-Speaker: The only ques-
tion is whether the reply has been
filed.

Shri Sadhan Guptla: Government
can mention it and have the matter

expedited.
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Shri L. N, Mishra: The reply has
been filed.

off qu dw : wrig Sft W ooy
ata qrw ¢ fE A teur A g O
qrE g1 qr e A § wdr aw fea
WY f§ ArETd o arer @
af & § woAwETd w1 W T R
e 7Y fear mar ot 9w Jare o
wré W FTERT 4T WET qAT £ G
Ia¥ a1z & Fzw fed o7 &7

ot o 1o fawr : g WA &

WO # Y wrat AT w6 ¥ s T
g I gy mre

Mr, Deputy-Speaker: This cannot be
answered, when the whole thing is be-
fore the Supreme Court. The  Act
itself has been challenged. So. what
should Government do?

ot o Aw : ToTerw Wiwg, #
¥a9 U% qm AAAT wEger § o0 WY

T R AR g AR AN Y L L .

Euie O SRR

IE AW A ¥ AR 4y sgr AT
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.....

Mr. Depuiy-Speaker: Order, order.
Next question.

Belected Works of Maulana Azad

*1274. Shri A. ML Tarlqg: Will the
Minister of Information and Broad-
<casting be plcased to state:

{(a) whether there is any proposal
to publish selected works of Maulana
Abul Kalam Azad in the near future;

(b) if so, what are they; and
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(c) when it is proposed to bring
them out?

The Parllamentary Secretary to the
Minister of Information and Broad-
casting (Shri A. C. Joshl): (a) to (c)
There is no proposal in hand at pre-
sent,

ot wo qo mfew: & Tz oar-
utx g awfrata & WaAT wwar
fr w1 oz gerea ¥ fe geaT aEw
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Bhri A. M. Tarlq: I am sorry Lo say
that it is not a fact that the books

are not available. Books are avail-
able. . ..

Mr. Depuly-Speaker: He may ask a
question.

Shri A. M. Tarig: | would like o
know whether it is the policy of the
Ministry or the management of the
FPublications Division nol to mention
Maulana Azad's name when they have
got those books in hand.
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Mr, Deputy-Speaker: That is exact-
ly what he said: that he would find
out if such a thing has happcned.

ot vgwrg oy : # oTAAT ATEAT
g fir damr argw o aga o =g
o fis wifas & w7 aga a=dy 2, T
o et e gy o o
¥ s gt @ avAdY

Dr. Keskar: The Publications Divi-
sion generally publish selections from
the speeches and writings of  very
eminent leaders. No work having all
the collections of writings and specches
of any leader except Gandhiji has
been taken in hand by the Division,
because this entails a lot of research
work and a scparate unit for it not
that we do not consider it desirable,

Workers' Education Scheme

*1276. Shri Aurobindo Ghosal: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether any workers' education
centre has been opened in Howrah,
West Bengal; and

(b) if so, what is the subject of
education and mode of training?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
Yes.

(b) The subjects dealt with relate
to labour laws and problems with
special emphasis on trade union
methods and philosophy, code of dia-
cipline, productivity etc. The mode
of training ronsists inter alta of Lac-
tures, Discussions, Seminars, Debates
and Role playing.

Shri Aurobindo Ghosal: May I know
how many workers will participate in
this, to which industries they belong
and who would select the student
workers?

Shri L. N. Mishra: There is no limit
to the number of workers participat-
ing. Tt is a phased programme and it
is exparding. 1 can say that up to
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this dat¢ a little over 400 worker-
teachers have completed training, 118
were getting training at the regional
centres, about 100 unit level classes
known as primary centres have been
established, and about 630 workers
have coinpleted training and 2,000 are
reported to be under training.

Shri Aurobindo Ghosal: May I know
what will be the period of the course,
and whether the workers will get
their full wages during that period?

Shri L. N. Mishra; Therc are three
kinds of classes: one for the teacher
administrator the duration of which
is 6 months, another for worker-
teacher, the duration of which is 3
months, and workers, with a duration
of 4 months. The workers will surely
be paid by the employers.

Shrl Muhammed Ellas: How many
centres have been opened in this
town of Howrah?

Shri L. N, Mishra: So far as the unit
level programme is concerncd, in Cal-
cutta there are about seven.

Shri Tangamani: May [ know
whether the teachers who were train-
ed in the Bombay school are being
utilised in the training centre? If so,
how many of them are being utilised?

Shrl L. N. Mishra: There are two
kinds of teachers: one through direct
recruitment, and about 15 from the
trade union organisations. Those peo-
ple who were trained from trade union
organisation have gone back to their
organisations. Those people who were
recruited directly are working in the
Institutes.

Mr. Deputy Speaker: How many of
them are being utilised there?

Shri L. N. Mishra: About 40 were
trained through dirert recruitment.

Shri Tangamani: 40 were trained
for the whole country. Qut of the 40
who were trained in Bombay, how
many are being utillsed in this parti-
cular centre?

Mr. Depuiy-Speaker: 40 were train-

ed for the whole country. How many



9505  Oral Answers

eut of them are being utilised in this
particular centre which is mentioned
in the guestion?

Shri L. N, Mishra: All the trained
teachers are being utilised.

Mr. Deputy-Speaker: The ber is
not available,

Shri L. N. Mishra: So far we have
10 centres, and 43 are working. We
propose to have 7 centres more.

Shri B. Das Gupta: How many such
workers' education centres have been
opened throughout West Bengal?

Shri L, N. Mishra: In West Bengal,
at the present moment, there is one at
Calcutta and they are having unit
levels. At present, there are 7 unit
level training programmes.

st ey wrf wwf @ W o@g
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Paper Mill in Madras

*1277. Shri P. G. Deb: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether a paper mill is being
started with the support of United
States Banks in Madras; and

(b) if so, the full drtails of the
same and the total American invest-
ment?

The Minister of Indusiry (Shri
Manubhal Shah): (a) and (b). Yes,
Sir. Onc scheme has been licenscd
for a capacity of 20,000 tons of paper
per annum which is likely to cost

APRIL 4, 1960

Oral Answers 9506

Rs. 6 crores. The investment of the
American collaborators in the equity
capital is expected to be about Rs. 75
lakhs against the foreign exchange
requirement of about Rs. 4 crores. As
regards the balance, ways and means
are still being explored and the party
1s negotiating with credit institutions
in America for the credit requirement’
of the total forcign exchange for the
project.

Shri P.'G. Deb: May I know whether
the Government of India are a party
to it?

Shri Manubhal Shah: No, they are
not a participant, but they are a parly
to approving the scheme.

8hri Yadav Narain Jadhav: May I
know what raw maturial is to be used
for this paper-making?

Shri Manubhal Shah: It is largely
bagasse, and bambon from the Nilgiri
forests.

Shrimatl Parvathl Krishnan: May I
know where the faclory is o be set
up, and whether it ix tn be in the
private scctor or the public sector?

Shri Manubhal Shah: It is t» be ret
up in the area represented by the hon.
Member in Madras State, basing on
raw materials from Nilgiri forest arca.

Shri Tangamanl: How long will it
take for overcoming the foreign
exchange difficuliien and letting the
establishment of this unit to be com-
pleted?

Shri Manubhal Shah: Already overy-
thing has been finalised. It is a ques-
tion of arranging the credit for the
total foreign exchange requirement
which otherwise will be available
from the Expori-Import Bank loan.
But the party desires to have inde-
pendent credit institutions subscribe to
it. We have no objection tc these
negotiations.

Shrl K. N. Pandey: In view of fact
that there is a large number of sugar
factories and surplus quantity of
hagasse in UP. will the Ministry ron-
sider it desirable to stari a paper
factory there?
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Mr. Deputy-Speaker; It is a sugges-
tion for action.

Shri Tyagi: Are Government con-
templating starting a number of other
smaller paper-making umnits in various
parts of the country? If so, will they
consider the feasibility of starting one
in Dehra Dun which has got enough
.of raw material like twisted pin.

Nir. Deputy-Speaker: l.et this be
started first.

Shri Manubhali Shah: The hon.
Members will be glad to know that
61 small scale paper plants have been
already approved by Government. All
the paper units in the small scale,
medium seale and large scale are to
be set up by private industry. A large
number of proposals is coming for-
ward. If a proposzal came from any
area which the hon, Member indicated,
it will certainly be wery favourably
considercd,

Shrimatl Parvathi Krishnan: I want
1o know whether this factory is com-
ing up in the private sector or public
sector, and if it is in th. private sector,
whicl is the party that has taken it
up.

Shrl Manubhal Shah: As is obvious
from the earlier answer, it is in the
privale scctor taken up by a private
party in Madras State.

Shri Parvathl Krishnan: What is the
name of the party?

Mr. Deputy-Speaker The name is not
yet available.

Shri Palaniyandy: Recenily Gov-
ernmynt have given licences to manu-
faciurcrs in the small scale paper
industry. It has taken a long time
for these people to g-t the machinery.
Will Government give all facilities for
import of the machinery for the small
scale paper industry?

Shri Manubhal Shah: 1 am glad the
question has been asked. Govern-
ment have approved 3 projects to

APRIL 4, 1960

Oral Answers 958

manufacture small scale and medium
scale machinery for the paper indus-
try. 12 units will be delivered by one
factory this year, 6 by another and
6 by a third. Therefore, 24 locally
made plants will be available in the
country from year to year from this
year. Ho-nce, it will not be worth-
while to spend large amounts on
foreign exchange when indigenous
capacity is growing.

Dye Stuff Case

*1278. Shri N. R. Munlswamy: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 2319 on
the Bth May, 1959 and state the
further progress made in the depart-
mental enquiry in Bombay Dye stuff
case?

The Minister of Commerce (Shri

Kanungo): The enquiry has since
been completed and the report is
under examination,

Shri N. R. Muniswamy: May I know
what were the difficulties or impedi-
ments in the way of coming to a final
conclusion al]l these two years?

Shri Kanungo: After the casc was
decided by the Bombay High Court,
consultation had to be carri'd on with
the law officers of the Government of
India and the Government of Bombay.
Therefore, there was dclay in serving
charge-sheets on the party concerned.
That delay has delayed th- whole
procedure. The report had been
received in October 1958 and it is
being cxamined for final decision,

Shri N. R. Muniswamy: When was
the report received by the Govern-
ment and what are the salient fea'ures
of the recommendations?

Shri Kanungo: As [ mentioned
before, the report was rceeived by the
C.C.I. who is the officer concerned, in
October, 1958; and I have no informa-
tion about the contents of the report.
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+
J Shri Raghunath Singh:
| Shrl Prakash Vir Shastrl:
Will the Minister of Commerce and
Indastry be pleased to lay a statement
showing:

fa) the names of industries for
which Government have decided not
fo sanction any fresh capacity; and

*1281,

1b) the names of industries which
would be freely licensed under the
Industries (Dcvelopment and Regula-
tion) Act, 19517

The Minister of Indusitry (Shrl
Manuabhal Shah): (a) and (b). A
statement ig laid on the Table of the
House. [See Appendix III, annexure
No, 38.]

Shri Raghunath Singh: May I know
whether the Act of 1951, the Indus-
tries (Development and Regulation)
Act, which is an old one, is going to
be revised according to the new con-
ditions of India?

Shri Manubhal Shah: The Act has
been so well formulated; and the
Industrial Policy Resolution which
has shown dynamic results, and has
proved that there is no need for any
substantial changes. But, from time
to time, the Schedulcs have been
revised to bring more and more
industries under Development and
Regulation Act.

Shri Palaniyandy: May 1 know
whether there is any licensing com-
mittee to give licences for new indus-
tries? How many times has that
committee met for issuing licences?

Shri Manubhal B8hah: There also the
procedure has been very much simpli-
fied. There is a licensing committee
provided in the Act which functions.
It usually mects once in two months
because it represenis all the States
But, there js, again, a local licensing
committee with representatives of the
different Ministries. Over and abowve
that, we have showm in the statement
several industries which are of high
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prioriy. There will be no need to go
to the licensing committee. Directly,
the Capital Goods Commitlec can
approve such schemes which shall be
deemed to have been approved by the
licensing committee.

Shri Ramanathan Chettiar: Is it a
fact that recently the Government
simplified the procedure with regard
to licensing?

Shri Manubhai Shah: Yes, Sir. That
is precisely the answer to this ques-
tion; and the House will be happy to
know that as a result of that much
speed is coming up in approval

Impori of Equipment for Film
Industry

*1282, Bhri Damani: Will the Minis-
ter of © re and Industry be
pleased to state:

(a) whether Government are con-
templating issuing licence for import
of studio equipment in order to help
the film industry; and

(b) if so, the nature of the decision
tak:n?

The Minister of Commerce (Shri
Kanungo): (a) No such proposal is
under consideration. The hon. Mem-
ber is perhaps referring fo import of
studio equipment upto 25 p r cent. of
the face value of licences granied for
import of Cinematograph fililms, not
exposed, under the Export Promotion
Schem-.

(b) Does not arise.

Shrl Damanl: May I know whether
Government is considering the import
of equipment—not films—for the film
industry which is earning so much
foreign exchange? If so, what Eleps
are being taken to provide the equip-
ment?

Shri Kamungo: For the lnst  few
periods, we have bern permilting the
import of 5 per cent. of the gquota
available for :mport of this type of
machinery; and, over and above that
the Export Promotion scheme has been
provided for We do not consider any
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increase in the quantum of imports
possible at the time.

Bhri Palaniyandy: May I know
whether Government is contemplating
the manufacture of projectors for the
cinema industry?

Shri Kanungo: There is no such
proposal y_eL

Anti- Indlan Literature from Colomb

*1283.. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that anti-
Indian literature over the India-China
border issue is regularly circulated
by post in this country from Colombo;

(b} if so, whether this has been
brought to the notice of Ceylon Gov-
ernment; and

(c) if so, with what results?

The Parliameniary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan) (a) We came across
a leaflet posted to some addresses in
this couniry from Colombo.

(b) This wag informally brought to
the notice of the Government of
Ceylon.

(c) It is understood that that Gov-
ernment have not been able to trace
the origin of the leaflet.

Shrl Hem Barua: May [ lJmow
whether Government are aware of the
fact that anti-Indian propaganda
leaflets are circulated in our neigh-
bouring countries, particularly, Nepal?
If so, may I know whether any coun-
try, including Nepal, has brought this
matter to the notice of our Govern-
ment?

Mr. Deputy-Speaker: This question
relates only to the propaganda coming
from Colombo.

Shrl Hem Barua: These cyclostyled
leaflets are being circulated in Indur
from Colombo and also in Nepal ana
other neighbouring countries. That 1
why I want to know this.
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Mr. Deputy-Speaker: If the hon.
Minister is prepared to answer [ have
no objection.

Shri Sadath Ali Khan: The hon.
Member iz right. Similar anti-Indian
literature has also been posted to
India and other countries such as
Pakistan, Burma, Nepal, Khartoum
and Sikkim, mostly from Hong Kong.
We have drawn the atiention of the
authorities in Hong Kong to this pro-
paganda and cnquiries are still con-
tinuing.

Shri Hem Barua: May 1 know
whether this 3} page cyclostyled leaflet
that is termed as a letter is being
circulated by an organisation called
the Anti-Expansionist association of
the Peoples’ Republic of China,—that
accuses and makes an  unabashed
attack on our Prime Minister—a
dastardly attack—and accuses him of
“practically instigating the revolt of
the Tibetan rebels” and further
accuses our Prime Minister “of
cherishing expansionist ambitions"?
May I know whether that has buen
received by our Government? 1f so,
may I know whether it has been
received from Hong Kong or Colombo?
Has it been ascertained?

Shri Sadath All Khan: We rcceived
copies of a leaflet entitled, ‘Indian
Imperialism a threat to Asian Unity".
1 am grateful o the hon. Member for
supplying me with so much informa-
tion. As for the organisation to which
the hon. Mcmber just nmow referred.
the Chincse Government are of the
opinion that no such organisation

Shri Hem Barma: In view of the
fact that these propaganda leaflets are
circulated in our country from sources
in Homg Kong and Colombo parti-
cularly, may I know whether Gov-
ernment proposes to screen them off
at the post offices so that they may
not have any circulation in our coun-
try?

An Hon. Member: They may screen
our letters also.

Shri Sadeth Al Khan: I, ‘= difficult.
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Shri Tyagi: I would like to know
that concrete steps are being taken by
Government or their representatives in
those countries to counteract this pro-
paganda by some positive propaganda
on our side.

Shri Sadath All Khan: [ do not
know. The attitude of Government is
very clear in these matters. This pro-
paganda is so full of untruth that 1
do not think it carrles any weight.

Mr, Deputy-Speaker: The question
is whether there is any propaganda
1o counteract this propaganda against
the Indian Government that is being
«<arried on.

Shri Tyagl: Beyond launching pro-
tests, do Government take any posl-
tive steps to counteract thig propa-
ganda?

Shri Sadath All Ehan: In the normal
<ourse we counteract it.

Shri Tyagi: What do you do in this
«case?

Shri Sadath All Khan: We cannot
answer abuse by abuse,

Shri D. C. Sharma: This kind of
anti-Indian literature comes to us by
air, ordinary post and through the
sea. May | know if Government has
any agency to check this kind of pro-
paganda, the incoming of such pro-
paganda, at the levels of sea, air and
regular mail?

Shri Sadath Ali Khan: This parti-
cular leaflet cam- in the form of an
ordinary letter. 1t is difficult to stop
letters addressed to persons.  About
the other part of the question, there
iz the Sca Customs law. 1 am sorry
the Communications Minister s not
here; he will be in a betler position
to answer that question. (Interrup-
tioms.)

Shri Thanu Plllai: May I know who

are the authors of these pamphlets
suid to be emanating from Colombo?

Shri Sadath All Khan: That is what
we ars trying to find out, Enquiries
are being mede. (Interruptions.)
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Shri Bra) Raj Singh: May I know
whether no other letter, than the one
referred to by the Parliamentary
Secretary, has been received in India?
If more letters are being received,
will Government think over the possi-
bility of sealing them—this sort of
literature—in post offices and not get-
ting them circulated in the country?

Shri Sadath All Khan: This kind of
liLerature does not come in bulk. As
far as I am aware, no other letter of
this kind—or leaflet of this kind—has
been received by us.

Shri Hem Barua: In view of the
fact that the Parliamentary Secretary
has said that steps are taken to
counteract this anti-Indian propaganda
coming from these sources, may I
know what other steps, except cir-
culating a flimsy brochure stating our
case, Government have taken In
foreign countries to bulld up our case?

Shri Sadath Ali Khan: I will col-
lect the material and give it to the
hon. Member. As to what concrete
steps have been taken, I cannot answer
off-hand.
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Running Commentaries on the Visita

of Forelgn Dignitaries

*1284. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that there
is great public demand for broadcast-
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ing the running commentaries on the
visits of foreign dignitaries in Hindi
for the benefit of the masses in our
villages; and

(b) if so, the reaction of Govern-
ment thereto?

The Parllamentary Secretary to the
Minister of Information and Broad-
casting (Sbri A. C. Joshi): (a) and
(b). There is a demand for running
commentaries on the visits of foreign
dignitaries in Hindi and other regional
languages, All India Radio has tried,
as an experiment, giving such com-
mentaries in Hindi on one or two
oocasions. While effort will be made
in the future to increase such com-
mentaries, any action will depend on
adequate number of experienced com-
mentators being available and ncces-
sary sanction for expenditure forth-
coming.

Shri D. C. Sharma: May I know
what were these great one or iwo
occasions on which commoniarics wers
broadcast in Hindi?

Shri A. C. Jushi: [Hindi commentary
on the visi, of some of the fureign
dignatiries had been given oul by the
All India Radio when the Presidents
of the United States of America and
of the Soviet Union and the Prime
Minister of the Soviet Union came to
this country.

Shri D. C, Sharma: What efforts is
this Ministry making to overcome the
shortage of commentators to which the
hon. Minister referred in reply when
there is so much of unemployment in
this country?

The Minister of Informatlen and
Broadcasting (Dr. Keakar): It is
obvious that every unemployed cannot
be made a commentator. It is a very
specialised job. It is not that a
diploma or a degree can make & person
an experienced commentator. A num-
ber of years of training and selection
after training are required. The effort
that we are making is to build up
commentalors by trying a number of
people and seeing whether they
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succeed and those who succced are
afterwards encouraged and promoted
to do this work. It will take some-
time before we will be able to build
up commentators in Hindi and other
regional languages.  There are
demands not only for covering such
visits to which the hon. Member has
referred to but also for commentaries
on sports. Naturally, we require a
big staff for that and the financial
aspect is also important. The point is
as to whether we can afford to have
such a large body of well-paid staff.
When we can, we will certainly have
it.
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Dr. Keskar: Simply because a
person's mother tongue is one of the
regional languages, it does not neces-
sarily mean that he is proficient in
that language and can render any ser-
vice for society in that language. It
is unfortunately true that English is
still the official language in this coun-
try and a very large number of intel-
ligent and intellectual persons are
more proficient in it than in the
regional languages......
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Shri Braj Raj Singh: * * * (Inter-
ruptions.)

Mr. Depuly-Speakeér: The Minister
is giving the information in his posses-
sion and at once withoul wailing and
finding out what it is, to say like thal
is rather a strange - thing. (Inter-
ruptions.)

Shri Raghunath S.ngh: That word
should be withdrawn.

Shri Braj Raj Singh: May I sutwmit
that the hon. Minister was not giving
us any information? He was jusl
expressing an opinion.

Mr. Deputy-Speaker: Order, order.
What the hon. Member asked was
whether English is the mother tongue
of those who are appointed as English
commenlators and whether there are
no others whose mother tongue is
Hindi and also whether thoy cannot
be made commentators. Why Is it
that English-speaking people can be
found for the post of commentators
and not Hindi-speaking commentators
or commentators in other regional
languages? That was his gquestion.

The hon. Minister has replied that
it is not necessary and thatl it is not
that a person whose mother tongue 1s
Hindi or one of the regional lengu-
ages becomes automatically a com-
mentator in that language. There
must be some proficiency in that
language and he must be trained and
he must get some experience before
he can become a commentator. He
has given that opinion and the hon.
Member says that it is a lle.

Shri Raghunath Singh: It should be
withdrawn.

Mr. Deputy-Speaker: That is very
bad. 1L is very incorrect on the part
of the hon. Member to say like that
vvo...(Interruptions.) 1 would advise
the hon. Member to withdraw it. This
is not fair. I would advise him to
withdraw il because it was said in
the heat of the moment.
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Shri Vajpayee: Let that word be
expunged from the proceedings......
(Inerruptions.)

st wrom Ty & fA W
e g e vw avw § o fafy
ot Fifa & ga% farsme facy sz w0
¥ fad, & gowar g, wwb faarw Wi
e g w1 WA AE feaT JT AT
q1 1 ¥ sar & fe o fafaec
|EY ¥ TR ¢ A 9w § WY Ao
W1 QT Tew wWAT Arar § 67 w9 &
v & 3% wifem A9 & AT &9
[ 3

Mr. Deputy-Speaker: It is very
incorrect. This should not have been
said. 1 have adviscd the hon. Mem-
ber to withdraw but he refuses 1o
withdraw. These words would be
expunged from the record. For the
present I am not prepared to take any

further action. But it is very bad and
1 must express my disapproval.

Shrl Tyagl: He also said that it was
incorrect. I  suppose the word
‘incorrect’ has been recognised to be
parliamentary...... (Interruptions.)
Afterwards he also said ‘Incorrect’.
That word nced not be expunged.

Mr. Deputy-Speaker: ] have not said
BO.

Pandit Thakar Dag Bhargavs
Opinion may be wrong or right. There-
fore, the statement of the hon. Mem-
ber is quite unwarranted.

Mr. Deputy-Speaker: | have said so.

Shri Yadav Naraln Jadhav: How
many commentators from the difTer-
ent Indiai languages have become
available?

Dr. Keskar: 1 will require notice to-
give the number of commentaiors.

*Expunged as ordered by the Chair.
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Shin Toyo Clock Factory

+

(Bhri Aurobindo Ghosal:
*1285. / Shri Achar:

Shri B. Das Gupta:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that the
Japanese Shin Toyo Clock Factory
is exporting to India a plant capa-
‘ble of manufacturing 5,000 clocks a
‘month;

(b) it so, who is importing it; and

(c¢) whether the factory is going
to be in the public or private sec-
tor?

The Minister of Industry (Bhri
Manubhai S8hah): (a) Yes, Sir, for
time pieces and alarm pieces and
-not for wall clocks,

(b) and (c). M|s. Jayna Timc In-
-dustries (Private) Ltd., Delhi.

Shri Aurobindo Ghosal: May 1
know if any assessment has been
made as to the annual requirement?

Shri Manobhal Shah: There has
been no real assessment but we be-
lieve that about half a million or onc
million time-pieces could be consum-
ed if they were indigenously produc-
ed.

Bhrl Aurobinde Ghosal: May I
know if thiz factory will also manu-
facture watches? What would be the
foreign exchange requirement for
setting up this factory?

Shri Manubhai Shah: It will only
manufacture time-pieces and alarm
eclacks ond mnot watches. ... (Inter-
ruptions.)

Mr. Depaty-Speaker: Hon. Members
should not be found standing in the
passage for so long a time.

Shri Manuobhal Shah: It will manu-
facture time pieces and alarm clocks
and not watches. The foreign ex-
change involved will be about Rs. 7-8
Takhs.
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Shri B. Das Gupta: May I know
whether any other foreign concern,
especially Swiss concern, approached
the Government of India for esta-
blishing a watch factory?

Shri Manubhal Shah: There has
been a proposal from & Swiss manu-
facturer for time-pieces and alarm
clocks but not specifically for the
watches. Apart from this, three more
factories have been approved for the

manufacture of time pieces and alarm
clocks.

Shri Sadhan Gupta: May 1 know
whether this plant which is being ex-
ported is a plant for the manufacture
of whole clocks or only movement
parts?

Shri Manubhai Shah: As I explain-
ed it is pot for clocks at all. The
word ‘clock’ is rather a misnomer. It
is not a wall-clock but a time-plece
or an alarm clock, The time-pieces
and alarm clocks are going to be
manufactured by this plant. There Is
going to be only technical collabora-
tion and the plant is being supplied
by the Japanese company along with
technical know-how.

Shri Damani: May I know when
this factory will start production?

Shri Manubhal Shah: Maybe,
another eighteen months.
Shri Palaniyandy: May I know

whether the Government proposes ta
have a watch factory in the public
sector or the private sector and whe-
ther they have any statistics of our
requirements?

Shri Manubhal Shah: This matter
has been thoroughly debated upon,
and in my speech when I intervened
in the the debate on the Demands for
Grants relating to my Ministry 1 had
said that the agreement has alreadv
been concluded with the Japanese
Citizen Watch Company for the pub-
lie sector factory and that it would
make about 3} lakhs to 4 lakhs wrist
watches. Similarly, a private sector in-
dustry has also been approved. Two
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more proposals for wrist watch fac-
tories are under consideration, 1 may
add for the information of the House
that we are also issuing new schemes
now for medium scale and small
scale manufacture of watches, time-
pieces and wall clocks so that a num-
ber of people in the medium and
small scale sectors could manufacture
these items.

Shri Sadhan Gupta: May 1 know
whether enquiries have been made As
to the performance of the clocks
which this plant can manufacture, the
quality of the clock and its price—
I mean the alarm clocks?

Shri Manubhai Shah: It will be tou
early to say what would be the price.
The collaborator is one of the most
renowned international collaborator
in time-pieces and alarm clocks,

Shri Yadav Narain Jadhav: May 1
know whether all these parts will be
‘manufactured or some spare parts will
be imporied?

Shri Manubhai Shah: As a matter
of fact, even otherwise, before this
factory was being established, the
policy was not to allow movements,
everything was to be manufactured
here excepting hair-springs, shock ab-
sorbers and certain other highly spe-
cialised items which would not be
more than 10 per cent. of a wall
clock or a timepiece,

Shri Shivananjappa: May I know
whether this will form part of the
proposed watch factory at Bangalore?

Shri Maaubhal SBkah: No, Sir; this
is a private sector factory. I would
again like to submit for the conside-
ration of the House ‘*hat these are
quite distinctly different types of
units; one for alarm time-piece and
the other for wrist watch.

T3(Ai) LSD—2.
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Manufacture of Cameras and
Binoculars

rShrTl. C. Majhl:
| Shri Subodh Hansda:
*1289. { Shri 8. C. Samanta:
| Shri Ram Krishan Gupta:
| 8hri Ajit Singh Sarhadi:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 250 on the 18th November, 1938
and state:

(a) whether further discussions
have been held in Japan with the
Japanese firmg for the establishment
of factories for manufacturing cameras
and binoculars; and

(b) if so, the result thercof?

The Minister of Indusiry (Shri
Manubhal Shah): (a) and (b). The
matter is still under discussion.

Shri R. C. Majhl: May 1 know how
long it will take to come to a fina!
decision?

Shri Manubhal Shah: Well, Sir, one
of the cameras which they submitled
to us for examination was not upp-
roved by us, and we have asked for
a higher grade camera, which would
be one of the best romparable came-
ras in the world. We expect the pro-
posal very soon.

Shri C. D, Pande: Generally, came-
ras and binoculars from Germany are
well known and they are famous ail
the world over. Therefore, will the
Government take to German cameras
rather than Japanese cameras?

Shri Manubhal 8hah: That is a mat-
ter of opinion, We are always trving
to collaborate with all those countries
of the world wherever proposals are
available and the collaborating party
is willing. So efforts will certainly be
‘made even with German collaborators
if they are willing to join us.

Shri Aurebindo Ghosmal: We have
seen in so many exhibitions Defence
departments manufacturing binocu-
lars. What ix the utility of inviting
this company to manufacture blnocu-
lars here?* The Defence Department
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manufactures  binoculars of a high
order at Dehra Dui.

Shn Manubhai Shah: There are
different  things manufactured at
different places. They do no. overlap
or conflict with each other, The de-
mands of the country are great and
terrific. Therefore, the more we make
the better it is.

Shri liem Barua: May [ know at
whaut siage the progress in the matter
of formulation of the terms of col-
laboration lies at present?

Shri Manubhal Shah: As 1 have al-
ready indicaled in the earlier answer
really the hitch was not so much
on the terms, because they were more
or less acceplable to us, but it was
on the quality of camera which, as I
mentioned earlier, should be of the
highest possible quality and stand-
ard. Thercfore, we have asked fo
one more or iwo more specifications
to be received from them,

Manufacture of Films

Shril-D_ C. Sharma:
| Shrl Ram Krishan Gupta;
Shri Shree Narayan Das:
| Shri Radha Raman:
| Shri P. K. Deo:
| Shri Rameshwar Tantia:
| Shri C. K. Bhattacharya:
Shri Subblah Ambalam:
{ Shri Pangarkar:
Shrl Nagi Reddy:
Sbrl Vasudevan Nair:
Shri Aurobindo Ghosal:
| 8hri Ajit Singh Sarhadi:
*1290. ;' Shri Daljit Singh:
| S8hri A. M. Tariq:
| Bhri Earnl Singhji:
| Shri §, A. Mehdi:
Shrl Ram Garib:
Shri Dinesh Singh:
Shri Bhanja Deo:
Shri Nanjappa:
Shri N. R Munlswamy:
Shri P. C. Borooah:
Shri Subodh Hansda:
Shel R. €. Majhi:
Shrl 8, C. Samanta:
[ Shri Damani:
Will the Minister of Commerce and
Indusiry be pleased to refer to the
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reply given to Starred Question No.
234 on the 24th November, 1959 and
State:

(a) whether negotiations with seve-
ral prominent firms in the world for
selting up of projects for the manu-
facture of photographic and cinemato=
graphic films and X-ray films have
since been concluded; and

(b) if so, the result thereof?

The Minister of Inusiry (Shri Manu-
bhai Shah): (a) Yes, Sir.

(b) It has buen decided to set up
a plant for the manufacture of raw
film for the cinemu industry as well
as photographic paper, films and X-
ray films, in collaboration with Ms.
Bauchet of France. The agreement in
this connection has been finulised and
will be signed in the next few days.

Shri D, C. Sharma: May I know
what will be the optimum ecapacity
of production of this factory so far
as different items are voncerned?

Shri Manubhal Shah: For the pro-
sent we have contracted for a .apa-
city of 3.5 million square metres of
cinema fllms, 0.5 million square
metres of photographic films and 0.3
million square metres of X-ray films.

Shri D C, Sharma: May I know
how far this capacity satisfles the
needs of our country—what percent-
age?

Shri Manubhali Shah: We esumate
that about 60 per cent of the rcquite-
ments would be met by this and
another 40 per cent may have io bLe
imported. But we are trying to cover
up both in the private sector and the
public sector more cinema and various
other films.

Shri Palaniyandy: Now that the
cinema is shifting from black snd
white to technicolours, may I know
whether the Government will eon-
template to have technicolour films
here?

Shri Manubhal Shah: We are mak-
ing a beginning in one of the most
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difficult lines where few under-deve-
loped countries in the matter of tech-
‘nological availability like India are
contemplating this. Once we make a
good headway we are quite sure and
fully confident that we will be able
to make all other things, All those
things will follow,

Shri C. R. Pattabhi Raman: Has the
located site been changed from Nil-
giris?

Shri Manubhal Shah: No, Sir, it will
be at Ootacamund.

Shri Ramanathan Chettiar: May I
know whether the agreement with
the French manufacturers has been
signed; if so, when the factory is
likely to start?

Shri Manubhal Shah: Well, Sir, the
faciory is likely to start produc-
tion somewhere in 1962, and work is
going on at top speed. The agree-
ment has been approved. The sign-
ing ceremony is to take place in Paris
in the next week.

Shri Dinesh Singh: Has photogra-
phic films manufactured by this firm
been in the Indian market; if so, may
1 know how well they have been re-
ceived?

Shri Manobhal Shah: As far as
Indian market was concerned, not
much film produced by this part'cular
firm was coming in, but it is one of
the very reputed firms and practically
the whole French film industry is re-
lying on them. We are also testing
the films under practical tropical con-
ditions in India and all those reels
&re coming here,

Shri Tangamani: Is jt a fact that
some of the film producers represented
to the Government that these French
manufacturers are not experis in the
ficld; if so, mav I know whether this
matter was considered before this
agreement was entered into?

Shri Manubhal Shah: Al facts were
taken into consideration and every
type of regquirements and quality
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have been properly specified, and
guarantees of performance etc, sii-
pulated in the agreement.

Shrll N. R. Muniswamy: May 1 know
what is the total outlay for this pro-
Ject?

Shri Manubhai Shah: For the pre-
sent the estimate iy round about
Rs 4} crores, but it mey go up to
Rs. 7 crores in due course. It is also
our .iniention to cover all the ancil-
laries like tricellulose acetate, my-
thelene dichloride and various other
chemicals and ancillaries required for
this industry.

Bhrl Easliwal: May I know why
this particular French firm has been
selecled in preference to the German,
American and English firms?

Shri Manubbal Bhah: No American
or British firm really made us any
offer in the public sector. A German
firm did muke an offer, but their cost
of technical know-how, plant and
machinery needed for thizs was far
too high almost 50 per cent to 100
per cent higher than the present col-
laboration and was a long period of
delivery of plant and equipment,

S8hri Joachim Alva: We have been
badly let down by the French in one
or two projects,

Mr.  Deputy-Speaker: Order, order.
He should put the question,

Bhri Joachim Alva: No, no: it is
well known, It has come in the re-
ports of the Public Accounts Commut-
tee and Estimates Committee,

Mr, Deputy-Speaker: No inference,
no insinuations and other things In
the Question Hour. The question
ought to br put straight, as to what
information i3 required.

Bhri Joachim Alva: 1 want to know
why you preferred this French firm
whose films have never been patro-
nised or used in India, and why you
did not go to Germany when offers
were made to you
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Shri Manubhal Bhah: 1 have ex-
plained that point in a very elaborate
manner,

Shri D, C. SBharma: May I know
how much of foreign exchange will
be saved when this factory is giving
us optimum production?

Shri Manubhali Shah: When the
optimum production comes up it will
be about Rs. 5 crores a year, but in
the beginning it will be about Rs. 34
Crores per year.
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Shri Tangamani: May I know whe-
ther any estimate has been made of
the replanting the low yielding rubber

during the current year and, if so,
what will be the number of acres?

Shri EKanungo: Yes, Sir. The
scheme is working. The target is
about 70,000 acres out of which, [
suppose, up till now roundabout 8,000
acres have been planted and we ex-
pect the scheme will gain momentum
in the current year.

Shri Tangamani: How many acres
are going to be replanted during the
year 1860-61? I want to know whether
you have got any estimate about that.

Shri Kanungo: Yes, Sir, That is
what I stated, The target is 70,000
acres; the current performance is
about 8,000 acres in the first stage, and
in the current year, when the scheme
gathers momentum, there will be
more acreage.

Suort NoTicE QUESTION
Dalmia Jain Concerns

BN.Q. No. 11. Shrl Raghonath
Bingh: Will the Minister of Camerce
and Industry be pleased to state whe-
ther it is a fact that Five Dalmia-Jain
group of Companies in Delhi have des-
troyed gome papers with the acque-
scence of the liquidator concerned
when a warrant was issued for search
of these papers by the Vivian Bose
Commission?

The Minister of Commeroe (Bhri
Eanungo): No, Sir. The five compa-
nies in respect of which search and
selrure warrants were issued by (he
Commission were different from the
five companles whose books and
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papers were found by the Commission
to have been destroyed with the
acquiescence of the liquidators cou-
cerned.

S8hri Raghonath Singh: May 1
know the names of those companies—
the five companies—whose papers
have been destroyed?

Shri Kanungo: It will not be in the
public interests to disclose the names,
because the Commission is seized of
the investigation and the Commission
desires that the names of the com-
panies whose papers are supposed tp
have been destoryed or likely to be
destroyed should not be divulged at
this stage.

Bhri Raghunath Singh: May I know
whether it is a fact that most of the
liquidators are ex-employees or pre-
sent employees of the Dalmia Jain
group of companies, and especially
whether Shri R. D. Agarwal, the
lquidator, is still under the employ
of the company?

Shri Eanungo: From the newspaper
reports, it appears that Shri Agarwal
was an employee of the Dalmia Jain
company and is also employed in
some of the concerns.

Shrl Raghunath Singh: May 1
know whether it is a fact that all the
papers of the Dalmia and Dadri

Cement Company of the Punjab have
been destroyed? ’

Shri Kanungo: Mo, Sir. We are not

in a position to say that all the docu-
ments have been destroyed.

Shri Raghunath Singh: How many
documents have been destroyed,

Shri Kanungo: The investigation is
going on and it is not in the public
interest to disclose information.

Shri Raghunath Singh rose—

Mr. Depuly-Speaker: It is not a
private affair between the hon. Mem-
ber and the Minister. The hon. Mem-
ber must Jook to the Chair also! Shri
Tyagl.
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Shri Tyagl: Is it now confirmed
that some papers were destroyed actu-
ally, or, is that matter, in itself, also
under enquiry?

Shri Eanungo: This matter as to
how many documents have been des-
troyed and how much has not been
destroyed is a matter for investiga-
tion. But some have been destroyed.
That is a fact .

Shri Ansar Harvanl: May [ know
whether anybody has been arrested
for destruction of these papers which
would serve very well for this en-
quiry?

Shri Kanungo: No, Sir. Only after
the Commission makes its investiga-
tion—only after investigation—this
question will be considered.

Shri A. M. Tarig: In view of the
fact that some of the papers which
were important and confidential have
been destroyed, may I know if there
is any proposal before the Govern-
ment to start some sort of a criminal
case against the people who have
done this act?

Shri Kanango: That is what I have
answered. After the investigations
are completed it will be done,

Shri Kasliwal: What is the public
interest involved in the matter of dis-
closing this particular information
here?

Shri Kanungo: It is obwvious that
investigation is continuing and the
facts disclosed will give clues.

Shri A. P. Jain: Sir, may I make
a submission? This is a question
which is being enquired into by an
ex-Judge of the Supreme Court, and
Government could have taken shelter
under the plea that this question is
under enquiry and it is not In the
public interest to disclose facts. (In-
terruptions). But once they have
given certain information, another in-
formation which directly follows from
the information given is now belng
withheld, once they have admitted
that four or five companies or some
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companies have destroyed the papers,
where is the sanctity in not disclosing
the names, particularly whem an hon.
Member of this House named a parti-
cular company and asked whether it
had destroyed papers? The Minister
said, “Not all the papers”. I am not
able to appreciate why part of the
information is being given and part
of the information closely connected
with it is being withheld,

Mr. Deputy-Speaker: Order, order.
Is the hon, Minister prepared to give
any information?

Shri Kanungo: 1 have answered
the question. The question was whe-
ther five companies have destroyed
some papers—the companies which
were under investigation—when war-
rant was issued for seizure and search.
My answer was that these five com-
panies were not the companies which
are under investigation.

Shri A. P Jain rose—

Mr, Deputy-Speaker: We cannot
enter into arguments and take deci-
sions. So far as the question is con-
cerned, a few supplementaries have
been put and they have bee:!. ans-
wered. Whether the answer is com-
plete or not can be decided on some
other occasion but not at this mom-
ent.

Shri A. P. Jaln: Sir, I want to raise
a point of order. The point of order
is whether the discretion to refuse to
disclose a fact must be based on some
principle or it can be arbitrary. I can
understand when the matter is before
the Commission, Government do not
want to disclose Information. But
once they choose to give some infor-
mation, could they arbitrarily say,
“No: we are going thus far and no
further"?

Mr. Deputy-Speaker: The Question
Hour is not the period where a dis-
cussion can be had. Only brief ques-
tlons are put and concise answers
glven, We have had them. Members
have got so many remedies to €x-
tract other information. As regards
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such other information, if any sepa-
rate guestion is put, we will consider
whether information could be had or
not.

Shri A, P, Jaln: Sir, my point of
order is this. 1 am not at all keen
to seek information and I am not at
all interested in the information which
they desire to withhold. But my point
of order is whether this discretion
should be exercised on some principle
or it could be exercised arbitrarily.

Mr. Deputy-Speaker: It is left to
the Minister at that moment when he
feels that some jnformation cannot be
given, If really any information is
being suppressed on grounds which
may not be reasonable or justified
that matter can be settled afterwards.
But when the Minisler claims that
such and such information cannot be
given, immediately he cannot be com-
pelled to give that information at that
moment, and particularly during the
Question Hour, That cannot be done
just now.

Shri A. P. Jaln: When shall we have
that opportunity, if not now?

Mr, Depaty-Speaker: There are
many ways open to Members when
they can have it.

Shri Feroze Gandhl: May | know
whether it is a fact that the Registrar
of Companies of the old Delhi State
had filed a criminal complaint under
various sections of the IPC agalnat
these parties and whether the Govern-
ment have flnally taken any decision
for prosecuting the parties on the
basis of those complaints, when the
complaints had actually been lodged?
It is about flve years ago! 1 would
like to know what the Government
have done about this.

Shri Kanuongo: These facts relate
to events before the Commission was
appointed.

Mr. Deputy-Speaker: This is only a
short notice question and the sup-
plementaries have alfeady been ex-
hausted, T even allowed the hon.
Member to put one supplementary.
But then he makes a statement so
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long that it cannot be considered &
supplementary.

Shri Feroze Gandhi: What am I to
do? Five yearg have passed and they
might have forgotten ....

Mr. Depuly-Speaker: Even then,
the supplementaries should not grow
with the lapse of time.

shri Fervae Gandhi: May I know
whether it is a fact that the disap-
pearance of the papers actually took
piace flve or six years ago and the
Government agency, which is ltself
prosecuting the parties, had this
knowledge for the last several years?
In that case, why was this informa-
tion nol given to the Commission at
ihat time?

Shri Raghunath Singh: That is the
point,

The Minlster of Commerce and In-
dustry (Shri Lal Bahadur Shastri): 1
cannot answer as to what happened
five years ago, but it iz true that
some papers were destroyed during
the last few months while the Vivian
Bose Commission has been conducting
the enguiry, Of course, the Commis-
sion is going ahead with its work in
spite of what has happened. How-
ever, 1 shall only like to answer in
half a minute to what Shri Jain said.
I do not follow the question of prin-
ciple he has raised, but it is for the
Commission to suggest to us as to
what matter should be disclosed and
what should not be disclosed. The
Commission has definitely informed
us that cerlain papers were destroyad
ond 1 do not think it will be advis-
able to hide that fact from the House.
It is a matter of common knowledge
now and it has appeared in papers.
Therefore, this information has been
given, But in the course of its en-
quiry, the Commission feels that the
disclosure of the names of the compa-
nies will not be in the interest of a
proper enquiry in future. Hence, the
names of the companies are not being
ennounced.
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Some Hon., Member rose—

Mr. Deputy-Speaker: We have taken
12 minutes on this short notice ques-
tion, We cannot continue this di.w.w
sion jndefinitely. 1 wil treat it as
closed. -

Shri Raghonath Singh: This is a
very important question.

Mr. Deputy-Speaker: There must
be many others more important than
that.

WRITTEN ANSWERS TO
QUESTIONS

Retrenchment of Indians in Kowait

1272, Shri Rameshwar Tantia:
1 {Bhﬂ Manabendra Shah:

Will the Prime Minister be pleased
to state:

(a) whether Government's attention
has been drawn to the retrenchment
of Indians from services and stopping
further recruitment of Indians iR
Kuwait, Persian Gulf;

(b) if so, the reaction of Govern-
ment; and

(¢) the steps taken, if any, by Gov-
ernment?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) to (¢). The
Government are aware that some re-
trenchment has taken place. How-
ever, there appears to be no ban on
the employment of Indians. A note
explaining the recent moves of the
Kuwait Oil Co, is being placed on
the Table of the House. [See Ap-
pendix 1II, annexure No. 38].

Rebate to Displaced Persons

*1273. Bhri Ajit Singh Sarhadi: Will
the Minister of Resbabilitation and
Minority Affairs be pleased to refer
to the reply given to Starred Question
No. 32 on the 18th November, 1939
and state:
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(a) whether the question of giving
rebate 1o displaced persons in urban
areas has been decided; and

(b) if so, the nature of the decision?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
‘Ehanna): (a) Yes.

(b) It has been decided to give
rebate at the following rates:—

(i) Allottee of land upto
10 standard acres Rs. 8oo

(i) Allottces of land
above 10 standard
acres and upto SO
standard acres Rns. 1,200

(iii) Allottees of land
over S0 standard
acres Rs. 1,500

Claims for Compensation for Rural
Properties

#1275. Shri 8. M. Banerjee: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether it is a fact that a con-
stitutional bench of Bombay High
Court while deciding eivil writ peti-
tion No. 997 of 1959 Totamal Teck
Chand Vs. Regional Settlement Com-
missioner, Bombay has held that rural
verified claims of any value could not
be rejected in view of any land allot-
ment made in lieu of agricultural
land claim and a writ has been issued
to the opposite party for paying com-
pensation to the petitioner; and

(b) if so, the reaction of Govern-
ment thereto?

(b) The Government is flling an
application for leave to appeal to the
Supreme Court.
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Indusirial Development

Shri Shree Narayan Das:
Shri Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that some
State Governments have been com-
plaining to the Central Government
and Planning Commission of the exist-
ence of great disparities between
different States regarding industrial
development and per capita invest-
ments in this regard;

*1279.

(b) if so, the steps taken so far to
decrease these disparities; and

(c) the effect of measures adopted
so far?

The Minister of Industry (Shri
Manubhal Shah): (a) to (c). All
State Governments have expressed a
desire to accelerate the pace of indus-
trial development in their States.
The Government of India apart from
planning the development of certain
industries like cement, sugar, stecl
re-rolling, wagon building, cotton
spinning on an All-India basis and
taking into account regional con-
siderations while sanclioning licences
under the Industries (Development &
Regulation) Act, 1851 have also ac-
celcbrated the pace of development of
small and medium scale industries so
as to promote more extensive indus-
trialisation.

These measures have been to some
extent effective in promoting the
development of industries in hitherto
industrially underdeveloped parts of
the country.

Export of Carving Bels
*1280. Shri Mohan Swarup: Will the

[ ——

Minister of ©C and Y
be pleased to gtate:

(a) whether it is a fact that a ban
has now been imposed on the export
of the carving seis prepared by the
bandicraft workers of Eashmir;
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(b) whether it is also a fact that
these carving sets were till now allow-
ed to be exported in thousands with-
out any restriction and used to earn
handsome amounts of foreign ex-
change; and

{e) the reason for such ban?

The Minister of Industry (Shri
Manubhal Shah): (a) No, Sir.

(b) The export of carving sets con-
tinues to be licensed as before.

(c) The question does not arise.
Aluminium Industry

*1286. Shri Anthony PUlal: Wil] the
Minister of Commerce and Industry
be pleased to state:

(a) whether his attention has been
drawn to the observation of the Tariff
Commission in its reports on the con-
tinuance of protection to the Alumi-
nium Industry as to the hazards to
health caused by the use of scrap alu-
minium in the manuwfacture of domes-
tic utensils; and

(b} the sieps taken to
such manufacture?

The Minister of Industry (Shrl
Manubhai Shah): (a) and (b). The
Tariff Commission’s recommendation
in this regard relate mainly to the
aclivities of the Small Scale Utensils
manufacturers who are not covered by
the Industries (Development and
Regulation) Act and is addressed to
the State Governments. The State
Governments  have therefore been
advised to take necessary steps in the
matter. It is expected that State
Governments will take necessary
steps.

Special Reserve Fund under Emplo-
yees' Provident Fund Scheme
{Shrl T. B. Vittal Rao:
*1287.

eliminate

Shri P. C. Borooah:
Shri Ram Krishan Gupta:

Will the Minister of Labour and
Employment be pleased (o state:

(a) st what stage is the proposal to
create g Specinl Reserve Fund for

APRIL 4, 1760
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payment of Provident Fund to out-
going memberg or their nomMees or
heirs where the employers have not
paid in full the amount of provident
fund contributions under the Em-
ployees’ Provident Fund Scheme;

(b) the reasons for the &¢lay; and

(c) when the Reserve Fund is
likely to be constituted?

The Deputy Minister of Labour
(Shri Abid AlD): (a) and (b). This
subject was last considered by the
Central Board of Trustees of the Fund
at its meeting held on the 30th March,
1960. They recommended that the
proposal should be placed before a
tripartite conference.

(e) Does not arise at present.
Minimum Wage for Iron Ore Workers

1288, Shrimati Renn Chakravartty:
Shri Chintamoni Panigrahi:

Will the Minister of Labour and
Employment be pleased to state:

(a) when the recommendation of
the Industrial Committee on Mines
other than Coal, for introducing =a
minimum wage for iron ore workers
is going to be implemented; and

(b) what Government propose to do
in the matter?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). A
phased programme of extension of the
Act to employment in mines not al-
ready covered by the Schedule has
been worked out and steps are being
taken to implement the same,

Payment of Compensation for Rural

*1292, Shri S. M. Banerjee: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether it is a fact that writ
petition No. 852 of 1959 filed by Shree
Bachomal, No. 998 of 1050 filed by
Shree Chajumal and No. 853 of 1950
filed by Shree Bijumal in Bombay
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High Court against the orders of
Regional Setitlement Commissioner,
Bombay who refused payment of
compensation for their claims of rural
proprieties on account of allotment of
agricultural land were subsequently
withdrawn at the instance of Regional
Scitlement Commissioner, Bombay,
who compromised with the applicants
and paid due compensation for their
properties under dispute; and

(b) if so, the steps being taken by
Guvernment to generalize this issue?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes. But the cases were
withdrawn because jt was conceded
that they were not processed accord-
ing to rules, and not because there
Was any compromise regarding the
principle involved under rule 65, viz,
that separate compensation for rural
buildings is not admissible to allottees
of agricultural land in certain cate-
gories of cases.

In writ petjtion No. 852/58 the peti-
tioner inter-alia had requested for
the cancellation of land allotment on
the ground that the area was rocky
and uncultivable and that the benefit of
rule 57 had also not been given 1o him.
The case was withdrawn to enable the
Regional Settlement Commissioner to
re-consider the question of land allot-
ment on merits.

As regards the other lwo cases, the
departmental instructions are that
the public dues and cost of allotted
property should first be adjusted
against the compensatjon payable on
the rural claim and the balknce com-
pensation, if any, should be consider-
ed as cancelled under the provisions
of rule 65. The instructions were not
complied with in these two cases.
Therefore the ional  Settlement
Commissioner m in the High
Cout to re-process the cases accord-
ing to rules.

(b) Since it was agreed to re-
consider the three cases on their own
merits the question of generalising the
issue does not arise.
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Manufacture of Small Car

. Shri D. C. Sharma:
s {SIlrl Achar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 177 on the 17th February, 1060
and state:

(a) whether Government have
since received and examined the re-
port of the Ad-hoc Committee on
Automobile Industry; and

(b) if so, the action proposed to be
taken in the matter?

The Minister of Industry (Shri
Manubhai Bhah): (a) and (b). The
report was reccived by Government
on the 8th February 1960 and is being

ined.  Gowver nt's  decisi
on the various recommendations con~
tained in the repurt will be announced
as early as possible before the end of
June, 1860. A copy of the report was
laid on the Table of the Lok Sabha on
the 10th March, 1960.

Quarters for Coal Miners

*1284. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to lay a statement
showing:

(a) the total number of quarters
construcied for coal miners during the
first four years of the Second Plan
period out of the amount of Rs 8
crores  allotted for this purpose;

{b) the total amount spent up to
date;

(c) whether there is any prospect
of completing a target of 30,000 quar-
ters during the Plan period; and -

(d) if not, the reasons for the
same?

The Deputy Minisler of Labour
(SBhri Abid All): (2) 4,648 houses have
been constructed and 4,880 are under
construction.

(b) Rs. 7551982
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(c) The target is expected to be
reached by the end of 1963-64.

(d) (i) Non-availabillty of suitable
non-coal bearing land;

(ii) exhorbitant price demanded by
owners of land;

(iii) delay in acquisition of land;

(iv) problem of leasing out of land
by the colliery owners for the pres-
cribed period of forty years 1o the
Coal Mines Labour Housing Board;

(v) lack of response from some
colliery owners.

Indlans in Buganda

*1295, Bhri Raghunath Slogh: Will
the Prime Minister be pleased to state
whether it is a fact that Africans of
Buganda are boycotting the Asiatics,
people of Indian origin and Indians
socially and economically and have
threatened the extermination of boy-
cotted communities?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The Africans of Buganda hnve boy-
cotted traders of Indian origin doing
business in Buganda, who are com-
monly known as Asians.  Since the
beginning of February 1860, there
have been eight cases of arson, or
atfempted arsun, specifically directed
against them.

Indians in South Afries

*1296. Shri Ram Krishan Gupta:
Will the Prime Minister be pleased to
siate:

(a) whether it is a fact that about
one thousand Indians of Pietersburg
(Transvaal) most of wham are des-
cended from gettlers who settled in
1884 have been ordered to leave their
homes; and

(b) if so, the nature of the action
taken or proposed to be taken by Gov-
ernment in this regard?

The Deputy Minister of External
Affairs (Shrimatl Lakshmi Menon):
{a) Yes. As a result of the declara-
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tion of the Indian locatjon in Pieters-
burg as a Group area for the whites
by a notification in the Union Gov-
ernment's Gazette, dated the 4th
March 1860, about 850 persons of
Indian origin will have to move to
Barrend Veld, the location earmark-
ed for them, within the next five
Years., =

(b) There is no scope for the Gov-
ernment of India to take any action
ag the persons affected, although of
Indjan origin, are South African
citizens, However, the Government of
India's views in the matter have re-
peatedly been expressed in the United
Nations.

Middle I Group Housl
Scheme in Rajasthan

-1717. Shri Omkar Lal: Will the
Minister of Works, Housing and Sup-
Ply be pleased to state the total
amount of money allotted wunder
Middle Income Group Housing
Scheme to Rajasthan for the year
1959-80 and the amount disbursed?

The Deputy Minister of Works,
Houmsing and Sopply (Shri Anil K.
Chanda): A total sum of Rs. 2725
lakhs was allocated, to the Govern-
ment of Rajasthan for the year 1959-
80 under the Middle Income Group
Housing Scheme and the Life Insur-
ance Corporation asked to release
that amount.

Price of Machine Tools

1718. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how do the prices of machine
tools built jn the Hindustan Machine
Tools Ltd. compare with the prices of
their counterparts made by other
manufacturers in the country; and

(b) if the prices of products of
H.M.T. are higher, the reasons there-
for?

The Minister of Industry (Shol
Manubhal Shahk): (a) No indigenous
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.
manufacturer produces machines egui-
valent in specifications or quality to
those which are being made by the
Hindustan Machine Tools Litd.

(b) Does not arise.

ey

tote. Y wwwy Ow T g
W gETT HA ag q9 # F w5
fw:

(¥F) =1 78 59 § fr go¢ w2m
& wrarge for & frsers are aTenies
aaraTT A ‘Arex”’ oft oaF A
avr g gdraw afafras & wewi
gaftag E gwT &; W

(@) oz aw g ag o
X T, {eys ¥ WA A1 T 7

guT Gl gRTew /A (Mo ®W-
®t): (%) ul (&) 7E 97 pe-i-
tese A% WoweT Y gwT 91 1 ¥W
Ferarferdy 3 wrevar<i w1 g avafrae
afaeiz & ¥o¥ AT ¥ JuNfew § am
& ox spagre v W@ 91 d= e R
aaT grw qoftge wfafaaw, tete ¥
AT § & i wraeas # ) g
ag o ¥ W9, LExE & FaweAr wroe
g st Frem aforgz & faem ofagre
) gaer W ¥ @@ eAwr fowrtem
warfor w fagr a1

Sericulture Industry in Punjab

1720. Shri D, C, Bharma: Will th:
Minister of Commerce and Indusiry
Se pleased to state:

(a) whether the sericulture industry
in Punjab has made any progress in
the production of raw silk; and

(b) whether the money allotted for
the industry by the Central Govern-
ment during the last three years has
been fully utilised?

The Minister of Industry  (Shri
Manubkal Shah): (a) No, Sir. Therc
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has been a small decline in production
of raw silk during the last two years
due to adverse scasonal conditions.

(b) No, Sir.

Handicrafts Centres in Delhl

1721, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether i{ is a fact that the
Central Government have sanctioned
a few more centres of handicrafts in
Delhi during 1958-60; and

. (b) if so, the amount granted for
this purpose during the above period?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b} Does not arise.

Employment Statistics for Andhra

Pradesh

1722, Shri M. V. Krishna Rao: Wil
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of persons register-
ed with the Employment Exchanges
in Andhra Pradesh up-to-date; and

(b) how many of them have been
employed in (i) the Government of
India undertakings, (ii) the State
Government undertakings and  (iil)
private services during the year 1954.

The Deputy Minister of Labour
(S8hri Abld AlD): (a) 09,222 persons
were on the Live Reglster as at the
end of February, 1960.

- Eb) C;[;ié;y_n[ ‘uuhliuh-. Nur;lb-ﬂ' ’
ment of
Placements
effected
during the
year 1959
1. Central Government . 1,693
2. Stste Government . 15,180
3. Quani Government &
local bodies . . 1699
4. Private establish-
mems . E kL1

Tral . . 18.960



‘9547 Written Answers

Training in Handicrafts

1728 J Bhri 5. C. Samanta:
"\, Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1766 on the 18th December, 1859
«and state:

(a) whether all the 25 persons sel-
ected for training in Handicrafts Co-
operatives in Delhi during the period
from 1st Deccmber, 1850 to 31t
January, 1960 have joined;

(b) if so, whether all of them have
become successful;

(c) how they have been employed
and utilised; and

(d) the total expenditure incurred
on them?

The Minister of Industry (Shri
Manubhai Shah): (a) 23 persons actu-
ally joined the training course. Sub-
sequently, one of them was  with-
drawn by the organisation which spon-
sored the candidate.

(b) The remaining 22 persons com-
pleted the training successfully.

(¢} All these persons, except one,
were employees of the Central and
State Governments and Co-operative
Organisations. After completion of
the training, these persons returned to
their r ive organisations One
candidate was a member of 8 Society
and the Soeciety undertook to ahsorb
him after training.

(dY An expenditure of Rs. 8050
has. so far, been incurred on  this
training.

Press Trust of India

1724. Shri Ram Krishan Gupta: Will
the Mmister of Labour and Employ-
ment be pleased to state:

(a) whether the National Tribunal
appointed for adjudication in the
dispute between the employees of the
Press Trust of India and the manage-
ment has given its award, and
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(b) if so, the details therdof?

The Deputy Minister of Labour
(Shri Abid All): (a) No.

(b) Does not arise.

Ceramic Factory in Jammu and
Kashmir

Shri Ram Krishan Gupta:
Shri Inder J. Malhotra:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
651 on the Tth December, 1859 and
state the result of efforts made in
seeking help of the two Czechoslo-
vakian technicians in the erection of
ceramic factory in Jammu and Kash-
mir?

1725.

The Minlster of Industry (Shri
Manubhai Shah): The services of the
Czechoslovakian technicians will  be
obtained on the arrival at the site of
the Faclory, of the plant and mach-
inery for which orders have been
placed with M(s. Skoda Private (India)
Ltd, representatives of Mis Techno-
export of Czechoslovakia. The mach-
inery is scheduled to arrive at the
site by the middle of 18861.

Trade Centre at New York

1726. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 409
on the 24th November, 1959 and state
at what stage is the proposal to open
& Trade Centre at New York?

The Minister of Indusiry (Shri
Manubhai Shab): The proposal s
still under consideration.

Manufacture of Chloramphenical

1727. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 236
on the 19th November, 1959 and state:

(a) whether Government have since
examined the scheme for the manu-
facture of chloramphenical at Okhla



9549 Written Answers CHAITRA 15, 1882 (SAKA)

by a private firm with Italian help;
and

(b) if so, the result thereof?

The Minister of Industry (Shri

~ Manubhai Shah): (a) and (b). The
scrutiny of the revised scheme sub-
mitted by the firm in December, 1958
revealed that it did not envisage the
basic manufacture of Chloramphenicol
and that the value of the imported
raw materials would not make any
appreciable saving in foreign exchange
compared to the cost of the finished
products. The firm has been asked
1o submit a proper scheme based on
manufacture from basic raw materials.

Edwards Textile Mllis

1728. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 241
on the 19th November, 1059 and state:

(a) whether Government have since
reccived the report of the Investigat-
ion Committee appointed for Edwards
‘Textile Mills;

(b) if so, the main findings thereof,;
and

(c) the steps taken for the working
of these Mills?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

tb) As the report is a confidential
document it will not be in the public
interest to disclose the findings of
the Investigation Committee,

(c) The recommendations of the
Investigation Committee for the im-
proved working of the mills are under
the consideration of the Government.

Vitamin ‘C’

1729. Shri P. K. Deo: Will the Min-
ister of Commerce and Lodustry be
pleased to state:

(a) whether Production of Vitamin
‘C’ can be taken up on a commercial
scale as a result of research carried

out at the National Chemical Labor-
atory, Poona;
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(b) the finances that will be re-
quired to set up and industry; and

(c) whether any application  for
licence has been received for its pro-
duction in the country or whether
Government want to produce it in the
Public Sector?

The Minister of Industry (8hri
Manubhaj Shah): (a) to (¢). Process
for tre production of Vitamin 'C'
has been evolved by the  National
Chemical Laboratory, Poona.

The fixed capital (excluding work-
ing capital) required to set up the
industry is estimated at Rs. 14-15 lakhs
for a 1 c¢wt per day plant; Rs. 174
lakhs for a 1} cwt per day plant and
Rs. 249 lakhs for a 3 cwt. per day
plant.

An application for licence under
the Industries (Development and Re-
gulation) Act, 1851 for the manu-
facture of this item based on the above
research was received but the firm
has since intimated that the scheme
could not be finalised. Therefore
the question of utilisation of this pro-
cess is under consideration.

Manufacture of Sodiom BSulphate

1730. Shri P. K. Deo: Will the Min-
ister of Commerce and Indastry- be
pleased to state:

(a) whether the process of recovery
of sodium sulphate from Khari Salt
of Bihar can be taken up on a com-
mercial scale as a result of rescarch
carried out at the Central Salt Re-
search Lnstitute, Bhavanagar,

(b) the finances that will be re-
quired to set up an industry;

(c) whether Government have re
ceived any application for licence for
setting up this indusiry or whether
Government want to set up the indus-
try in the Public Sector;

{d) whether it will result in saving
of foreign exchange; and

(e) if so, how much?

The Minister of [Indastry (Shri
Manabhai Shah): (a) Yes, Sir. A
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process for the manufacture of Sodium
Sulphate from Khari Salt of Bihar
has been developed but the exploi-
tation of this process on commercial
scale is still under exploration,

(b) A unit for the production of 3
tons of Sodium Sulphate per day is
estimated to cost about Rs. 2 lakhs.

(e) No application has been received
under the Industries (D. & R.)) Act,
1851 for the manufacture of Sodium
Sulphate from Khari Salt of Bihar,
nor there is any such project in  the
public sector.

(d) and (e). Do not arise.
China Clay

1731. Shri P. K. Deo: Will the Min-
ister of Commerce and Indusiry be
pleased to state:

(a) the quantity of China Clay
imported into India in the  years
1958-59 and 1858-80 and the amount
of foreign exchange involved;

(b) how it is used in the country;

(¢) whether indigenous production
of Kundra Clay can be taken up on
a commercial scale as a result of re-
search carried out at the Regional
Research Laboratory, Hyderabad;

(d) the finances that will be re-
quired to set up an industry for its
production; and

(e) whether any application for
licence has been received for its pro-
duction in the country or whether
Government want to produce it in
the Public Sector?

The Minister of
Manubhal Shah): (a)

Year ugntity (in  Value (in
Q‘um' (?ms.} ‘ooo' Re.)

Industry  (Shri

1958-59 93fs0 1049
1959-60 G069y 697
_(b) In Textiles, Pottery, Drugs,
Paper and Rubber industries mainly.
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(e) Yes, Sir.

{d) Since China Clay is used in
different industries the finances 1n-
volved to set up a plant will depend
on the capacity of the . plant, the
nature of the crude clay and the type
of equipment etc.

(e) No application has been receiv-
ed as no manufacturing process as
such is involved. High quality ball
clays are already being produced by
the Government Ceramic Concern,
Kundra.

Production of Phenols, Dyes and
Pharmaceuticals

1732, Shri P. K. Deo: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether the process of low-tem-
perature carbonisation of coal and
utilisation of tar and by-products for
producing phenols, dyes and phar-
maceuticals can be taken up on &
commercial scale as a result of ré-
search carried out at the Regional Re-
search Laboratory, Hyderabad;

{b) the finances that will be re-
quired to set up an industry;

(c) whether any application for
licence has been reccived for setting
up an industry or whether Govern-
ment want to set up the industry in
the Public Sector;

(d) whether it will result in saving
of foreign exchange; and

(e) if so, how much?

The Minister of Industry (8Bhri
Manubhai Shah): (a) to (e). The
information is being collected and will
be placed on the Table of the House.

Neem Bitters

1733, Shri P. K. Deo: Will the Min-
ister of © and Ind y be
pleascd to state:

(a) whether production of Neem
Bitters can be taken up on & com-
mercial scale as a result of research
carried out at the Nationa! Chemical
Laboratory, Poona;
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(b) the finances that will be re-
quired to set up an industry for their
production; and

(c) whether any application for
licence has been received for  their
‘production in the country or whether
‘Government want to produce them
in the Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A pro-
<ess for fhe isolation and separation
of the bitter constituents of Neem
-and their utilisation has been develop-
=d at the National Chemical Labor-
atory, Poona, which is covered by
Indian patent. Possibilities of com-
mercial exploitation of the process
are being explored by the National
Research Development Corporation.
‘Cost estimates on the process are yet
to be worked out

No application Tor licence under
‘the Industries (Development and Re-
‘gulation) Act, 1051 for manufacture
of these items based on the research
‘has been received nor is there any
proposal for their manufacture in
the Public Sector.

Central Labour Institute, Bombay

1734, Shri Pangarkar: Will the Min-
ister of Labour and Employment be
pleased to refer to the reply given
to Starred Question No, 526 on the
2nd December, 1858 and state the
progress so far made in the construc-
tion of building for the Central
Labour Institute, Bombay?

The Depuiy Minister of Labour
(8hri Abld All): It has been decided
to expedite the arrangement for the
‘illing up of the low—Ilying areas and
for the pile foundations.

Paints and Varnishes

1735 Shri P. K. Deo: Will the Min-
ister of G and Indaustry be
pleased to state:

(a) whether there has been increase

in the production of paints and var-
mizthes in the country;

T3 (Ai) LS.-3.

(b) the quantity produced and con-
sumed in the country annually;

(e) the guantity exporied to foreign
eountries annually; and

(d) the amount of foreign exchange
ecarned thereby?

The Minister of Industry (Bhri
Manubhal Shah): (a) Yes, Sir.

(b) The production figures of paints,
cnamels and varnishes in the organis-
ed sector during the last three years
were as follows.—

Year Production

1957 41270 toms
1958 48000 tons

1959 54000 tons
Indigenous  production is linked
with internal demand and since there
are no substantial imports or exports,
almost whole of the indigenous pro-
duction might be taken as if consumed
within the country.

(c) and (d). Exports of finished and
semi-finished paints during 1958 and
1959 were as follows:—

Year Qruantity Value
1958 199 tons  Ra. §°78 lakhe
1959 322 tons  Ru. 643 lakhs
!Jlll.-.\ug.]

Employment of Displaced Persons
in Faridabad Industries

1736. Shri Ajit Singh Barhadi: Will
the Minister of Commerce and Indus-
try be pleased to state the number of
displaced persons employed in the
industries at Faridabad which have
taken loan from Union Government?

The Mimister of Industry (Shri
Mangbhal Shah): 1049 Displaced Per-
sons.
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Fertilizer Factory Ip Kashmir

1737, Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a} whether there is any proposal
to have a fertilizer factory in Kashmir;
and

(b) if so, its production potential
and location?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) end (b). The Government of
Jammu and Kashmir have suggested
that a fertilizer factory may be estab-
lished in that Slate. The State Gov-
ermnmeni are collecting the npecessary
data which would enable a decision
being taken as lo the feasibility of a
viable unit being located in that re-
gion. It is, therefore, premature to
say anything about ils location, pro-
duction potential, ete.

[‘ﬁ’mﬂh:
Jﬁmﬁm:
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Tea Plantation in West Bengal and
Assam

1740, Shri Aurobindo Ghosal:
) Shri B. Das Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the acreage of tea plantation in

West Bengal and Assam in the year
1958-59;

(b) whether it has increased from
the previous year; and

(c) if not, the reasons therefor?

The Minister of Commerce (Shri
Kanunge): (a) West  Bengal—
202,371-08.

Assam—2306,314-07.

{b) Yes, Sir, by 759 acres and 2896
acres respectively.

(c) Does not arise.
Naga Hostiles

1741, Shri P, C, Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that five
Naga hostiles were killed and threc
injured in an encounter with an Indian
Becurity Force on the 14th February,
1880 at Molungyimchen village in
Jankikong range of the Naga Hills;
and

(b) if so, the details thereof?

The Prime Minister and Minister of
External Affairs (SBhri  Jawaharlal
Nehru): (a) and (b). On the 11th of
February last, three Nagas, inhabi-
tants of Village Molungyimchen near
the Sub-Divisional Headquarters of
Mokokchung were kidnapped by
hostile elements. Our security forces
Patrol, trying to arrest the culprits ran
,nto a hostile camp on the 14th
February last. In the engagement
that followed, five people were killed.
one injured and a smaill quantity of
arms and ammunition recovered.

Out of Turn Allotment of Government
Flats

J Shri Subiman Ghose:
‘{_ Shri D, R. Chavan:

Will the Minister of Works, Housing
and Supply be plensed to state:

1742,

(a) the number of flats allotted out
of turn in 1958 and 1960 up'o February
in Srinivaspuri and Moti Bagh II,
New Delhi;

(b) how many of them have been
allotted to refugees from East Pakis-
tan; and

(¢) the number of quarters con-
structed in  Srinivaspuri and Mou
Bagh 117

The Deputy Minister of Works,
Housing and Supply (Shrl Anil K.

Chanda): (a) Srinivaspuri 234
Moti Bagh 11 148
Total. 380

(b) It is pot possible to indicate the
number of refugees from East Pakis-
tan who have been allotted Govern-
ment accommodalion, as no separate
statistics are maintained in this re-
gard. Out of turn allotment is san-
ctioned on the merits of each case.

() Srinivaspuri. 1188
Moti Bagh II Agg

Tractors for Cultivation

1743. Shri N. R. Munlswamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether sufficient number of
tractors were made available during
the year 1959-80 for cultivation; and

(b) whether import duly and sales
tax are levied on imported tractors”

Tha Minister of Industry (Shrl
Manubhal Shah): (a) Yes, Sir.

(b) Agricultural tractors are import-
ed duty-free. However, they are not
exempt from the levy of sales tax.
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State Trading Corporation

1744. Shalkh Mohammed Akbar:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the procedure of recruitment of
staff and officers in the State Trading
Corporation:

(b) whether Government are aware
that normal rules and practice of
recruitment are not observed by the
Corporation; and

(c) the action Government propose
to take in the matter?

The Minister of Commerce (Shri
Kanungo): (a) The recruitment is re-
gulated according to the procedure
laid down in the service Regulations
of the Corporation. Reoruitment to
posts carrying a salary of Rs. 1800
and below but above Rs. 500 p.m. is
by a Board consisting of 3 Directors
of the Company. Recruitment to
post below Rs. 500 iz by 8 Committee
consisting of Senior Departmental
Officers of the Corporation. Reeruit-
ment to posis carrying a salary of
Rs. 1500 and more, the  President's
approval is necessary.

(b) No, Sir.

(c) Does not arise.

Central Public Works Department

1745. Shri A. M. Tarig: Will the
Minister of Works, Housing and
Supply be ploascd to state:

(a) the number of permanent posts
in Divisions and sub-Divisions se-
parately for Civil and Electrical En-
ginecring in the Central Public Works
Department; and

(b) the number of officers on roll
at present actually confirmed against
these posts?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): A statement is laid on the
Table of the Hous> [See Appendix
II1, aanexure No. 40].
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Temporary Engineers in C.P.W.D.

1746, Shri A. M. Tarlq: Will the
Minister of Works, Housing and
Supply be pleased to state the number
of Executive Engineers, Assistant Ex-
ecutive Engineers Class 1, Assistant
Engineers Class II separately for Civil
and Electricial sides, on the rolls of
the Central Public Works Department:

{a) as on lst January, 1B5T;

(b) as on 1st January, 1960;

Je) as had completed ten or more
years of continuous service in the
grade on 1st January, 1880 and are
still temporary; and

(d) as had completed three or more
vears of continuous service in  the
grade on 1st January, 1960 and are
still temporary?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (d). A statement
giving the requisite intormation s
laid on the Table of the House. [See
Appendix III, annexure No. 41].

Circulation of Newspapers

1747. Shri Raghunath Singh: Will
the Minister of Information and
Broadcasting be pleased to state what
was the circulation of vernacular and
English newspapers on the cve of
newspaper import control order and
what it is at present?

The Minister of Information and
Broadcasting (Dr. Keskar): News-
print was removed from Open
General License on 2nd April, 1855,
from which date control on import of
newsprint is in force. The Press
Registrar's organisation was set up on
1st July, 1956, and details of circula-
tion of newspapers for the period
prior to that date are not available.
Figures of circulation in the subse-
quent years are available in the
Reports of the Registrar.

Supply of Yarn to Hoslery Unit=

1748, Bhri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indos-
try be pleased to state:

(a) whether it is a fact that the
scheme announced by the Govern-
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ment of India on the 24th November,
1859 provided for supply of adequate
quantity of yarn basing it on the
1856-57 figures;

(b) whether it is also a fact that
thereafter the allocation of yarn to
the Hosiery Federation was for only
half the basic figure; and

(c) if so, the reasons therefor?

The Minister of Commerce (Shri
EKanungo): (a) to (¢). The scheme
announced by the Government of
India on the 24th November. 1858
provided for the supply of adequate
quantity of hosiery yarn on the busis
of production of such yarn reported
in 1956-57. 1t was estimated that the
quantity of yarn likely to be made
available will be about 31 lakh lbs.
When a detailed production programme
for cach mill was worked out it was,
however, found that only about
21 lakhs Ibs. will be available. This
difference arose from a higher percent-
age of wastage and a reduction in the
over-all quantity of wool-tops avail-
able (o the spinners due to increase
in price in the international market.
Steps are being taken to ensure that
the hosiery industry gets its reguire-
ments of yarn in adequate quantities
and al reasonahle prices.

Tibetan Relugees

1749. Shrimatl Manjula Devi: Will
the Prime Minister be pleased to refer
to the reply given to Starred Ques-
tion No. 188 on the 17th February.
1960 rcgarding Government's scheme
to settle 1,000 families of Tibetan
refugees on land at Bhaluckpung in
N.EF.A. and state:

(a) how far is the land at Bhaluck-
pung from the Chinese-occupied Indian
territory; and

(b) whether this area falls within
the demmrcated land as shown in
Chinese map?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nebru): (a) Bhalukpung is about
12 days march from the nearest point
on the Indo-Chinese border. It is in
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fact on the edge of the Assam Plains
and is not far from Missamari.

(b) The place is only just within
the area claimed by the Chinese in
their maps.

All India Handicrafts Board
Calendar 1960

1750. Shri A, M. Tariq: Will the
Minister of Inf t Broad
casting be pleased to state:

(a) whether it is a fact that the All
India Handicrafts Board brought out
a calendar for the year 1940;

(b) whether it is @ fact that 8 certain
person gave notice to Government as
his daughter's photograph was pub-
lished in this calendar without his
prior permission;

(c) whether it is also a fact that
Handicrafts Board has withdrawn this
calendar now; and

(d) if so, the full detuils thercof?

The Minister of Informaiion and
Broadcasting (Dr. Keskar): (a) Yes,
Sir,

(b) It is & fact thal & notice has
been received but the allegation made
therein is not true. The photograph
wias published with the co-operation
and the permission of the girl's
father.

(c) No, Sir.

(d) Does not arise.

Tibetan Refugees Educational
Institution

1751, Shri D, C. Sharma: Will the
Prime Minister be pleased to slate:

(a) whether it is a fact that a
Tibetan Refugee Educational Institu-
tion has been set up al Mussoorie
recently,

(b) whether any assistance has been
asked from the Central Governmoent:
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(c) it so, the extent and nature of
the same; and

(d) the nature of subjects to be
taught?

The Prime Minister and Minister
of External Affairs (8hri Jawaharlal
Nehru): (8) to (d). A school for
voung Tibctan refugees has been
started at Mussoorie al the instance
of His Holiness the Dalai L.ama with
the assistance of some relief organiza-
tions working in India. The number
of Tibetan students in the school at
present is 50 but it is hoped to increase
the number to 300,

The subjects which are being
taught in the school are as follows:

(i) Tibcetan language.
(ii) History of Tibet.
(iii) Religious knowledge.
(iv) English language,
(v) Geography.
(vi) Indian history.
(vii) Mathematics.
(viii) Elementary science.

At the time of the formation of the
school the Government of India had
been reguested to meet the travelling
allowance of the teachers and students
selected from the various centres and
worksites and sent to Mussoorie. This
was agreed to. As His Holiness the
Dalai Lama is moving his residence to
Dharamsala, a request has been
reveived from his representative in
Delhi for assistance (1) in finding an
allernative site in or mear Dharam-
sala for the school and (2) to meet
the co | of transportation of students
and the school equipment.

Another request has  also  been
recoived from the Principal of the
Tibetan Refugee School for financial
assistance for the running of the
school and towards feeding the
children. The matter is under con-
sideration of the Government.
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Indian Oxygen Ltd, Calcutta

[Shri H. N. Mukerjee:
1752.{ Shri Muhammed Elias:
LSIII'“I Prabhat Kar:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) the total preduction of (i)
oxygen gas (cubic ft.), (ii) dissolved
acetylene (cubic ft.), (iil) nitrous
oxide (gallons), (iv) eclectrodes (run-
ning ft.), (v) welding equipments and
(vi) rare gases during 1957, 1958 and
1858 in the country:

(b) what was the proportion to the
total of the production during 1857,
1958, 1958 of the same products by
Indian Oxygen Ltd., Calcutta; and

(c) what steps are being taken to
improve the production and co-
ordinate the work of the production
units?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). A
statement  furnishing the required
information is placed on the Table.
[See Appendix III, annexure No. 42].

(c) Messrs. Indian Oxygen Ltd,
Caleutta are the principal manufac-
turcrs of Industrial Gases, Welding
Equipment and Electrodes in the
country. However. in order to create
a healthy competition in the feld
several new units have been licensed
under the Industries (Development &
Regulation) Act, 1951 to take up their
manufacture and some more applica-
tions are under consideration. With
a view to improve production and
ensuring maximum utilisation of the
available capacity, the existing units
are being given all possible assistance
in the matters of transport require-
ments, water and power supply,
release of essential raw materials and
import of cylinders ete.

Assamese Officers working in N.E.F.A.

1753 Shri Basumatarl: Will the
Prime Minister be pleased to state:

(a) whether any representation has
been reccived from the Chief Minister
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of Assam regarding inadequate
appointment in the services in the
N.EF.A, area from the State of
Assam;

(b) if so, the action taken on it so
far; and

(¢) the number of officers in diffe-
rent categories appointed in N.EF.A.
from the State of Assam to date?

‘The Prime Minister and Minister
of External Affgrs (Shri Jawaharial
Nehru): (a) and (b). In a communi-
cation which the Chief Minister of
Assam addressed to the Governor of
Assam in June last, he referred to the
use of Assamese language in N.E.F.A.
schools and also mentioned that
according to his information the num-
ber of Assamese officials functioning
in the ‘Education Department of
N.EF.A was inadequate. An enquiry
showced that this was not the position
as out of a total of 346 serving
teachers, 188 were from Assam and
79 from N.EFA. itself.

(c) Class 1 posts—28.
Class II posts—110.
Class III posts—1,612.
Class IV posts—800.

Production of FPaper

1754. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state whether the targets
fixed for the production of paper
during the second Five Year Plan have
been achieved?

The Minister of Industry (Shri
Manuobhal Shah): From the increasing
trend of production  which in 1838
exceeded 80 per cent of the target, it
is expected that the Second Plan target
will be fully achieved.

Heavy Machinery bullding Plant

1755. Shri Achar: Will the Minister
of C and Industry be pl d
to state:

(a) whether the Heavy Engineering
Corporation has entered into an
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agreement with Messrs. Prommashex-
port of Moscow for the supply of
machinery and cquipment for the
Heavy Machine Building and the Coal
Mining Machinery Plants; and

(b) if so, the main terms thereof?

The Minister of Industry (S8hrl
Manubhai Shah): (a) Yes, Sir; these
contracts were Signed on the 12th
March, 1960.

{b) The contracts are in puriuance
of the main 500 million rouble credit
Agreement signed on the 9th Novem-
ber. 1957 between the Governments of
India and the U.S.S.R. copics of which
are available in the Parliament
Library. According to the contracts
machinery worth Rs. 128 million for
the Heavy Machine Building Plant and
Rs. 75 million for the Coal Mining
Machinery Plan{ will be imported
from U.SSR. during the year 1960-64
and payments thereof will be covered
under the 500 million rouble credit.
The contracts provide also for the
deputation of Soviet specialists to
India for rendering technical assist-
ance in the establishment of the Plants
and for the industrial and technical
training of Indian specialists at the
enterprises in US.S.R.

Bievedores Registered with Calcuiia
Dock Labour Board

1756. Shri Aurobindo Ghosal: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of stevedores
registered under the Calcutta Dock
Labour Board; and

(b) the names of the stevedores
and the associations to which they
belong?

The Depaty Minister of Laboar
(Bhri Abid All): 7a) and (b). Thirty
stevedores are registered under the
Calcutts Dock Labour Board. Fourteen
of them belong to the Master Sieve-
dores’ Association and eleven to the
Calcutta Stevedores' Association. The
remaining five stevedores are not
members of any association,
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Industrial Estates in Mysore

1757, Shri Achar: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total amount allotted by the
Central Government to Mysore State
for the setting up of Industrial Estates
during the Second Five Year Plan
period so far;

(b) the amount utilized and the
number of Estates actually taken up;
and

(c) the amount to be allotted for
the remaining period of the Plan?

The Minister of Industry (Shri
Manubhai Shah): (a) to (). A sum
of Rs. G3.00 lakhs has becn allotted to
Mysore State for the cstablishment of
8 Industrial estates in the Staie during
the Sccond Five Year Plan. Funds
totalling Rs. 4543 lakhs have been
sanclioned to the State Gowvernment
during the first four years of the
Second Plan period and for the last
year an allocation of Rs. 1650 lakhs
has been made. The expenditure
incurred by the State Government on
Industrial Fstates upto 31st Decem-
ber, 1959 is of the order of Rs. 31.08
lakhs. Construction work in all the
B8 estates is in progress and it is
expected that all of them will be com-
pleted before the end of the Second
Plan period.

Allotment of Government
Accommodation

1758. Shri Ram Garlb: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) how many rcquests have been
received by Government for the
change of allotments of Government
accominodation nearer to the place of
duty of the Government servant
specially to the D.I.Z. Area in the past
two years;

(b) how many of these requests
were supported by the officers con-
cerncd of the individuals and how
many such requests were accepted
and change allowed;

APRIL 4, 1860

Written Answers 9568

(c) what are the rules of allowing
such ad hoc changes; and

(d) what are the special circum-
stances in which such requests are
accepted?

The Deputy Minister of Works, Hous-
ing and Supply (Shri Anil K. Chanda):
(a) and (b). Presumably the question
pertains to accommedation in  the
general pool in New Delhi under the
control of the Directorate of Estates.
Statistics are not maintained in a
manner which would enable furnish-
ing the information,

() and (d). The rules provide that
an aliottee may ask for change of
accommodation from one zone (o an-
other in the annual application form.
Changes on the basis of such requests
are given in accordance with the
priority dates, Requestt for out of
turn changes are to be sponsorcd by
an officer not lower in rank than &
Joint Secretary or Head of Depart-
ment. I the grounds of requests for
a change arc mainly mcdical the ap-
plications are to be routed through
the Ministry of Health. All such ap-
plications are examined on mcrits by
the Special Allotment Committees.
Requests for change to Government
accommodation nearer to the place of

duty are considered on medical
grounds and interests of publie
service,

Servants Quarters

1759. Shri Ram Garib: Will the
Minister of Works, Houslng and Sap-
ply be pleased to state:

(a) how many allottecs of the ser-
vants quarters applied for change on
medical grounds during last year;

(b) in how many cascs the change
has been allowed; and

(e) whether it is the policy of Gov-
ernment to allow change from one
servants quarier to another?

The Deputy Minister of Works,
Housing and Supply (Shrl Anil K
Chanda): (a) 4.

(b) 4.
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{c) Decision is taken on the merits
of each case.

12.04 hrs.
RE: MOTION FOR ADJOURNMENT

ALLEGED CONTRADICTION IN DEFENCE
MINISTER'S BTATEMENTS ON AIR-SPACE
VIOLATTIONS

Mr. Deputy-Speaker: I received
notice of an adjournment motion from
Shri Hem Barua. 1 have disallowed
that motion and conveyed that infor-
mation to him. I would ask the hon.
Defence Minister if he wants to ex-
plain the position. (Interruptions).
Would the hon. Members help me in
carrying out the decisions of the hon.
Speaker or in flouting them? The
hon. Speaker has ruled so many limes
that when notice of an adjournment
motion is given to him and he dis-
allows it in his chamber, he conveys
the information to the hon. Member
and for that time at least it should be
accepled. If any gricvance is there,
that can he conveyed to the Speaker
and he will consider whether it should
be brought again.

Shri Hem Barua (Gauhati): I do
not have any grievance at all, but. ...

Shri Tyagi (Dchra Dun): On a
point of order, Sir. You have been
pleased to rule that the adjournment
motion of which notice was given by
Shri Hem Barua has been rejected by
you as out of order. That being so,
I wonder how the Defence Minister
can make a statement about a thing
which is not a subject beforc the
House.

Mr. Depuly-Speaker: I might read
the order on the adjournment
motion :

“If the statement made by the
Minister is not correct, there are
ways to confront him with that.
No justification for an adjourn-
ment motion. It is  disallowed.
But the Minister might be asked
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if he wants to make the position
clear.”

An hon. Member: What is the sub-
ject?

Mr. Deputy-Speaker: Hon. Members
want to know the subject and in
which connection he has to make the
statement. 1 will read it out:

“The situation of grave concern.
arising oul of the Defence Minis-
ter's interview with The New
York Post (the New Delhi des-
patch of the interview was pub-
lished in its issue of March 20th,
1960 in which he iz reported to
have said :

‘About the violation on the
other border (Himalayan) it
was clear that he never doubt-
ed that they were Chinese
Planes".

and the repeated denials in Par-
liament made by him and by the
hon. Prime Minister that there
was no Aair-space violation by
Chinese aircrafts, and that too
made in the strongest of lan-
gauge.”

Shri Hem Barua: Ma [ make &
humble submission on what you have
said ? You have suggested there are
other channels. [ want to enlighten
you on certain things. On this ques-
tion of air-space violation, I tabled a
short notice question sometime back,
because I found certain inherent con-
tradictions in the statements made by
the Defence Minister and also in the
statements made by the hon. Prime
Minister, 1 had pointed out that
when therc is 8 naked admission of
this in the White Paper Il in the pro-
test note to China of the 5th Decem-
ber, in the statement made by tha
Defence Minister on 18th December
and in the Statements made by the
Prime Minister on the 18th Decem-
ber, 21st December and 22nd Feb-
rpary, there is a blatant denial that
there was any air-space violation. I
just want to know how the Govern-
ment of Indla reconcile the two things
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—the blatant denials made on these
occasions and the naked admission
made in the White Pagper III. That
short notice question was disallowed.
The Defence Minister made a state-
ment on his own wolition on 18th
March. 1 wanted some clarification
and 1 was not given an opportunity.
T was told, there are other channels
of redress, This has been repeated-
ly said by the hon. Speaker. (Inter-
ruptions). b

Mr. Deputy-Speaker: Order, order,
I have followed him. 1 cannot allow
him to make a speech for half an
hour. He says that there are ceriain
discrepancies and certain  contradic-
tions i1 the statements that have been
made, He wants my guidance as to
how he can get them rectified, ex-
plained and made clear. When I want
to give him that guidance, if really
that is guidance and I am worth it,
if he refuses me also that oppor-
tunity, what can be done?!? When-
e¢ver a Minister of the Government
has made a statement and any hon.
Member thinks that it is not correct
or he has contradicted an earlier state-
ment or another statement, the remedy
is that he may write to the Speaker
that such and such a statement has
been made on the floor of the House;
it is not correct accordmg to the facts
or he is contradicting himself or any
other Minister.

That request would be sent to the
Minister for him to explain. The
Minister shall give his explanation
and gend it on to the Speaker. The
Speaker would consider it and 1! he
finds that there is really a contradic-
tion, he would ask the Minister to
explain it on the floor of the House.
If he feels thai there is none ang stil
the hon. Member thinks that he ought
to make a statement, he might allow
the hon. Mcmber to make a state-
ment giving his own position. That
is exactly the procedure—and that has
to be followed.

Shri Hem Barua: Often no reasona
-are given. No reason was glven as
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to why my short notice question was
disallowed.

Mr. Depuiy-Speaker: The hon.
Minister.

The Minister of Defence (Shri
Krishna Menon): The subject-matter
of this motion does not relate to this
contradiction. That was cleared up
at least so far as we could, in the
statement that was made a few days
ago. The same objections were
raised and the Speaker did not take
much notice of it. The Prime Minis-
ter's statements referred to the pre-
vious violations before the 18th De-
cember and we were dealing with the
subsequent period.

With regerd to the New York Post,
1 gave no interview to the New York
Post.

Shri Surendranath Dwivedy (Ken-
drapara) : The correspondent inter-
viewed him; he did not give the in-
terview.

Shri Krishna Menon: The gentle-
man who represents the New York
Post is a person I know for several
years. He came to tea. If 1 did not
see him, that would also be discour-
teous. We had a talk together for an
bhour on wvarious subjects under the
Sun and this matter came up.

1 did not say to him anything more
than what was contained in the state-
ment made in the House. That is all I
can say.

Shri Hem Barua: May 1 point
out....

Mr. Deputy-Speaker: What more
can he say now ? 1 have advised him
that if he still feels dissatisfied,—be-
cause, the hon. Minister says that the
stalement that was made by the Prime
Minister related to quite a different
affair—-and feels that a contradiction
exists, he might write to me in de-
tail. 1 will pass it on to the hon.
Minister and the hon. Minister will
give his own version. Then, if I feel
that the hon. Member should make a
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Table

statement, I will allow the hon.
‘Member to make a statement, clarify-
ing the position.

Shri Braj Raj Singh (Firozabad):
‘What is the difference between giving
an interview and talking over a cup
of tea?

Mr. Deputy-Speaker: I am not decid-
ing that question. (Imterruptions).

Shri Hem Barua: On a point of
order, It has been always stated that
the statement made by the Defence
Minister on the 18th of March clari-
fles the situation and it concerns a
particular period, that is, from 6th
February to 23rd  February. This
statement might be correct or inco-
rect; it might be correct 1 supposc.
But, on the other hand, there were
air space violations by Chinese air-
crafts, and they have been detailed in
White Paper No, 3 and then there
was 8 denial made....... .

Mr. Depuiy-Speaker: 1 have ad-
vised him that he might put his ver-
sion in a note and send it on to me,
But then he insists that he must make
it just now. Should I succumb to him
or will he agree with me for the pre-
sent at least? 1 will pass on to the
next item—Papers to be laid on the
Table.

Shri Vajpayee (Balrampur): May
I seek a clarification? I have also
given notice..... .

Mr. Deputy-Speaker: |
him to resume his seat now.

request

1222 hms.
PAPER LAID ON THE TABLE

AMENDMENT TO Emrrovers' Provi-
pENT Funps Scurme

The Deputy Minisier of Labour
(Shri Abld AID: I bog to lay on the
Table, under sub-section(2) of sec-
tion 7 of the Employees' Provident
Funds Act, 1951, a copy of Notifica-

Calling Attention to 9574
Matter of Urgent

Public Importance

tion No. GSR 362 dated the 268th
March, 1960 making certain further
amendment to the Employees’ Pro-
vident Funds Scheme, 1852.

[Placed in Library. See No. LT-2063/
60].

CALLNG ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Crasy or NAVAL TRAINEE AIRCRAFT

Bhri Hem Barua (Gauhati): Under
rule 187, I beg to call the attention of
the Minister of Defence to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:

‘The reported crash of a naval
trainee aircraft into the sea off

the Cochin Port on the 22nd
March, 1860
The Minister of Defence (Shri

Krishna Menon): The Government of
India regret to report that Naval Am-
phibious S-a land Aircraft No. 104 met
with an accident on Tuesday, the 22nd
March, 1860, while on a training
flight. The aircraft took off from the
Naval Air Station, Cochin, on that day
and was reported overdue at 09.50
hrs, It was later established that the
aircraft had crashed into the sea ap-
proximately ten miles south of Cochin
and about one mile off shore approxi-
mately at 08.30 hrs.

Two naval pilot officers were on
board the aircraft One of them,
Sub-Lt. A. KMehra ig scriously in-
jured but was rescucd by local fisher-
men. He was admitted to the Nawval
hospital al Cochin and is reported to
be making satisfactory progress. The
second officer, Sub-Lid, A, K. D.
Gupte, went down with the aircraft.
His body was warhed ashore and
found on the beach about four miles
from the site of the accident. The
body was cremated w' . "1 military
honours on the 28th M --% 1960, The
next of kin were kept informed.

The wreckage of the aircraft has
been located and salvage operations
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are in hand. The reason for the acci-
dent is not yet known. A Board of
Enquiry has been ordered to investi-
gate the circumstances of the crash.

1225 hrs.
LEAVE OF ABSENCE

Mr. Deputy-Speaker: The Com-
mittee on Absence of Members from
the Sittings of the House in their
Nineteenth Report have recommended
that leave of absence may be granted
to the following Members for the
periods indicated in the Report :

. Shri B. Pocker

Sardar Baldev Singh

. Shri Raghubar Dayal Mishra
. Dr. A. Krishnaswami

. Shrimati Ila Palchoudhuri

. Shri Vishnu Sharan Dublish
Shri Balasaheb Salunke

. Shri Paika Murmu

. Shri Asoka Mchta

€ oo R

10. Shri S. C. Choudhury

11. Shrimati Sucheta Kripalanij

12. Shri Nath Pai

13. Shri Narasingha Malla Deb

14, Shri George Thomas Kottuka-
pally

15. Shri T. D. Muthukumarasami
Nayudu

18. Shri L. Elayaperumal.

1 take it that the House agrees with
the recommendations of the Com-
mittee.

Some hon. Members: Yes.

Mr. Deputy-Speaker: The Mem-
bers will be informed accordingly.

APRIL 4, 1960

9576-
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APPOINTMENT OF RAJYA SABHA Mrm-
BERS TO JOINT COMMITTEE

8hri Rane (Buldana): I beg to
move :

“That this Housc recommends
to Rajya Sabha that Rajya Sabha
do appeoint six Members of Rajya
Sabha to the Joint Committee on
the Companies (Amendment)
Bill, 1958 in the vacancies caused
by the retirement of Dr. R P.
Dube, Shri Akbar Ali Khan, Shri
P. T. Leuva, Shri R, S. Doogar,
Shri J. V., K. Vallabharao and
Shri V. K: Dhage from Rajya
Sabha and communicate to this
House the names of the Members
s0 uppointed by Rajya Sabha to
the Joint Committee.”

Mr. Deputy-Speaker: The questiom

"That this House recommends
to Rajya Sabha that Rajya Sabha
do appoint six Members of Rajya
Sabha to the Joint Commitlee on
the Companies (Amendment)
Bill, 1959 in the vacancies caused
by the retirement of Dr. R. P.
Dube, Shri Akbar Ali Khan, Shri
P. T. Leuva, Shri R. S. Doogar,
Shri J. V. K. Vallabharao and Shri
V. K. Dhage from Rajya Sabha
and communicate to this House
the names of the Members so
appointed by Rajya Sabha to the
Jomt Committee”

The motion was adopted.
ELECTION TO COMMITTEE

Jomwt Commitree on  Orrice oF
Prorrr

Shri C. R. Pattabhl Raman (Kum-
bakonam) : T beg to move :

“That this House recommends
to Rajya Sabha that Rajya Sabha
do elect two Members of Rajya
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Sabha according to the principle
of proportional representation by
means of the single transferable
vote, to the Joint Committee on
Offices of Profit in the vacancies
caused by the retirement of Shri
Amolakh Chand angd Shri Rajen-
dra Pratap Sinha from Rajya
Sabha and communicate to this
House the names of the Members
so appointed by Rajya Sabha to
the Joint Committee.”

Mr. Deputy-Speaker: The question
is:

“That this House recommends to
Rajya Sabha that Rajya Sabha
do elect two Members of Rajya
Sabha according to the principle
of proportional representation by
means of the single transferable
vote, to the Joint Committee on
Offices of Profit in the vacancies
caused by the retirement of Shri
Amolakh Chand and Shri Rajen-
dra Pratap Sinha from Rajya
Sabha and communicate to this
House the names of the Members
so appointed by Rajya Sabha to
the Joint Committee.”

The motion was adopted.

*DEMANDS FOR GRANTS

Mivistry or ComMmuntTy Drveror-
MENT AND CO-OPERATION—cOntd.

Mr. Deputy-Speaker: We will now
take up further consideration and
voting on the Demands for Grants
under the control of the Ministry of
Community Development and Co-
operation and alse further discussion
on the cut motions moved on the 22nd
April 18680. Shri M. C. Jain will con-
tinur his specch.

Shri Khushwagt Ral (Kheri): May
1 sugeest that the time allotted for
this Ministry may be extended ?

The Minister of Parllamen'ary
Affairs (Shri Satya Narayan Sinha):
Government have no objection to the
extenston of the time by two hours.

CHAITRA 15, 1882 (SAKA)
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Mr. Deputy-Speaker: Government
is also agreeable. So. the time is ex-
tended by two hours. Now Shri
M. C. Jain.

lﬂ‘o iﬂiﬂ(m) HE LILJ
frft efret aTEw, oAt W 7 0 -
mEFTH AT oA
#5 waran o R o woem F faely
w7 w17 & wgeaqet w19 § | ¥ gy
3 1 fardh o Ty oY 30 WOTY Ry wAT
¥t wemE e d afew T A H i
gfrmr & oegfogw 1, wom o ey
ot aoeft & § 1 T wg o ww W
qEeq ¥ ¥ gerEg & forer g
W At A go wAe fAww ¥ W
¥y fomr & ag & wrowr Ty w g
STETE |

“This country has undertaken
Community Development on as
wide a scale as in India. It is one
of the major experiment of the
20th century and its results are of
world-wide interest.”

fedt =frer amem &% ag wow
xafrd ot & fr v fafird & ok
e wEw W & arr o et wdy &
fr g5 wxar & 7 o g e o
o v fafreer #fr o
£Y a1 7% A o avy wrw A g
# grdfrr wom f e wmew Faforee
ATEY TH AT AET T A |

mr wtr i fr s & gwTT
AT WEAT E | T werrAg ¥ oy
gt wf worrnT & €T ¥ s
A w1 ¥19 §, T vy mieeT W
feardiiz #, mxwww W fendiz 8,
A fedy K, oYY areay o am
¢ f o sgeem & wwt w1 wndifrae
AT O wEwn &1 o §, T ' ek
sgwai % fafrrrfidfcd w &

*‘bloved with the recommendationof the President.
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[t 70 9o ¥
afrr g7 W w1 fafree #fave
Twmafig 1 smamAd w5
€8 wwn w1 fafreer A dfaz T W
Qe wfed |

A T A & 5 ag wEEe
#fade & 1 = &, W arEE T
AfFem & sifs o wewR w1 &
w0t aft &, § wawen § fe s e
& fafrezy aga, ot ¥ 3 fog 77 3,
forr fagemm &, fom w-feeet & Wi
foredt Jeitaelt 7w fram &, I
& Foraeft ot arls v, T §

sft wmen T EATETG & 4

ot Ho Wo XA : fWrAATd IW F
oo |

gl # fafarzs 7z #Y 39 wRwn
! T ¥ v AT wA g A A,
fedr =T wTew, T wEww & w7 A
W g AL I N A A A
o E w7 wwar g 1 F it aamem
f& fieg ardd ¥ w7 of 5 ¥ A1y
B AFAT 9T, wT w7 e | orE f )
wfE gak g2 s & o frdi Y oew
arEr = fears, o ot fw o
uTH F wawT Sy feermr wree § W
g FW ATz ® Aot & A # §,
T IAFT TW FH X T @7 & oo
7 @i wfge | & awelw o
fv wrr £1f ol o wEey & W F
ot & a1 og vad oy Preard
WEET 9T 91T gEwy # £7% £ AWy
FORTd ATt 9F e an qwd g,
agi gw aifwarie ¥ dwe ot gEw
g A A iR am & e
|9 L& o HT qTEw 7 fedmyite sfwwa
w1, m 9% famy 97 W I T
aifrariiz & dard wY o ol o

APRIL 4, 1060
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wx IuH IEA w1 91 fF Gw W
wr O g mwer & wmy g e
& i fagdt s fawt fd 7= a1
are A1 s w1 faen & @ e e
¥ oy & foo o AT o fro wie F
ara gt 2 Fom & & & g g
agi T € AT #, IHHT TRAATA T
mifga F2 797 &, fomome ot 7mm
¥ gt #fezzqody & a1 faeft ot
wiezzgudt § off, w1 WE, A9 F
AT AN E 1 * g Ee W agd A
ot & Fgr A g fe g A
TEEN AT &1 wifE TR A A Ew
WH @g q%d £ Al gW &g T @
O st ot &, figem ey P 8,
T AT W R Aag W Am AT @ 2
a5 & & wwwan g fomem aw g
AT AT 97 IAAT 79 AWt 7 ey
LA

% ST AT 1 937 9 garer famn
w1 i § o o g fr oaga
AN B v w3y & W wa St gEr
wifge, &% w6 s%A1 A1fg, S0 w7
woifaea 7 Sfe0 | g0 A% wO
e g, F sgam e g fe Ao
ety & oF § Al & ) o A AT
A = audrT # fegammw A &, I=E
o 7 T w1 ¢ e e g T T
g o7 ¢ &, vafee s w8 ) W g
THE TR 9T 993 {1 A & awwar
fir Foreit &eft & g ad & 9% = g
g sforer & aga gL O A T B
W are feslt 7 A w2 1 g e
forerer & ot fogre & &, ag & A o
ER A, @ wwn § fr 7 g wam
w g W I vy foar g 7 oag
wrE Ay @ wfgd | F g R
fegmmm oA i @ § o
e g¥ e o wfgw 1 9fF 3E



ot A ¥ 1 BN AW K eq wOE
Ty AT T a7 A § F ve FOT

e AT IR0 FUT TOAT ¥H HEEH
9T & g1 faw 3 | s0w awen
o w1 AR §, I fard W
e §, wifes g *) gero g,
w § Wit pEd fag W afas soar ad
fiar arra wrfed 91 | Wy ¥EE wETEr
to WUT TR Y& FT AFILT I F
¥ a¥ ¥ wafag ag aw fefees
TrE 1 Ao &, A1 & fear g
ag v T} § W oft sarr s g
wifght a1 | v A @ & fag &
wTgaT § W9 STt sfawa & ag @i
wt fx ag &t & 0w v A afew
qiw &Y, & & ¥y T e TE R
WY 9 W AgEN & A w0
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B9 HEwA ¥ @ wHr ol & Wi
oTar g &t EHT o a1 T 9 e
) F &t |7 IEET AAEE FIT g0
&9 W ¥F 5% §, 9% OF WEH qa
¢ formr %Y A § W Ao fremar
QAT § | o=, fed s ama,
47 &T M & ATq qva] aifeaE §)
awae A 9 | AR awEE B ofE
Fas <9 371 % weAw AT § ©F WeNH
& 79 & a7 # Ty ATE wY ey ot
AT AEEY KT 7% A AT A7 faar
Ty & 1 a7 0% wdT § o o aTe 4
fafaezs wrza w1 o faemmar smaar
g 1 BW Fga ¥ wsgfedr fraiame, f
fegem f1 swfadt o fawm €10
& goar =g g fo wfady & war
fegem & 7 fregema & wgfet @
A€ & 1 A g AR gAe ferge
& aar #1, f& @@ 97 qAamm =
arAt w1 oUW gE & A 9Es, qTR
qHTA ¥ s a1, feeran I Prew wy
quTEd . &g 97 equfed S A1 AT §,
UF qEA T TAAFTHT § | W7 TH TR
AT T 99 fr gl #1 faramt ) arardY
t 9% wmaw # A wrf "amnfaw fem
TweT ay K, a9 wifgw fev 2w
ar & Taa ¢ AT T o ATy 60
TITLTT Fik T2 AEHAT WHT A5 AT
9% 7 favam & fw gy sgen s
g &g " § 1 A favwn T
fe=ft & §, o ararfan WY wrfaw
&% A &, AT R, IHET eI
&7 gu, WY IaT on oA g f1 7
TEERT QAT T AXAT § | W T AEEAT
39 fauwer w1, 39 F A1 1 AW
aff wLm, At A A TR 2
af a7 § e g seus ¥ AR e
saRfa s aArm T G AT H
1fw 2gTT ° & e @ 4 Rz
§ qar @1 W I W a1 fE e
Ty & faq W e s W § )
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[ 7o w0 #]
& tfasw & wodt sgd 2w =@ oar
o FF TA WEEA ¥ GAA 1 HA
"Ry AY AT A o A e # fafeee
HTEA % %37 41 5 7 T aga Ea g,
-wpreft difer & vw qv fase W4T
ot §ifzn § ag w=A gmn Wi IeE
arz oy fmaT &) 7% gg "are wma R
q7 AETET ®T AT Jo-3Y FrAEY wraArsy
dxda Sl &Y 3, @2 a2 fear &,
‘g% OF WYX WTAT WTNT TR KT
af w731 § 39 ¥ fAv g7 wgfer
-@TATHT W AEEAT W KT TE & AT
maw g & e omit e o
COAAT W IAST HET &4 & fao aE
- gsmr T & wrw e g g e
39 qr wft 7w wrf fare & wdr A
~qrar # Wi gg T fedy ofwT awa
W8 gAY § afew AfrT & oF SrhAT
o go Ao fawm & A1 draw @
FEA vy enfora i uteeT

‘fadiie & ox & g8 avg foar @ A

& ATTRY §ATIT & 97 A0 AEAE —

“Agricultural wages are often
further reduced by the relics of
.the caste system. Although the
higher castes can no longer cxact
totally unpaid ‘abour—or begar—
“they often pay below-average
wages. Two shepherds, aged 45
and 25, whom | met south of
Madras, were getting, ih January,
1959, in total flve rupeces or one
dollar & month without food.
How were they to  live? The
Community Developmont scheme
is supposed to ask all members of
a community to make voluntary
efforts to end such cascs. But
what scnse of community is pos-
sible between such labourers and
sharecroppers, debased, exploited
and despised, and their landlords,
moneylenders and Brahmins 7"

¥ OF A% 0% fadet owerd ¥
TN ATHA AT ¢ | ¥ A aed
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gmt v Ay & | vF TG AT g H
a& =7 a4 § forery R 30, 3y wfamar
wETET & 9 AT R Ao o g e
O fear € w7 @70 avs G
& & ot ox f5 o S damw
T =T B A1 #7 7 Efe Ay
WA 39 H W9H W 3 AWy @0
wifga a1 § W7 AzemEw, st
o= it % A wrw wfadt fem AT
afam &1 a%e1 & 7 ¥ Ave wY
favaaT & ve &% wrf ¥ & faww
€ swar & wir i wfadt damedz
w1 &7 o1 7% § o7 wEAW A a
a1 ag & fF 7@ & 59 WA & S
® 5 ¥ a7 F FEN AT § A
arm &7 97 T ATE FT FFAT ATRAT §
a7z T am| w1 A A 3 ) T
3 WIS A LE% o ¥ ATH AAI F TIAfOA
o £ Fgfady fEETHE S §
art & 1wy 92 &1 fewwaa gur av
W I ¥ w1 ag A fEar o ar
f& w1 ag aea A8 ¢ 5 fas 9@
ot ¥ wa 7 a7 "1o o SYATA LETAT
¥ ooqe faam T @ @ A AT faasTT g
3 § qggrd gf ¢ o7 Feedfd avma
9z4 & qAY & A € ATET A LANT IAT
oz (o fr @ vz R feedfedr @y
TET 2 WTA § W7 ¥ ATRT A T9 AT 99
€7 ATE A FIETAT 97—

“Tt would not be vorrcel to say
that the disparily is on the in-

crease duc to the implementation
of the C. D. programme,"”

§z mi"strmit !ee‘fm
ORAATE, $TA1 AZAT E W1 F wEAT
et § 6w wm g S A A
iy & s A1 fRT g A1 97 g
TAATHZ FT FTH A& F KT wTRA K
Iq A @i A H STHAAE A &1 A8 )
wr AR A A am R AT ew ¥
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FA%1 FG7 AG § W T IF F AArew
1 w7 § afew o gATO AwE a9t A
AT AT TET TR AT FT § 1 FwA
@t ag W & aw gz oft @ WY R fw
T 7717 7Y 71 A7 aaAr R Ag R
ITE ATA FT AT WA ;¥ ¥
faio 73 Fr sw A A FTARCEA 0
x4t faafas § grnfe 4 awg qqr
& @ ¢ # Ffe) TaaTHe W 9T
qarT w7 §Y gdqm v @ o
€ TE [T FCW AwEA f o
TP AT R AT § W A O
am-wfefes Fadr %1 foaid g
39 % 38 wydt ¥ o § v o s
i gt W Tha ww S AT w0k
W ) frar an @y ¢ W & i
o6 & s fadt Famwie s % do-
qF 3 ¥ € W TF AT T W
g TR —

“The poor and backward sec-
tions of the community had not
accepted the programme as their

problems had not been given prio-
rity and adequate attention.”
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T 2 WA ¢ | ITET wEATT A gW
T IO, 9 TR W o I
TR ®Y AT § W T 6T TR
o T N A T m e £
q ey F  ugH merefcal & sy
o gz Adi geh ot ok romm o
g o1 Af v {3 A H F fo g
g o 7T ¥ car mn § afer g
Tad & ag w1 77 & R gy <o pome
AT #re #to Grwe frw wETRW,
dwatey wmAT & ey f w5 v
WX fowy for e & so o owa
I T W aifga 1 fr T 3w
s oAt e

TSI AT ;WY AT HTE
T T X |

st 5o wo W . arsqw wEMEE,
oW g faee &1 q9g o 33 6
¥t amm

FATIW WA ;. wF wTA A
g faaz @ 9% ¢ o O 3w
ara g vy fre g1 § ot eafag
w ot I qurA 7§ 2y Wiy

Wt To wo dn: agm weE )
& fas ot g wrE p fe st
TaEaiz & O Wi F A oAl
9T we @ear & avd fn sl foe
gt g ¥ da @1 o v A g
g %1 wifaw oY avnfor fawwm
agi a7 fagwm ¥ 3w wW w6
sifrer oy oflw dwm @
¥t FhET € FrAr § oy az o wmd A
faw) fe "oz o avm 7 awTr
I AIE qgErdt a@ 1 ug fererey
faeft 7z e £ve & fi crza wm ofto He
sraTe & £ aTg & Az  af woft
2 o wERTA w1 g T v W
m ¥ Y7 forrk fr e ot i oty
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eitfen wvt & ST Y S § s
aeT il @ A § W I A
fir o < &, A v e T WY g
TA A A T FTN Y | TE OH
Rwgfes & @ gy & o R
o A% fawarg § fr worc ol A &
w far ami oY ¥ v w1 ¥ awewn
sy faary aveltg wife gt aw o
& OgET XX W A ¥ g wTer
qur fre s 1 g w=tY WY e
w1 fare § for 2w o e w1 ofee e
# fawary & o 3% fawar ®1 A gu
afg w19 1wk wewEfs wierd
wY gfezwror o w2 W w T @ e
s s amarT A8 W
sarey & feird ¥ fas wran @ f
T goet v st # oag@m ag
w0t § ot Wit @ i w1 dm g
fr w v ¥ it &0 o qu A
AfT JEE T AT £ | W FH T
w i §OFTCw QIR A O ST 6 g
# e g v wifge wfie 33 Fradt
iy faAwy fe e W e
w7 & o #H § I wifeE g e
e femr o, FwTC W Tt w
STH-99  q¢ @y A Wi aw gw
T w0 ¥ wew g wf o W
# ag wgfrdt dwmvie w1 oW g
Lo

Shri A. P. Jala (Saharanpur): Mr.
Deputy-Speaker Sir, it was after
considerable hesitation that I decided
that I might speak on This Grant. 1
know that the Minister in-charge of
Com ity Devel ent carries a
heavy burden. His task is a wvery
delicate one and I must say that he
has been trying to  discharge  his
functions with great effort. If at any
time I say something which is not in
accord with what the Ministry has
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been doing 1 would like to assure this
House and the Minister that I do so
not in any spirit of criticism but with
a view to throw out certaln sugges-
tions which might be helpful.

The member who has preceded me
laid great emphasis on the importance
of community development. I fully
join with him. Community develop-
ment is one of those movements upon
which the future not only of the coun-
tryside but also of our cities depends.
Our country is mainly rural and un-
less the countryside is prosperous, un-
less the farmer hag more of money
the goods, particularly the consumer
goods that are produced by factories
in the industrial sector will have no
market. In order to provide a mar-
ket for the industrial goods we must
have a prosperous peaseniry. In
other words. I would say that the
progress of the country depends up-
an the success of our community deve-
lopment and the responsibility of the
Minister and the Ministry is wvery
great. C ity develop it is not
just a problem of building a few
houses or even setting up a few
factories. It is not a question of post-
ing a few officials here or there. It
is a question that concerns the funda-
mentals of our social order. This
Ministry has to build up 400 millions
progressive human beings out of an
amorphous lump which has hitherto
not shown much signs of life or acti-
vity. This task is by no means an
easy one and on the extent that this
Ministry succeeds will depend the pro-
gress of the country.

Recently certain steps have been
taken as a result of the recommenda-
tions of the Balwantrai Mehta Com-
mittee and of the Mimistry's own
thinking.

Of the things I would like to pay
my tribute to two schemes, one ig the
scheme of what they call democratic
decentralisation. It is clear that no
movement of the nature of community
development can achieve any remark-
able amount of success through the
official machinery alone. The initia-
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tve must come from the people. The
people must shoulder the responal-
bility. Nobody who cannot stand on
his own legs can offord to run, Any-
body who leans on another person is
always a weakling. Therefore, this
scheme of democratic decentralisa-
tion which throws the responsibility
not only for the planning but also for
the execution at all this on the people
ig @ scheme which deserves com-
mendation.

Another good thing which this
Ministry has done is the scheme for
the training of the workers engaged
in the community development work
—the village level worker, the block
development officer etc. They even
give some sort of training even to
district magistrates whose duties are
becoming more and more connected
with community development.

1 think these two are good schemes,
and | would recommend to the Min-
istry to go ahead with courage and
fortitude in the cent per cent imple-
mentation of these two parts of their
activities.

I believe this Ministry has a great
future. We have been reading reports
of the thinking of the Planning Com-
mission in connection with the formu.
lation of the Third Plan, and it ap-
pears that this Ministry is going to
get an allocation of near about
Rs, 400 crores. I do not know how far
it is correct, but the newspaper re-
ports may that owt of this 70 per cent
would be spent an agriculture. The
Agricultural Ministry will have an-
other allocation, according to the pre-
sent  preliminary thinking of the
Planning Commission, of the order of
about Rs. 800 crores.

It appears that we are passing
through a stage when the responsi-
bility for agricultural development is
being bifurcated. I do take # that it
is & temporary phase which is  not
going to last for long, because a stage
which is marked by the bifurcation of
functions and responsibilities is a very
dangerous phase neither the Com.
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munity Development Ministry nor the
Agricultural Ministry can go the
whole hog. If the reports are correct
out of every rupee devoted to the
development of agriculture, the
Ministry of Community Development
will be spending roughly
five annas and the Ministry of Agri-
culture eleven annas, The shift or
rather the trend of the devolution of
responsibility is more towards the
Community Development Ministry.

Agricultural development, roughly
speaking, falls into three parls. One
relates to supplies and scrvices, wsn-
other to propagation and extention,
and the third to research and educa-
tion. The future of agricultural deve-
lopment in this country appears to me
to be somewhat on the foilowing lines.
The Ministry of Community Develop-
ment, which also has with it the De.
partment of Co-operation, will be
making the supplies and also render-
ing the services. It is pretty clear
from the recent trend in our co-opera-
tive policy that the future primary
societies are going to be multi-purpoze
societies. They will not confine their
activities only to credit, but they will
be making all the supplies that are
necessary for production. Possibly
they might undertake to make certain
supplies which are necessary for con-
sumption. They will also be render-
ing service. For instance, they may
keep tractors, some implements for
insecticides etc., which will be com-
monly used by people. That is render-
ing service. They will also be doing
marketing, advancing credit. There.
fore, one sector of agricultural deve-
lopment, namely, making supplies and
rendering services will be dons
through the co-operstives

Community development has ro
place in agriculture unless it under.
takes propagation and extension. So,
naturally that part of the function
belongs to the Ministry of C ity
Development. What else is left of
agriculture?—research and education,
and certain ancillary activities.

Shri C. D. Pande (Naini Tal): Irri-
gation also.
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Shri A. P. Jaln: Irrigation is not a
part of agriculture.

An hon. Member: Minor irrigation.

Shri A, P, Jain: An hon. Member
<ays minor irrigation. Yes, but part
of the minor irrigation today is being
handled by the Ministry of Com-
munity Development, part by the
Agriculture Ministry, 1 think that
that again is a temporary phase, the
transition through which these activi-
ties are passive. In the conununity
development areas, although it is not
the exclusive responsibility of the
Community Development Ministry to
undertake all the minor irrigation
schemnes, primarily it is their function,
and whatever is supplemznted by the
Ministry of Agriculture will gradually
disappear when the total responsi-
bility devolves on the Community
Development Ministry. So my con-
tention that the responsibility of pro-
viding services, which mayv be in the
form of providing irrigation, is going
to be the function of the Ministry of
Community Development does  not
stand falsified in any way.

‘What would be left with the Minis-
try of Agriculture?! Omne would be
rescarch, another would be education
and certain ancillary services. Maybe,
they may undertake to produce the
nuclear seeds. My own suggestion
would be that the Ministry of Agricul-
ture should be absolved of that
responsibility also, because the Minis-
try of Agriculture has no organisation
on the ground level which can under.
take that responsibility, On
the other hand, the  Minis-
try of Community Development has
a well-organised set up right down to
the village level and it can discharge
this function in a far more effective
manner.

So, that being the shift, the future
of this Ministry is very important, and
therefore it is time that the Govern-
ment gave serious thinking to the

APRIL 4, 1960

for Grants 5592

status of this Ministry. 1 am neot say-
ing it in a spirit of light-heartedness
or without realising the full implica-
tions of it, but I fully join with the
member who preceded me that the
Ministry which is going to shoulder
such big and great responsibilities
should be elevated to the membership
of the Cabinet.

The Third Plan is in the process of
formulation, and will come into opera-
tion from April, 1861. I think it is
time Government applied its mind to
the question whether from the begin-
ning of the Third Plan the status of
this Ministry should not be elevated.
I strongly commend that this should
be done,

Having said this much about what
has already been done by the Minis.
tiy, I want to offer certain remarks
about certain activities of the Minis-
try.

The hon. Member who preceded me
drew the attention of the House to the
remarks of the UNO mission to the
effect that there are two choices facing
this Ministry. Either they can go
ahead with speed and cover the whole
country during the period of the next
two or three years, or they consolidate
the gains which they have already
made.

What is the picture of community
development  today? At the block
level, not less than 25 per cent of the
posts of subject-matter specialists is
vacant; another 25 per cent of lhe
workers who occupy these posts are
said to be inefficient or indifferent. 1
have some direct experience as to how
these subject-matter posts ere mann-
ed, and I submit not by way of criti-
cism but as honest advice that the
people who are occupying subject-
matter posts are not too efficient, they
are not discharging their responsi-
bilities in the manner necessary for
the success of the scheme.

Again, the UNO report has made
another wvery pertinent remark, that
about 25 per cent of the blocks are
over-sized, much bigger than what the
original scheme contemplated.
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There are two ways of luoking at it.
Either do well what you are doing,
or go on pushing ahead without caring
for what is going to happen to what
you have done and what you may
do in future. I do not say that new
coverage should completely come to a
standstill or completely give up the
future programme. That would be
bad psychologically, an impossible
thing, something unthinkable, but I
would suggest that wherever there
is a choice of either consulidating the
present work or undertaking a new
work, the first preference should he
given to consolidating the existing
work. Do a thing and do it well, It is
no good doing it inefficiently. There is
also another reason for my saying

this,

13 hra,

Community development is meant to
develop the social character, and the
social outlook, and to take the people
up to a stage which might be called
the take-off stage. When you have
taken them to thal stage, you leave
the people to take care of their inter-
ests themselves, If you do it ineffici-
ently, if your take-off stage is not
mature, if it has not gained enough
acceleration, then you may meet with
a disaster just as a plane which wants
1o go up but which has not gained
sufficient speed may come down to the
earth and may dash against a tree
or a building. and may crash. For
& scheme like this which wants to
Eake the people to the take-off stage,
it is necessary that the people should
be taken to the takec-off stage in a
soung angd solid state. Otherwise, the
scheme runs the danger of being
wrecked, and once it wrecks in one
parts of the country, it will have a
every bad effect on the others. So,
it is for the Ministry and for the Gov-
ermment to give serious thought to the
problem as to where they should lay
more emphasis. There cannot be an
absolute rule that they do this and
they do not do the other thing. But
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it is a question of priorities; it is &
question of emphasis, which is always
important in planning.

On the previous occasion when 1
spoke about this Ministry, I said that
the village level worker was the
donkey of the programme who carried
all the burden. Recently, I found—
of course, it is an old thing—that the
Balwantrai Mehta Commitiee have
enumerated his responsibilities, and
thcy come to the tremendous number
of 62. He is expected to perform 62
functions. Well, we know his educa-
tion and the amount of training that
he gets. Of course, the Ministry are
trying to their best to improve the
training, but, after all, there are limi-
tations. If you wani to have high
class men, then you have to pay more
and you have to make it worth their
while. If you want village level
workers in such large numbers, above
40,000 or 50,000 or even more, there
are certain limitations as to the quali-
ty. He is expecied to do 62 odd jobs.
No single person can do it. If any
person claims, an officer or a Minis-
ter, that Village Level Worker does
&l] this, then I would just recommend
to him to go and work for six months .
as a village level worker, and find out
whether you can do all those things.
I have tried to do some of these
things, and 1 have found it very diffi-
cult to do them.

Again, there are certain functions in
community development which can
be discharged only by a specialist. I
find that the present personne!l man-
ning the blocks, particularly the
subject-matter posts and the distribu-
tion of work is rather defective. If I
could venture to tender an advice to
the Minister, I would say that the first
thing that he should do is to appoint
a plant protection officer in each of
the blocks. At present for the whole
district, there is one plant protection
officer, and he has not got adequate
number of assistants. If there is a
disease in your fleld. you have to go
and make a search for him, and by
the time that you can trace him, your
crop would be destroyed. It Is one
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of the specialities of plant disesses
that you can control them only in the
very early stages. Once they develop,
no amount of insecticides, and no
amount of dusting or spraying can
control the diseases. | am speaking
from my personal experience, and I
think anybody who knows anything
about agriculture will share my
opinion.

Pandit Thakur Das Bhargava: That
is correct.

Shri A. P. Jain: 1 can cite my own
experience. | had to control a disease
called Appis in one of my plants; it
was a very dangerous disease. We
went out searching for the plant pro-
tection officer of the distriet. 1 do
not blame him; he was doing work
elsewhere, but by the time he came,
the disease had reached a stage when
it could not be cured by him;, of
course, he gave it some treatment.

Then, there is another thing. It is
not enough that you just give treat-
ment once. It is just like providing
a physician or a surgeon for a human
patient. Somebody has to do the
follow-up and go on keeping watch
from day to day as to what improwe-
ment the crop hag made, how far the
disease has been controlled and so on.
Unless you have got a plant protection
officer for each of these blocks, or
maybe one for two blocks if you have
not enough men, you cannot save the
crop.

Crop diseases are numerous and
they destroy something over which I
have spent irrigation, over which I
have spent good seed, and over which
1 have spent the sweat of my brow:
when the disease develops, It take
away the whole thing.

Very little is known under Indlan
conditions about plant protection.
Very little research has been done
in this sphere. I asked some of the
specialists what  the treatment for
such and such a disease was; and
mostly the answers given were ad hoe
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anwers or untried answers. There-
fore, I very humbly insist that there
must be an extensive system on a
regional basis for research on thess
diseases.

Mr. Deputy-Speaker: The hom.
Member should try to conclude now.

Shri A. P. Jaln: [ do not speak very
often. If you ring the bell,......

Mr. Deputy-Speaker: All right, he
may continue.

Shri A. P. Jain: There are two ar
three more poimts which [ want teo
develop.

1 was saying that there might be
some specialisation for  different
regions. Again, implements for plant
protection must be available within
casy reach,

Another thing that I would suggest
to  the Minister of Community
Development and Co-operation is that
he must post g soil analyst and a sail
chemist in each of these blocks. Today,
we get blank orders, saying put in so
much of nitrogen, put in so much of
phosphorus, put in so much of
potassium, and it will give good
results. It may have given good
results at the Pusa Institute, Delhi or
it may have given good results in the
Agricultural College at Kanpur. But
soils differ. Their textures differ.
Their conditions differ. The climate
also differs. Therefore, each soil
requires s particular treatment.

®For human beings, there are patent
medicines, but we do not look into &
book and ask prescribed take a medi-
cine. So, likewise, each s0il requires a
different treatment. So, unless there
is a soil laboratory, unless there is a
s0il chemist and unless there is a soll
analyst within easy reach I am afraid
agricultural development will suffer.
I shall cut dowm my

although there are certain other as-
pects which I would have very much
preferred to deal with in this connes-
som.
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These are some of the things which
the hon. Minister must attend to. He
must provide more of subject-matter
specialists, and train them for this
work. Unless he does these things, I
am afraid he is not going to achieve
results.

The duties of the village level
worker must be confined to pure and
simple extension work. That is, he
should meet people, explain to them
the philosophy of community develop-
ment, and bring about faith and confi-
dence on their part in community
development; he should tell them the
advantages of good seed, the advan-
tages of fertilisers, the advantages of
this and that make him conscious and
leave it at that. Thereafter, it would
be the function of the subject-matter
specialists to give him the reguired
advice.

The Ministry has got & scheme for
enlisting the support of the progres-
sive farmers. 1 am afraid that that is
more on paper than in reality. They
are trying to discharge all their func-
tions through officials, particularly,
the poor man, the donkey of the
trade, the village level worker. That
is why their achievements are not so
spectacular as they could otherwise
have been.

1218 hrs,

|PaNDIT THAKUR Das BHAGAVA in the
Chair]

For instance, take the question of
multiplication of seed. Goverament
have a scheme for setting up a tarm
in each of the community devglop-
ment areas for nucleus seed. That is
well and good. One need not tampe:
with that sch let that sch can
g0 on, but I do not see any reasor
why the Ministry of Community
Development should not enter into
direct contracts with farmers, super
vise their working, render them rome
bhelp and advice and then on a
guranteed basis, buy over the whole
seed. That, I think is a very simple
and feasible scheme. There are a
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large ber of d stration and
experimental farms, most of them
uneconomic, most of them being run
by white-collared people who have
not much in common with the real
farmer, When the farmer goes there,
he finds that he has come to a fairy
land, a place that is something foreign
1o him. He does not understand those
things. Therefoie, he does not take
any instructions from them.

What I would suggest is that this
scheme of demonstration and experi-
mental farms should be given up com-
pletely, cent per cent. About 20 years
2go, 1 had the occasion to visit Roman
Ager, in Italy, where in those days the
Government had undertaken & big
scheme for the development of those
marshy areas. There they had no
demonstration and experimental
farms. They selected certain pro-
gressive farmers, they gave them
technical advice, they assured them
supplies, they assured them services.
But all the operations were left for
the progressive farmers to do. They
would take other farmers to that
place. Those farmerg felt: 'Here are
men like ourselves, made up of the
same earth, nothing very different,
not highly educated nor living in a
falry land. They have achieved those
results. So why not we who are on
par with them be able to do so? We
can do the same thing'. We have
been carrying on cultivation on a
small demonstration station according
to the practices being followed by
people around. There is nothing new.
But they are educated people. They
must have done this and that; by and
by they have been able to inspire
confidence. People come to us in
large numbers and say ‘“your
seed iz giving better results than
ours’. Give us some of this seed".
Then that seed is distributed.

Se I would suggest that these
demonstration farms, these experi-
mental farms, owned by and worked
by Govenment, which are introducing
a sense of distance, of being something
alien to the locality, something foreign
foreign to the farmer, must be totally
scrapped off. The sooner it is done,
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the better it would be. Then a whole
scheme must be worked in collabora-
tion with the progressive farmers I
know that people who are doing good
agriculture are interested; they want
to have a spiritual satisfaction, they
want to share their experience with
others. Let Government use that
agency. I know that this is part of a
scheme; but it is so only so far as
theoritical thinking and the philosophy
go. It is not a part of a scheme so
far as actual working goes, you will
gain immensely if you pay attention
to it and concentrate on method of
working by enlisting the co-operation
of progressive farmers,

I heard the time bell long ago. I
will not misuse the indulgence which
has already been shown to me. There
were many things about co-operation
on which I wanted to speak. But I
shall defer that to some other occasion.
Before 1 eonclude, I must thank you
for giving me more time than I was
entitled to,

Mr. Chairman: Shrimati Manjula
Devi.

Shri D. A, Kattl (Chikodi): 8 Mem-
bers have spokan from the other side
consecutively. No chance has been
given to the Oppposition.

Shri B. K. Galkwad (Nasik): On a
point of information. What is the pro-
portion allowed in the case of
speeches. We were thinking that two
hon. Members from the Congress
Benches would speak and then there
will be one hon. Member speaking
from this side. Opposition......

Mr. Chalrman: 1 do not understand
what the hon. Member is saying or
implying. After all. the Chair is in
charge of all the hon. Members. It
must sce that all Parties and Groups
get full chance. At the same time,
those who have not spoken should be
given a chance. Again, all the States
should be represented. So I think
wheh the Chair ‘has called out " a
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name, other hon, Members have no
right to object.

Shri Yadav Narain Jadhav (Male-
gaon): We are not objecting.

Mr. Chairman: What else is it?

Shri D. A. Katil: Some chance
should be given to the Opposition.

Shri ¥adav Narain Jadhav: § Mem-
bers have been speaking from the
other side consecutively.

Mr. Chalrman: Those who have not
spoken should be given a chance.
‘When the Chair finds that there are
some hon. Members who have not
spoken and who desire to speak, il is
bound to call them. The Chair has
also to see that all the States and
parties are represented. The chance
therefore rests with the speaker.

Shri Braj Raj Singh (Firozabad):
May I suggest one thing? Formerly,
it was agreed with the Speaker that
680 per cent. time would be given to
the Congress Party and the balance
40 per cent to the Opposltion. What
1 fear is that in the case of other
Ministries also more time is often
consumed by Members belonging to
thy Congress Party. [ can prove it

Mr. Chairman: I am not in a posi-
tion to answer that, because I have
just came to occupy the Chair. If the
matter is pointed out to the Deputy-
Speaker or the Speaker, they will be
able to answer. At the same time, as
the hon. Member knows the usual
practice when a new Chairman
occupies the Chair is that he follows
the list of speakers who are there
already indicated. Thercfore, usually
he just calls out those names. Some-
one must be in charge of the entire
order of thing. The hon. Deputy-
Speaker and the hon. Speaker have
been looking to the entire thing and
their direction about chance of
speakers must be respected.

Shrimatl Manjula Devl (Gopalpara):
May | remind hon. Members that
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ladies have a certain part to play in
the successful implementation of CD
programmes?

Mr. Chalrman: Let there be no
speech on that point as the hon'ble
lady member has already been asked
to speak.

Shrimatl Manjuly Devi: The esti-
mated budget for 1960-81 is Rs.
35,9680 lakhs as against last year's
budget of Rs. 33,81'32 lakhs, The
figure for this year shows a decided
improvement over that of last year.
But the question is: will there be the
same improvement or better improve-
"ment in the utilisation of the funds
and implementation of these pro-
Erammes?

So far as we have seen, it has been
in an experimental stage. But actual-
ly, it is a grand experiment, it is &
vital experiment for national develop-
ment, of the individual, of the society
and of Indian citizenship. Now, we
have laid the foundation, the levelling
of the ground for the solid construc-
tion programme is done. [ am glad
that the theoretical part of CD pro-
grammes will now be put into prac-
tical operation through panchayat raj.
Administrative decentralisation will
bring about effective popular partici-
pation. So far the people have been
distant spectators in the national
development schemes. Now they feel
that they are part and parcel of the
schemes and the administrative res-
ponsibilities are on their shoulders.
This is a welcome sign.

I know that there have been many
mistakes. 1 have had group meetings
and heard of such cases from villages
and village lcaders. The main cause
for these is the employment of most-
1y ill-trained personnel. There are
not only untrained but ill-trained per-
sonnel. They are not fit for the pur-
pose in view. People from other
States have been brought into some
of the States where they do not know
the language. How can they secure
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This sort of experiment has been
going on.

‘I'he personnel of the CD Blocks
nave also developed a departmental
outlook which is very dangerous.
They should be one with the people
and try to lodk at things from the
point of wview of the people of the
s0il and of the locality, This has
been lacking.

1 now come to the panchayats. I
do not want to go into the drawbacks
or the mistakes of the past. Diversity
of action in the panchayats would
weaken the concentration of effort in
implementation of schemes. If there
ig lack of unity of actiom, it is rather
difficult even for the panchayats to
work.

Then, there should be priority of
programmes. When this priority is
fixed, it must be implemented. If you
go in different directions, progress all
round will be lost. 1 have noted
down the priorities to be given in im-
plementing these programmes and the
first priority should be given to self-
sufficiency in food production. That
should be first and foremost priority.
It should start at the village level and
go up to the Block level, district level
and State level.

How to attain that self-sufficiency
stage? We must have a survey at
the village level to know how much
cach village can produce. We must
have self-sufficiency at the village
level. Then, it ghould come to the
Block level, the district level and so
on. When the survey is made, we can
find out what should be done; and the
necessary  improvement could be
made.

The importance of the C.D. Blocks
is very great because they implement
the programmes of the Food and
Agriculture Ministry. The success of
the Food and Agriculture Ministry
depends on the success of the C.D.
programme.

The Assam Panchavat Act has
tly been passed. The service co-

public cooperation? It is impossible.
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operatives give all the necessary halp
to the farmer and the farmer, after
‘he produces the foodgrains, gives them
to the service co-operatives and the
trade co-operatives buy them from
the gervice co-operatives. But it so
happens that the co-operatives have
no funds as in Tejpur to purchase
what the farmer has produced. This
should not happen. To make the pro-
gramme successful, they should see
that the service co-operatives have
improved seed ready to be supplied to
the farmer in time, and improved im-
plements to help him to produce more;
and also fertilizers and specialised
training with expert advice, It should
be of a very high standard

1 agree with Shri Jain that Govemn-
ment farms are run on mMost UNEeCono-
mic lines. All these should be formed
into co-operative ownership. Then
they would work successfully.

The relationship of panchayats to
the C.D. department should be advi-
sory. There should be a check and
control over the irregularities of
panchayats when they function
because the panchayats are new and
inexperienced. So, they should be a
sort of advisory bodies, with checks
and controls, but not administrative
bodies, because there cannot be too
much of administration from different
sources. Otherwise, there will be too
much of confusion.

I think the C.D. Ministry should
have definite departments for co-
operation, panchayats and social wrel-
fare. Social welfare is necessary for
bringing up public co-operation; and
without public co-operation, the
.entire C.D, programme will fail I
feel strongly that this social welfare
should be a department of the C.D.
Ministry instead of being a part of the
Education Ministry.

Social welfare brings the whole-
hearted support and effort of thas
people. Voluntary orgenisations are
the pioneers in the fleld. [ am rather
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confused about the role which the
voluntary organisation in the localitiss
will have in the new set-up of
panchayat raj. The Andhra Govern-
ment have recently passed some
orders. I would like to read some
extracts of that. The Andhra Pradesh
Government passed orders directing
that the Block funds need not be
entrusted to the Project Implemen-
tation Committees and that the
Women and Children's programmes
may be administertd through the
Standing Committees of the Pan-
chayat Samitis according to the
instructions of the Director of
Women's Welfare, the State Govern-
ment and the Ministry of Communi-
ty Development, issued from time wo
time. Then, where do the voluntary
organisations come? It s very
strange that they ignore public oo~
operation.  Voluntary organisations
are the backbone of the country and
they enjoy the full confildence of the

people.

1 would like to mention another
thing and it is this. The Rajasthan
Government have passed contrary
orders. As far as Rajasthan is con-
cerned, panchayat raj has been fully
brought into force. The RHRajasthan
Government have passed orders direc-
directing the panchayat samitis to
transfer the necessary funds as well
as the services of their Mukhya Sevikas
and the Gram Sevikas to the Project
Implementation Committees. It was
also represented by the chairmen of
the several State Social Welfare
Boards that if panchayat raj is fully
established in the States, they do not
foresee any difficulty in working the
welfare extension programmes on &
co-operative basis. It should be so.

I do not understand how the Andhra
Pradesh Government could pass such
orders ignoring the valuable role of
the voluntary organisation and the
position which they enjoy in the
country. I bope the hon. Minister will
take note of thig and see that this
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sart of tendency is not encouraged |
am only demanding the right of the
voluntary organisations in this country
to do social welfare work. I hope it
will be taken note of. They enjoy
the full confidence of the people and
ihey are most competent to h'in'
about full public co-operation
national undertakings,

What about the Red Cross Society,
the Ramakrishna Mission, The
Kusturbha Memorial Committees and
such other volunatray welfare organi-
sations? What is going to happen to
them if the State takes the ‘work
through the panchayats? In elected
panchayats, naturally, all political
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ister will see that the experienced
workers of the locality and the ex-
perienced organisations working in
this field are taken into confidence
and are given full charge. Social
welfare work should be done through
the social welfare organisations only.
‘Then only can the C. D, programmes
be implemented and success achieved.
Youth welfare is an important subject.
We see so much indiscipline in the
universities and in the rural and
urban areas. It is due to frustration.
It is because we are not paying
enough attention to them, They are
the pillars and foundations of future
society of India. If we neglect them,

it is natural for them to get into this
jon, So, the youth organisa-

clements may creep in. We ol
wllow social welfare activities to be
entangled with political interests. Se,
the voluntary organisations should
have a free hand and freedom to do
service to society. I do not know why
such great voluntary organisations
like the Ramakrishna Mission and
many other voluntary institutions
which are doing service to the country
should dry up and die out. People
will lose confidence if such things are
done. They will lose confidence in
such programmes as these. So, the
panchayats should allow full freedom
and offer the fullest co-operation to
the voluntary organisations to imple-
ment the national programmes,

There is compulsory education. It
needs the co-operation of voluntary
organisations. It is only the voluntary
organisations that can implement
national programmes like compuloery
education; and not Government at the
State level or the district level or the
village level.

1 have just a few more points. The
vxperience gained by the voluntary
organisationg should be utilised by the
panchayats. | have geen the various
Mahils samitis in the C.D. Blocks—
small houses—little ones—with a0
people—no popular support. They do
tven take the service of the experi-
snced local people and the -women
working in the fleld. I hope the Min-

t.iom should be given greater import-
tance. Some committee should be
formed for the welfare of the murh
and the vol ¥ youth organi
should be given a chance to improve
matters in this respect. There should
be co-ordination at the village level
with the organisations for the welfare
of the youth, of the women and
children. I do hope that this co-
ordination will be forthcoming and no
more orders like that of the Andhre
Government would be repeated in the
future.

Bhri B. C. Prodhan (Kalahandi—
Reserved—Sch, Tribes): Sir, I thank
you for giving me this opportunity to
speak on this Demand. The report of
this Ministry says that they are going
to spend crores and crores of rupees
on the Indian community. Here the
Central Government is going to com-
plete within a short period, the biggest
project, the Bhakra-Nangal project
whereas in the States the State Gov.
ermmment is not able to complete much
smaller projects though started in
1950, projects such as the small irri-
pation projects, ete,

They are constructing a large num-
ber of staff quarters at the block head-
quarters. But after the fital payment
is made to the contractors, we see that
the tiles of quartsrs coms down
the walls crack. When anybody
he question why Chis is so, the

i3
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is that this is due to the storm, But
il is not known why these things
should happen to these staff quarters
alone and not to the other poor peo-
ple’s houses in the nearby places,
They should take serious notice of
those things.

Our Minister of Community Deve-
lopment and Co-operation and also
our Minister of Transport and Com-
munications are interested in giving
good facilities in the tribal and rural
urcas. I am very sorry to say this in
respect of my distriet of Phulbani.
There were kacha roads; and culverts
and bridges were wooden. In the
hope of constructing pucca roads and
good culverts and good bridges, the
wood in these culverts and bridgets
are taken away by the contractors
and these roads are now dislocated, If
they are neglecting the tribal areas in
such things, the community develop-
ment will never come in the proper
way and it is no use saying that we
are going to improve the rural and
tribal areas,

Publicity should be given in the
proper way about the starting of
multi-purpose co-operative societies in
the tribal areas, Otherwise, the non-
tribal people are taking advantage of
the tribal co-operative socicties end
other things which the Government
does there.

About the rural housing scheme, 1
beg to say this. The census report of
1851 says that the total population of
the Orissa State is 146,45.084. Out of
that the rural population is 140,51,964.
S0, it ix known that the Orissa State
i & rural State and it should be given
more funds for the rural housing
scheme,

Our hon, Minister is very much
intcrested about the Panchayat ra)
and the zilla parishads, If the mem-
bers and the Presidents of the pancha-
yats will not get anything from the
Government, then they will continue
to act es judges in husband and wife
quarrels in the villages. (Interrup-
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tions.) Considering the advantages
and disadvantages, the Minister should
give some allowances to the sarpanch-
es and presidents. Othewise, they will
never take proper care of the society.

For the city people, Government is
giving water facilities in every house.
But in the rural areas, people will
have to go one mile or some furlongs
to get drinking water or even water
for bathing. The hon. Minister should
at least give one well for each village
and that will be helpful in providing
them with good drinking water.

Dr, Samantsinhar (Bhubaneshwar):
Mr. Chairman, before going on to the
community development, I would
draw your attention to the co-opera-
tive movement. While speaking on
the President’s Address, I described
these co-operative societies as official
co-operatives. As we are having
managing committecs in colleges and
some of the Government managed
high schools, similarly, to increase the
number of co-operative societies and
to show on record that they have im-
proved and the co-operative move-
ment, is successful. Such co-operative
societies have been established, mostly
with the official members. I know
some of the co-operative societies
where the revenue officers are the
presidents and most of the local
officials are members and their num-
ber is more than the non-officials.

In my own constituency there are
three or four marketing co-operative
societies which are managed under
the presidentship of revenue officials.
‘The main commodity that they deal in
is fertiliser chiefly ammonium sul-
phate. We are sperding a lot of money
for bringing in ammonium sulphate
from abroad. A lot of foreign
exchange is spent on this. From the
report submittied by Government you
will find that a large amount of this
ammonium sulphate has been given to
the cultivators, but T doubt whether
even 50 per cont of this quantity
mentioned in the official report is ac-
tually given to the cultivators. I
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know that most of this ammonium sul-
phate is sold in blackmarket by these
co-operative societies of which, as I
said, the revenue officials are presi-
dents, for production of illcit liquor.
‘Therefore, whereas on one side we are
making the country dry and giving in-
ereased licences to foreign liquor shops-
on the other side, in the name of more
production for which we are bringing
in more fertiliser, we are giving am-
monium sulphate to non-cultivators for
extracting illicit liquor. There is one
marketing society in the locality where
1 live, The Tehsildar of that place is
its President. 1 saw last year, in the
month of May, that lots of gunny bags
filled with fertiliser would go from
that place to other places. The officials
of the society used to enter in the
records that all these fertilisers were
Eiven to some cultivators for cultiva.
tion, whereas actually those cultiva-
tors were not to be found in that
village at all. Fertiliser is being dis-
tributed there in this way due to the
negligence on the part of the District
Food Officer, the Agricultural Officer
and also brought this to the notice of
the Assistant Development Com-
missioner. 1 do not know what has
happened to this during the last ten
months, but my information is that it
is going on as before.

Before independence our co-opera-
tive societies were ‘unlimited’ socie-
ties, Now they have become ‘limited”
societies, ‘Unlimited’ means, if =&
society goes into liguidation and some
loan remains unrealised that amount
will be realised from the wealthy
man. Therefore, co-operative socie-
tics were a fterror to the villagers
before independence. In spite of all
the publicity and initiative there was
no co-operation from the people and
people were afraid of forming them.
selves into co-operatives. After
independence we have tried to made
the co-operative movement very
popular. We wanted that co-operative
societies should be increased in num-
ber. There was also increase in the
number of co-operative societies, It
popularity is confined only to some
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families and thus it has became more
or less a family affair,

Sir, I come from the Chilka Lake
area, one of the greatest lakes in the
country. A lot of fisheries are there.
There are many fshery co-operative
societies. In some of these societies,
if the eldest brother is the president,
the middle one would be the secretary
and the third one would be the clerk
with the resul that the profits and
benefits are dividled emong the
brothers in the name of co-operative
societies. If this kind of co-operative
movement is going to spread in the
country, it is better that we stop it.

An Hon. Member: All the three
work,

Dr. Samantsinhar: There is another
important thing. The accounts of
these co-operative societies are mever
audited. Even if they are audited,
the audit reports are never followed.
The reporis would be in the office of
the Registrar of Co-operative Socle-
tics. The interested persans, the
president, the secretary or the clerk
would go to the office of the Registrar,
caich hold of some clerk there and see
that the report in put in the waste
paper basket or some other dark place
where the light of sun or moon cannot
cnter,

Therefore, if we want to make the
co-operative movement successful, if
we want to make it t0 be of actual
benefit to the people, the accounts of
the co-operative societies should be
properly audited, the defects found
out should be remedial and the socie-
ties should be made to follow the re-
commendations made in the reporis
Otherwise, Sir, there will be a cloasal
waste of public money and the gocd
name which the Government has
earned would be spoiled by these co-
operative societies. We may say many
things abowt the co-operative move-
ment, but the people actually see bow
the people in these co-operative socie-
ties are wasting public money, how
they are utilising the funds pisced st
their disposal and what amount of bad
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investiments are made through these
co-operative  societies. 1  would
therefore, request the hon. Minister to
look into this matter and do the need-
ful before it is too late to mend these
things.

Regarding community development,
auctually it is a good thing. For the
neglected villages this movement is a
good one. Of course, we must consi-
der the resources that are at our dis-
posal. According to our resources, let
us see how far we have progressed. 1
say this because, where there isa no
community development scheme in
any area the people of that area are
rager to bring themselves under a
National Extension Block or a Com.-
munity Development Block, This
shows that the people have realised
their difficulties and they see some
good work—may be very negligible—
being done in the neighbouring ares
where there is an NES Block or a CD
Block. That is why they think that if
a Block is given to their area they
will naturally improve,

In this connection, Sir, I would also
request that the area under a village
level worker or s gram sewak should
be decreased. Now a very wide area
is put under one man. In a month he
has to fill in about 24 monthly reports
and most of his time is spent in writ-
ing those reports. Where is the time
for him to do field work? Therefore,
the area should be reduced, Only one
or two villages should be put under
one man 0 that he can spend most of
his time for agricultural production.
Of course, there is a circular even
now that he should spend T0 to 80
per cent of his time on increasiig
agricultural production, but in actual
practice it is not being done. The
higher officials also  shift their
responsibility to the village level
workers, Thus they are over-burden-
ed with work and they are unable to
cope up with it

Our villagers mare very lethargic,
very orthodox. They do not want to
have any advancement They are also
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not willing to leave their old con-
servative methods of agricultural pro-
duction. Therefore, we should take
up some specific plots of some pro-
gressive tenants and the village level
workers should give instructions to
those tenants how to improve produc-
tion, When the other villagers see
the progress made by these tenants in
these specific plots they will also be
attracted, they will also take to these
new methods and our agricultural
production will increase, In  these
blocks there are primary health cen-
tres. The estimate for a primary
health centre is given as Rs 15,000
Out of this Rs. 15,000, Rs, 10,000 would
be given by the Government und
Rs. 5,000 by the people. We all krow
about the people’s contribution. That
ia only in name. Actually, there is
no contribution from the people, and
the officials, in order to complete the
work and fulfil the target, anyhow
make up the thing and put up a house
and complete the work, and then say,
"It has cost Rs. 15,000, Actually, the
primary health centre costs Ra. 10,000,

I have seen many primary health
centres and even the Gram  Sevak
quarters are collapsing within five
years. So, I plead that the houses
should be Dbetter built and moure
money should be given. There should
not be any discrimination as between
the urban and the rural areas in this
respect. In the urban areas we are
spending much, and so why should we
not spend much in the rural areas
where the people need houses most?
S0, comtributions should be set apart
and we must have good buildings.

In these primary health centres,
infectious patients are kept with other
patients. There are six beds in cach
centre, and the infectious patients are
also kept alongside the other patients.
So, there is the susceptibility of other
patients also being attacked with in-
fectious diseases. Therefore, there
should be more space given and there
must be enough room for segregating
infectious patients.

We all know that doctors and other
educated people, are not willing lo go
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to the villages. So, the conditions in
the villages, particularly in these
blocks, should be improved so that
they may attract educated persons and
experts who can then go out and live
in the villages. If we provide poo:ly
built houses and less amentities for
them in the villages, I think they
would not be encouraged to go to the
villages and serve the populativn
there. What little thing we do should
be well done and the amount that 1s
to be spent in this direction should be
spent well and not be wasled.

As regards minor irrigation projects,
more attention should be given 1o
them, There is much negligence.
Bven some of the extension officers,
those who are required very urgently
in the area, are not made avallable.
Bven the Agricultural extension
officers are not available in many of
the blocks. So, when we do a thing,
it must be done thoroughly. I hope
the hon, Minister will look into it, and
whatever the mistakes that have been
commmitted in the past might be
corrected and lel us hope that some
good and thorogh work will be done
m future,

Dr. Melkote (Raichur): Mr. Chair-
man, Sir, if there iz any Ministry of
the Central Government which has to
come in close contact with our popula-
tion, particularly in the rural sector,
it is this Ministry of Community
Development and Co-operstion. The

pulation of our y and  the
innumerable villages in the rural
sector of India make the problem cer-
winly a very colossal one. If facts are
faced correctly, one has to pive credit
to the amount of work that has been
turned out by this Ministry during in
the past ten years. At the time we
won our independence. We were a
country wherein education was at the
minimum and where the needs of the
country.folk, particularly in the rural
sector, were so0 enormous and where
the rural folk have been unettended
to for the past thousandes of years and
more. It is fitting that in this situa-
tion, with poverty, particularly in the
rural sector and especially the finan-
ciml poverty, dogging us confinuously,

CHAITRA 15, 1882 (SAKA)

for Grants 9614

the Government should have sel up
an organisation which has rendered
yeoman service in the rural sector,
and that factor has got to be taken
into account in this discussion_

When the Plan started in 1932, even.
the planners themselves did not know,
in the begining, in which direction the
nation should move. From the amount
of money spent at the different pro-
jects, during the Arst three years of
the Plan, one could clearly see that
the real headway was made only in
the fourth or the fifth year of the first
Plan. If, therefore, developmecnt in
the community projects has taken
shape and has speeded up, it in only
for the past five years, and during this
period of about five or zix year. the
number of development blocks and
the total development in the rural’
sector are so enormous that it staggers
one to see the situation. It is very
easy to criticise the whole problem.
Lapses there are bound to be. We
are not putting out our talents of the
country in the rural sector. We have
taken the matriculates and have tried
to give them some kind of a training,
maybe, for about six months or a
year, bul we expect expert work from
them in every direction. The rural
economy is such that even the experts
have felt unable to solve the problem,
and here, we are expecting the rural
development officer and the village
level worker to perform miracles.

If the problem is looked at from-
that point of view, nobody would deny
that the Plan and the policy are cor-
rect; that they are taking a definite
shape. It has been said that a time-
lag is necessary. But the criticisms
made here; particularly, by my hon.
friend who was the Minister of Food
and Agriculture, Shri A. P. Jain,
were very valid, and some of the
criticisms made here were also very
correct. But, then, if we go to the
rural sector and try 1 analyse the
situation, we will find that the rural
population is ftotally dissatisfled not
merely with the Government; they
express the dissatisfaction even about
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us, Memberg of Parliament, when we
go there. The criticism that they
level against the Government, is also
against us, the Members of Parlia-
ment themselves. And we set forth
all these criticisms in Parliament by
expressing our views.

But all this will not solve the prob-
lem. The problem can and will be
solved only when politicians and the
gducated section go back to the vil-
lages and try to render service to the
village sector which is long factor.
It is true we have been exploiting
them and the exploitation is still
going on. If there are some criticisms
made, criticisms even against us, they
are valid, for, we have all to go out
and find out what exactly is the
trouble, there like in the rural sector.

14 hrs,

The aspect of democracy, namely,
democratic decentralisation which is
being brought in, in the shape of
Panchayat Raj, is an excellent one.
It will test the mettle of the rural
leadership; it will test the mettle of
the politician and the parliamentarian
as well as that of the Government.
What is wanting in the village sector
is a realisation by us, both parliamen-
tarians and the Government, of what
has to be done. The community
development administration, in  the
beginning, in order to enthuse the
villagers, came forward with the pro-
posal that 75 to B0 per cent of the
money that is needed by the village
sector would be given by the Govern-
ment—whether it is the State Gov-
ermmment or the Central Government
is immaterial——and that the local
villages themselves ought to come
forward with the balance of the
amount. From a theoritica] point of
view, this is perfectly correct. But
when we go to the villages, what is
it that we see? B0 per cent of the
population of the country live in the
village sector, out of whom about 20
per cent are totally unemployed.
Another 20 per cent is in employment
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which is almost bordering on unem-
ployment. They have a certain
amount of partial employment. It is
only about 30 to 35 per cent of the
population who have some kind of
stable employment. Even out of that,
there are only 3 to 4 per cent that
can subsist throught the year by their
efforts. It is from this sector of 30
to 35 per cent of the population that
we expect some kind of contribution.
If this expectation was only that
much, I could wvery well understand
it. But the expectation is that the
total village, as a whole, should come
forward and donate either in the
shape of labour or otherwise.

Who is it that then donates even in
the village sector? The little moneyed
man considers it infra dig do work;
he may offer a little money, but that
money is not very much. The unem-
ployed person, who has no other work
and has to depend on some source to
obtain a living, is asked to give his
labour service free and they are un-
willing to do this. Therefore, if 30 to
40 per cent of the people are not
enamoured of this programme, it is
entirely due to this factor. The little-
moneyed-man who wants this kind of
rural employment—not that every-
body does not want—benefits by it,
because he has to cart his produce to
the market; he has to go frequently
to the cities. Therefore, he is en-
amoured of this type of rural im-
provement. The rural over employed
man, even today, finds it very difficult
to send his children for education,
because he has not got the where-
withal. He does not use the roads in
order to carry grains to the market,
because he has no land at all to pro-
duce grain. Nearly 40 per cent of
the village sector is of that type and
to t vol y contribution from

them is expecting very much.

So, i we want to enthuse the vil-
lage sector, we have got to make an
analysis of the rural population, find
out the particular economy, of each



9517 Demands

group, find out 1o what extent they
can actually contribute financially
and to that extent if we can expect
monies and if that expection is not
fulfilled, then the community develop-
ment project complain, But  where
village people themselves are not
capable of contributing that much and
if the unemployed are very great, if
there the Government came forward
and said, ‘Since the economy of the
village is rather poor, we would our-
selves contribute a  little more™ and
if the unemployed labourer who
works on the ¢ ity develog it
project is paid his due for the work
that is done there—or mavbe a little
lese—that would create some enthu-
siasm in the village sector, much more
than what it is doing today.

This aspect of the question iz miss-
ed and the wcll-to-do men in the
village are trying to exploit the un-
employed. Even in villages which
are getting on very well and where
there are well-to-do people, they are
not coming forward. If, therefore, a
change has got to take place, this as-
pect of looking at the rural question
i€ VEery Necessary.

We have been developing the rural
sector. But if we make an analysis
of what is happening in the country
today we can definitely see the shifts
in favour of the well-to-do unit in
the rural sector and not in favour of
the unemployed, the underdog who
really needs attention.

14.05 hrs.

[Mr. DEPUTY-SBPEAKER in the Chair]

The amount of money thal has been
spent in the first and second Five
Year Plans on irrigation alone is
somewhere about Rs. 1400 crores. Oun
agriculture, community development,
education, health and wvarious other
iterns moneys are being spent. The
benefits of all these things go to the
main river valleys the already better
oft villages really not to the poorer
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rural sector. The Muin river valleys
are given dams and with that irriga-
tion, the commodities preduced are
rice, sugarcanc or jute, which felch
the greatest amount of money. It
should be brought to the notice of the
House that India is one of those coun-
tries growing the maximum amount
of rice in the world. Still we are
falling short of it. If further scope
is given for irrigation it is only for
growing rice, sugarcane or jute. It is
this growth of rice which takes the
maximum amount of labour, bull-
power, manure—fertilisers or natu-
ral—capita] investment and water.
Instead of taking up bigger projects,
if we took up projects for every 100
or 200 square miles in the catchment
area, there would be a dam on cach
of the village riverlets &and water
should be flowed not only for the
growing of rice. but other dry crops
also, because a balanced diet is neces-
sary. More and more rice is being
taken by the urban population. They
cat it on account of the ease with
which rice can be cooked and for
avoiding the difficulty of obtaining
costly fuel.

The Depuly Minister of Community
Development and Ce-operation (Shri
B. 8. Murthy): Rice is easily digested.

Dr. Meikote: Mere rice-eating is
rather very bad; we want more dry
crops yielding other types of cereals
to be grown. Considering the amount
of rice grown per acre also, at best
the average is about B00 lbs per acre.
It is said that it has gone up to 1300
lbs. in some places, but in countries
like Egypt and China, the average i
3000 1bs, which is about two and a
half to three times more. With a
pair of bullocks, in some paris, be-
cause the land is so fertile, a farmer
is able to cultivate about 50 acres of
dry land; he just tills it and sows and
the crops come up there. But if it is
converted into an irrigated crop
either sugarcane or rice at best with
a pair of bullecks, he can cultivate
about 2 or 3 acres and not more than
that; which means, more bull-power,
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more man-power, more capital invest-
ment, more fertiliser, etc., which are
not available. And all this for the
growth of rice which we are already
growing much more than any part of
the world and which is again for the
benefit of the urban population and
not the rural whose diet is other than
rice. If the same water is allowed to
be utilised for growing dry crops in
the village sector, without further
fertiliser, manpower or bul]-powor. it
is said that there can be 200 to 400
per cent incresse in crop production.
So, instead of concentrating on the
main river valley projects, this water
resources be made available guickly
for small projects, costing from
Rs. 50 lakhs to Rs. 2 crores, then,
the number of acres that would come
under that would be about 10,000
acres; also, the sub-soil water would
rise, which means more forest and
more pastures, Thus without any
further investment of money, men,
cattle or fertilisers, the food problem
can be solved at least to a degree.

The same amount of water which is
made available for rice crop can be
utilised for four or five times the
area of land for growing a dry crop.
This aspect of the question is not
being attended to and the whole Plan
is going in the wrong way. This
diversion of money from wet irriga-
tion towards the dry sector so that the
village sector can  be benefited by
means of the water, is a point which
has got to be attended to, particularly
when we are considering the guestion
of rural areas. I will stop here, be-
cause I am not discussing food pro-
duction. All 1 wanted to say was
that the attention of the community
development project should be divert-
ed towards providing more water
facility for the bigger rural sector.

Coming to small and minor irriga-
tion projects, it may be 3 to 4 lakhs
or a little more. They are in a series,
In the catchment area, downwards,
one after another, the tanks are built.
In a particular season when the mon-

soon is heavy the upper tank brea-
ches and water flows out, so that a
series of tanks below also breach.
The waste weir is meant to take
away that surplus of water quickly.
Today about & thousand tanks per
annum or probably more are being
breached. Enourmous sums are being
invested, but the repairs take place
sometimes 3 or 4 or 5 years later, to
the detriment of growth of food crops
and the economy of the village sector.
As @ greater preventive measure, the
weirs should be enlarged and, if peo-
ple, in order to cultivate the other
half an acre or one acre of land, act
in away which harms the weir jtself,
that should be penalised. Apart from
that, they should be lengthened so
that when the waste water comes in,
it is quickly discharged and the
damage that is generally caused to
the lower tanks can be prevented.
Just like the preventive aspect of
health in the case of human beings,
there js the preventive aspect of the
health of tanks which should also be
attended to. This is a very important
aspect which has not vet been attend-
ed to adequately and I hope it will
be looked into.

Though I would have liked to refer
to some other points also, for want of
time I shall not refer to them.

Shri D. A. Kattl: T am sorry that
Shri Dey is not here, because I am
going to refer to some of his writings.
Shri Dey, the Minister in charge of
Communily Development, in his fore-
word to a book entitled 'A Guide to
the Study of Community Development”
while writing about the philosopny
of Community Development, puts one
question. His question is:  “should
man barter his soul for the element-
ary needs of life? He further says
that democracy will not survive if it
cannot find an answer to this question
and that Community Development is
an all-out quest for the answer.
Thus he makes it clear that the Com-
munity Development is charged with
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a great mission that its functions
relate to the social as well as econo-
mic or physical well-being of all the
people. But he ig of the opinion that
individual freedom and human dignity
have been very highly prized in this
country and through the proclamation
that every soul is potentially divine
he says that the lowliest of individual
has been defied. That is why he
thinks that there is need to achieve
only physical well-being, without
sacrificing the individual freedom and
the human dignity that are already
there. It is because of this pre-sup-
position, 1 think Community Deveolp-
ment encompasses only such aspects
which have got or which relates to
physical well-being and not to other
aspects.

An Hon, Member: That is not cor-
rect.

Shri D. A. Katti: I will show it.
The question is whether really every
individua] in this country enjoys that
freedom and that dignity which people
enjoy in a decent human society.
Many people speak here very highly
of our culture, of the epirit of toler-
ance, spiritualism, deification of man
and what not. But these people who
say all these things refuse to see the
ugly realities. The reality is that in
the name of deification of man.. .

Shri B. S. Murthi: They do not
want to sce them.

Shri D. A. Katti: They refuse to
see them. Not only do they not want
to see, they deliberately refuse to see
the realities. In the name of deifica-
tion of man, the very humanity has
been humiliated. In the name of
culture, the caste-system which con-
demns eternally the degradation of
millions of human beings, is upheld.
In the name of tolerance, the slavish
mentality is perpetrated. Ours is such
& social order, which denies human
dignity to millions of human beings.

. The other day, Dr. Radhakrishnan.
our Vice-President, said:
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“A system which denies the
human dignity of man cannot last
long. It must crumple down."

But here our caste system, our social
order, which in the meanest possible
manner takes away human dignity
from millions of people, still exists.
Therefore, the time has come to ex-
terminate it completely in order to
help the creation of a healthy society
in the place of one which is sick of
50 many evils.

1 would like to refer, in this con-
nection, to the remarkable observa-
tions made by our hon. Prime Minis-
ter, Pandit Jawaharlal Nehru. While
laying the foundation stone of the
Jankidevi Mahavidyalaya, a girls'
college in Rajindra Nagar he said:

“It is only by a revolution in
society that India could break
through the fetters which had held
down a large section of people in
hatred and suppression for centuries.
Only then can we face the new
world and its challenges.”

He further called for a drive to
change society by giving up old pre-
judices and ideas. He also wanted a
change of the structure which en-
couraged caste system. He referred
to the caste system and said:

“It has suppressed pcople for
centuries and has done great in-
justice. Its effects have been far-
reaching in society, in our thoughts
and even in politics, and continuer
to this day."

In view of that the Prime Minister
very rightly says, it is very difficult
for me or anybody else to agree with
Shri Dey when he says thet individual
freedom and human dignity are
highly prized here and the lowliest of
the individuals have been defied.
Therefore. Community Development.
which, ax Shri Dey has put it is an
all-out quest for an answer to the
question “Should man barter his soul
for the elementary needs of his life”
should, I think, aim at the change of
the structure of society which denies
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human dignity and which breeds all
kinds of inequalities. But, unfortu-
nately, in all the nation-building
progammes, this issue of the change
of the structure of society is most
deliberately sidetracked and is not
taken into consideration at all,

It is the responsibility of every
democratic  government to establish
social equality, which is not done
huere. And in this country where
sovial inequalities exist, where  the
socicty is based on graded inequa-
lity, such establishment of social
equality is the most important thing
which the Community Development
can rightly do. but it has not so far
touched this problem at all. Any
change in the people. change in their
outloek and change in  their ideas,
all these can be brought about only
by a change in the social order.
Without that, nothing can cver be
achicved in this direction.

When the world is marching ahead
towards a world community, here
the people are not prepared to give a
mighty shake to our worn-out social
order which has been the root-cause
of the disintegration of the society
and which has prevented the masses
from constituting themselves into a
community., Some hon. Member has
rightly observed:when  there is no
community, what are you going to
develop? That is a very pertinent
question. Where iz the community?
Because of the present social order,
the masses have not been able to
constitute themselves inte a commu-
witv. There is no community. We
arc =till to have a community here,

Then, there are some programmes
like social education programme,
social welfare programme and so on.
1 do not know what these pro-
grammes are. Probably, according
fo the present programme, social
education means adult education and
social welfare means welfare of
women and children. It is a mis-
nomer to call them by those names.
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A mistke has been committed by us,
by following the pattern which is.
followed in other countries. But we.
have forgotten the fact that the
society in other countries differs
materially from the society here.
Whenever vou take up such pro-
gromes, you must take into consi-
deration the social background. But
that has not been done here. So
far as social welfare is concerned,
what the Community Development
Ministry is doing in the name of
social welfare is for the welfare of
women and children, 1 do not know.

Here also I would like to refer to
the hon. Prime Minister's speech.

Shri B. S. Murthy: May 1 correct
the hon. Member that Community
Development has not undertaken any
social welfare but it is trying to deve-
lop self-hclp and self-reliance in the
community and persons constituting
the community?

Shri D. A, Kattl: I am referring to
the same. That is why I want to say
that the job of Community Develop-
ment is this and Community Develop-
ment is not doing that. That is why
I want to say that Community Deve-
lopment is ill-conceived. That is what
I want to say. You are mistaken.

In respect of women's welfare I
would like to quote again our hon,
Prime Minister. 1T am reading from
the newspaper cutting. It says.

“Mr. Nehru said he had heard
many people in speeches and reli-
gious discourses glorifying illustri-
ous Indian women like Sita, Savitry
and Damayanti; but in their think-
ing these people were against get-
ting their due position in society;
and they were against any change
in the present structure of society.”

Can the hon. Minister in charge of
community development tell me that
community dewvelopment in the name
of social welfare which is out to do
some good to the women is trving to
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secure duc paosition for the women?
They are unnecessarily saying that
they are doing something for the
women and children. The parents of
the children are Dbetter caretakers
than community development. That
is why I say that the whole scheme
of social education and socia] welfare
is ill-conceived. They must be well
planned in this direction. Community
development should seriously think
about this aspect. I hope a good deal
can be done. It will be a golden day
in the history of this country when
responsible people will realise that
the present social structure is the
mother of all the misfortunes and has
given rise to the reaction, inertia,
superstition, orthodoxy etc., which
could so successfully stunt the growth
of Indian society.

Then 1 would like to speak a few
words about the programmes that are
there before the community develop-
ment. When I look to these pro-
grammes which are already there be-
fore the community development, I
find that e ity develt t is
meant not for the whole community
But for a section of the community.
1 say this because of some reason.
Village is the fleld of jts operation.
Community development aims at
developing the rural areas. They are
suffering from all kinds of weeknes-
ses, tragedies and misfortunes. They
need social emancipation, cultural
emancipation and what-not. They
need everything. They are sick peo-
ple and you want to lift them. But
in order to do that what are your
programmes?

Before speaking about programmes
I would like to say that this is the
condition of the village. That village
is required to be wplified in every
respect. But what is the structure of
the village? The village is divided
into different groups based on castes.
There are some land-holders. There
are a few big landholders. There are
petty landowners. Some people are
engaged in village crafts. The rest,
about 40 to 30 per cent of the peo-
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ple, are landless agricultural labou-
rers. So many hon. Members
spoke as to how to improve agri-
culture and incremse production.
Communily Development is doing
something in that respect. Com-
munity development is giving im-
proved seeds. Community develop-
ment is giving the implements. Com-
munity development is organising lec-
tures to tell the farmers as to how
to grow more. Many things are being
done. But one who is a landless
agriculiural labourcr in what way
is he going to get the benefit out of
this programme ? There is no pro-
gramme for him.

Take the example of the pro-
gramme of rural housing. In the case
of rural housing also he i not able
1o get the lomn. He cannnt start a
village industry because he cannot be
given any loan. When Government
comes forward le give the loan the
man who has to receive it has to prove
his solvency and as these are unfortu-
nate prople who are permanently in-
solvent they cannol get any loan. Thut
is why it is impossible for them to
get even a pie in order 1o start village
industries. They cannot have any
loan or help from the Government for
housing purposcs,

Then  there are  recreational snd
cultural programmes. With hungry
stomachs they have got no attraction
for your cultural programmes. Then
they have the adult education schemae.
In the name of social education some
adult education classes are run. But
they are very few. 1 have visited
some such schools. 1 found that there
was no response from the people. For
those who are hungry this adult edu-
cation has got nn meaning.

There is a programme for poularis-
ing the smokeless chulha. When there
is nothing to cook on the chulha,
whether it is smoky or it is smoke.
less, vour programme ik not going to
help.
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Then, the Gram Scvaks go to teach
the people as to how to save money.
In what manner arc you going to
help a purson who is hungry, who
cannot save anything, who has not got
anvthing to ecal? Your programme is
not going to help such a man.

Some farmers were brought to Delhi
to see the Weorld Agricultural Fair, [
usked some people, “have you been
benelited by secing this"? 1 know
agriculture. 1 have tilled the land
and 1 know it very well. [ went to
the Fair and could not follow any-
thing when 1 saw the World Agricul-
ture Fair. 1 asked the farmers who
had come, “Have you been benefited
alter seeing this World Agricultural
Fair"? They said that it was a good
chanee to see Delhi and for that they
came,

1 ask whether from such pro-
prammes the man who is a landloes
agricultural labourer is going to get
any benefit. He cannot share the
benefits  which can  acerue to  the
preople by community development
measures. But he has to share the
sacrifices. He cannot share the bene-
fits but he has to share the sacrifice.
During the last seven years the
prople’s contribution has been of the
order of Rs. 82 crores. But these are
the people who have not been able
1o get any benefit out of the com-
munity development programmes.
They have contributed towards it.
Greater contribution comes from these
prople. But that is how in the name
of comnmunity development these poor
prople are being sacrificed. That is
what I allege.

Then community development aims
at improving the economic condition
of the people. Community develop-
ment concerns the village people.
How can you do this? You cannol do
this by constructing roads. You can-
not do it by constructing wells. You
cannot do it by starting adult educa-
tion classes. You cannot do it by
having crop campaigns. In order to
improve the lot of the people in the
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villages you must aim at land reforms.
Radical land reforms must be there.
But they have such land reform
measures which are in no way cffec-
tive and which are not able to bring
about any good. In the name of land
reforms tenancy law is (here, aboli-
tion of intermediaries is there, secu-
rity of tenure is there and imposition
of a ceiling on land-haldings is there.
These are the measures which have
been adopted by the  various State
Government.  These arc very timid
and half-hearted measures—I may call
them impotent measures—oeven against
such measures our Swatanira friends
and reactionaries are  crying at the
top of their voice. They are not
going lo disturb in any way the pre-
sent structure of land problem. The
land problem cannot be solved by
these measures. In order to have land
reform there is only one remedy and
that is to nationalise the agricultural
industry. That alone will help to
improve the lot of the persons who
live in the villages.

But how can community develop-
ment do this? The Community Deve-
lopment Ministry cannot do this. It
is for the hon. Minister of Agricul-
ture to do it. It is he who can do
it.  Therefore the position of com-
munily development is like that of a
jester in the circus. Community
development is all-embracing and all-
pervading. It conceives everything
but produces nothing. That is my
view,

Shri B. S. Murthy: Three cheers to
you!

Shri D, A Kattl: It is not going to
do any good.

An Hon. Member: He says ‘jester’.

Shri D. A, Katti: You might have
seen.

An Hon. Member: What is the

circus?

Shri D. A, Katti: I may say ‘a joker
in ® pack of cards’. It will suit every
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card. That is the position of com-
munity development. Of course, the
hon. Ministers ~annot help it because
this is the programme which is kept
before them.

Then, these Gram Sewaks are asked
10 pgo 1o the villages. Some hon.
Moember has rightly oebserved—I think
Shri Jain said that—that the Gram
Sewak has to shoulder all the bur-
dens.  Neither Shri Murthy nor Shri
Dey nor any Development Commis-
sioner goes to the villages in order to
change the outlook of the people. It
is the Gram Sewak who goes.

Shri  Ansar Harvani (Faichpur):
They tour very extensively.

Shri D. A. Katti: 1 have met some
Gram Sevaks and 1 have found that
the Gram Sevaks do not know their
Job.  The Gram Sevaks have not
changed their own outlook, how can
vou ask them to change the outlook
of the people? There even the great
Manatmajis have failed. It is only
by changing the cconomic and the
social struecture that you can change
the outlook of the people, not by send-
ing gram sevaks to the villages.

Shri B. S. Murthy: Has the hon.
Member changed the outlook?

Shri D. A, Katti: Had I been a con-
servative, had 1 been a reactionary, 1
would never have said this thing, 1
have even sympathised with the ladies.
Some hon, lady Member said that the
hon. Members should have sympathy
for the ladies. But she never said
that the ladies should be given their
dpe share, their due position 1 am
doing this because 1 am having pro-
gres‘we VIews.

So, the Ministry of Community
Development has not been able (v do
any good. It has not bema able to
change the outlook of the people. It
has not been able 1o change their
economic conditions. They have done
nothing. Community development is
simply meant to construct some roads.
Some hon. Member said that good

roads were converted into bad roads
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because of the community develop-
menl programme. I have also come
across such things. Community deve-
lopment is constructing buildings for
the schools.  All this was being done
successfully by the local boards men.
Why spend hundreds of crores of
rupees?  You have already  spent
Rs. 200 crores in the past and you are
going 1o spend Rs. 400 crores in the
future, that is, in the Third Five
Year Plan. 1 believe that this ix a
national waste. This is an unneces-
sary burden on the Exchegquer, There-
forc, the Community Developmunt
Ministry should go.

Shrl Braj Raj Singh: What will
happen to the Ministers?

Shri B. S, Murthy: They will take
care of themsclves.

Shri Surendranath Dwivedy
(Kendrapara): They will register
themselves  in the Employment
Exchange!

st TEw  (FTETgT) © Iunaw
wgrew, for Wt & wa AW Ampafue
fawrm WA ¥ fewiew ® o @
W few , ST 37 et w1 am
& arera ey fomy &, ot for mefreews
& foww & weft ¥1 gy w4
w1 fa% w7 g aw fawre wwe fe
& s 3 & fag arpeifas fawr s
¥ T FeAr § & et aw owon b
9 I AT & dfww ¥ aw ow ofm
& 7 ag w1 s i e fae ATy
wifaw fawrr xoft grm, A1 g 0w
w1 w1 teart wmay fr wfw r ah
b1 aft v gferwr & g amofos
fawm o7 amfaax &, for W aw
TH 97 WIS AfY, W 0 A e ox
¥, f1 T W wmw oagr ww g,
mEm it o e ® & iy
w1 UFH JET €1 0% JIAXTY AT«
E | =% ®vg wxm & e
st wefew w1 a0 A



9631 Demands

[ =)

¥ ura g3w # & At a—fafe
IAA A—FT  Awed Famet
sEWEE & w7 2 g A
WTFE N30 A 7 T 39 A—Fe
A H——dw F7 W e
WA 7 & Ao T & fe fam § am
taT 2, A% I FHA® «OT A IEH
SFT7 7 ATHH A40H § 09 7 FHA
wr &7 Wit AT w1 & oan ) og,
afes fer ot a7 a1 9 & T gmre
T AW A A, ®E T deArT w7,
TATET AT &, FAT R g, Wiz
afya avwr 77 adl A i qa AT
B 7%, 777 A% A1 F7AT 9T 1 FH
ey Az 2 i Aw AT, T oW
W EAwmiE A4 frar @ A
a7 Axq #1 fefgenz w4 fear s
B ¥ ®A7 AT w1 wAET FIAT 8,
T I AL et ) F ag frdm
AT A7 fF o A0w ' oaw ey
frfy 1 TaAwEE AE 7 mwA #
™ 7 faaw s owfgw Afes
& 1 1 foedardy avpfas Fawrs
WATAT 97 A THAT E, ;IS o
AAw AT AT € o & @,
TR AAE T WAHCT A 8, W
1 ATE 7O AT A | AR
% arqEifas fawrs SaTem w1 sy
2, T w1 w1y @1 fAd vEaeR &,
ST T SR A= 3 o &
afe mefvaee § feeet wwonfot
5 4 fr ferelt ot Y o 2, 99
W JAT B ¥ AEEIT WATAT WX
Ty wAaT § | TT H OF A AR
g & & oiw oaw ¥ mxfaffoa
fafodm ém g9 sm & @ 3
&% g, Wi = dw & wwawe
&, § AT A A W A
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fa=r A% *1 7z WL TET o
UF GAE A §, TRT T ATHE F AW
FATC UFY FHW &1 I FHA 9T
TEA FT FQIIA T ¥ | AR 97 T2
FTA O 97 FH F4 § fav gg
A RI-WIqIfza AT TATT AwTEA
£ @ A=y femdite 37 #1 g 2 fr
g wodt wEdt faer w7 &
AT, AT H W A T AT AT I
T wrewmifer faEEz § oo &
oA #, AT 3w ¥ o9 £ fe
TET FHAET T AT A M ¥ oA
T &1 FHE 2, fewogw g
et §1 faer w9 W oAF
T AT T@ 97 A @1 2§ oAz
fria w71 amgar § f& amqaiow
fawma s w1 7= it & w7
#1 ®1-ufeqz &= AUfET W AU
T F1H FwA1 Tfgm gg IETr A
farar @ WY W &g ag o Ad
F7 74T, a1 FHT a8 ¥41 7 a%ar ¢ ?
gt amt fogw e fafaeer ot
fHzTm AT & AW T miEeaA
TATE A wwgE &1 AR
e, o fir Aramia & §m AEEAT
%1 Zfogmm % fean man, famr 7 A
77 g f I8 e 7w w7 A
wxfafrsfor fafade &1 w21 a% #m
#1ar &, #7 & g 3, 59 W fae
g9 w1 €1 W, a1 9T aga s @
gwm #, afew o fooet & oqw oW
wrf TwEIm AR freft 3

ot ¥o go wfw : w A frirE
AT ATEy #1 wifg ¢

st Tww ;. wuwifE fearsa
g o rfet §1 2, I E art
H W gaE 3% § ammer § s
¥ @t ¥ o dier A swifa
fEd w7 FiE F ae § fafaww
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feetiz #1€ sewRdTE ¥ ET & 4
Crifll

sit we go gfa : fafodw fawride?

it T - owafafrgfes wfose
frmdnz it ot fw ™ R, I® #A
frgwe

FrigaTEa G guEAT T &
ar A AT 1 R W & ATRA
I AT UF FIRI TEAT AEAT F )
m § o A 2 3w dw
IN 97 WHAF FIAT AT(EY, AE W ARA
¢ afew gw 7= & f 9w S
¥ faeme owfeges g gl ¥ W
WAEY 39 & AL A gW &1 HE A
foam =t =T &1 Feier fefege
# fomt ofteg & wfig % weman g1
gwe Ayt wy danfrd aw ok, A
wifafoaer madEz & afna ®r
Y€t wWAT FT FIEET TS T A
T fom & gat frd @ Y, wry
¥ gt W ¥ To THo #rwe ¥ TA
Fafedt 1 st § e fran
TR ¥ gTF & fragArEAT w
ata ¥y ardr ¢ w7 g7 gy aman § B
A wwdT v F wgae ovfafrgae
%, afe =g =t & orwrdie w) qT
& fom &ur Ay @ oY wTOw g
48T Y7 AT GWE q w O A W
W geer Y feeelt 29

F1-orrie ® fedy fafaeeT ara7
£¥ s ez fadrr & ot gt fos g
o7 f gfrom & @7 &Y §, «gf a1
forgg~z wrzw A frasy e ot &
wf, ¥ gt werr st & oAw
worer § W7 faw Ay et a g,
i fraw d & o, wife sw
e fr frasd de o wew
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W § & & W g € weA e
# oW o fe o wrt ¥ b,
7T uw wiw # 4y ar, gl W aod
T ¥ T K1 TEA ¥ COEl ey
g oY w Are ofr I o wew &
AT, A1 W ST w1 &7 wrr avdier
AT &t A & oAwar #

wt wo go wfa : FAATW "W
7 gfoadt ® wgm &A1 & fAo wm,
femr &7

ot e ATETe atAdE ady
¥ g w1 s wwar e
LA LR AR Aol ARl S
w7 a7 aw 7 78 @ & e g T afee
¥ dmwa wa ¥ faw e fenr

Shri B. S. Murthy: Sir, I wanted to
know becuuse thay is an area from
which the hon. Member comes. I
would like to know whether he huas
attempted 1o help these Harijans; if
50, whether he has suceeeded or failed.
1 am not talking just to twit him.

st Tww 7w AT A gw ey
?nw"lﬁfmmﬁtwmm
o & fefew daw 97 o7 Tdy
P qT W19 ArATE 7 HEm v
A gardy wifer w7 7 T A "
&, ay v AW AwA ek art &
W OH gRA € WTORT wTaegear
.4

wwnifza o um oqF s §,
¥ wwky &, o gw g @ fr ot W
gare Avda §, 31 ez af fama
Fiowug owgA £ fe WM oSy AT Mo
o gEel €1 faery g & T ofy wfez
Ao e am f AfeT § areer
Tt Aree g oo & gy wgre
At & gret @ vl W 9 safe
srrefy wAAr Al & oA @ e
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(41 )
fRata § at w1 Axdw ddEd @ A
fafemt aare & fama &, 3w #fse
78} frerart 2 o2 90 wq@ 1 F wErAT
ENEL e CE FARC R £ -0
st Aty & fAm gemma e &)
g drw & fE wTE Fad AT 2
§ q41 AErEa 7 q@er WA F o
gr A7z A fwrafew  fedzameame
Z1 gl 6 @ ol o AT W
A g & ar ag afaee fiem
& g% # &1, 9 A oA £ 99 7
Hag? o & 9gd fFoag
Ty AT #T ATE FATLT EATT X

faa & @19 FEA ¥, WO ATEA
g F Mo B wWHE A gE
frme sy geqse srga ot T T E, Wy
frew & Ao 27 gy ara dre
2 f§ A7 €A Argq & fAm aww @ £
"o W & & gAe avArE fem
. e Iy frar smo g oW
wE W ag @ 3 AfRT § wtewr
aetal st g f® Teper AsA ¥
AR 9T W ¥@ AW § A wEE
TS, WATHT FATA E | TR
#ay @1 @7 & & A Aew gt e
wA § IR A o Tw AT ¥ afeT
F faw w7 Ta o w1 T
WTOHT ®wrsg § W a7 e ot wrawr
weeg # fF wsly wfadt & @
=il wr fdey

aw gw fodd w1 W= ¥ & o
v # fs it foelt & aoeet gf &)

APRIL 4, 1960

for Grants 9636

g1 # Wt 77 o SAwEr StEar
g fr faas oft arfiriars av e &t a7
HEIRET IR AW F A S RE AT
et g1 A faee s
&, W T ST & ar w W
AETEEE i, TR AW w0 AP
foat JmaT & W7 AT AT g7 FEr
¥ f& wwmifzz dazm 1 qEw
wgEa 21 & wra § fr osmEE
Iy & wafadi &t Arfagz faar
AT

wiat w1 ow afre A w7 oww
ot S w1 ATSz wv R A faw
AT T4 ¥, droTro Wie §, mEEINA
qfFAT §, AR USEE AT 3,
ﬁt:ﬂﬁ'mi‘gﬂ*ﬁ‘m%ﬂ?ﬁ!ﬁ
T TE FATT W€ w7 T2 ¥ WA
w&wﬁ@mt_fmqg‘rmﬁm
ﬂrﬁ!ﬁi.wnm& ?,oooﬁeﬁ[



9637 Demands

2,7 9T WA v oAx § o &)
el oo At Wey faew § qEar,
@ FefE #, T gAeETg 1 @
3, 9@ & 9T Wit #, a9 § UHrIEeH
waifz #1 v forgr @ e we-
sfra Trmsda @ @ § T =1
At & fosr AveEe T ooEr R
™ A9 A AT, g § TaF, #
@ % A% & H@ife 396 ATy sy
TE B TH WAH FT WY § AT
FoAT WTEA E, aT@ F WA Al
IE E | AT TEE A7 OH Y
gam TE 1 ¥ AT ¥ WA H
Frofeaea ofr A8 &1 gmTEE wTH
H 491 @9 7 81 §7 57 WAAES w7
oy g1 WAL W gY agew
HaT 9% SATRY &AT TE F | TRA &
T ARSI &, YA seiRT §, 0EN
FOard g, tR A AR 81 Ik
arz fedmmiiz Feqréiiz & off g Faeg
afea & Asfrar = 7 &1 |
W1 wferdm @ o & e T
w1 AifEE o W e smea i
A &1 @ &, IET awrAr AvAr W+hgw |
& mwan § e ot o Seem wfaes
F e @ oAt o Ad e g
w7 afea agr a7 oz & g wrodt Wz
% W17 q ¥ ®T T qAH¥A F, 770 97 WO
W AT WIEAr AT e tw & A IEN
Tz fomr ael A g o oWy
# wra wvar g fe woft wem o o
¥ =T &

Mr. Deputy-Speaker: Dr. Ham
Subhag Singh.

1 would request hon. Members in
the Congress to kindly condense their
remarks within ten minutes if they
want to have a turn of their own.

Shri Surendramath Dwivedy: How
long will this comtinue?

CHAITRA 15, 1882 (SAKA)

for Grants g638

Mr. Deputy-Speaker: We conclude
at 456 including the speech of the
Minister.

wo T guwn fag (FEIM)
YT WETEE, ¥W HAMU & &1 W
§, UF FEEIaT o1 W g ArEaE
favrr %11 Apwifrar fawmr we
i 7 TH gAWE ¥ o= {7 9w £
AT 48 WA K A1 @ @ faowa
w fom § A i ad
amofy | Agwifen & ata #1 gAfAn
Wt wr e aE @ E fFOEW
wWa & ®ET @A %1 9TE aga =«
vt ot & e g A o e
7 Ay wuifeas mw s ot T
foar @1 | % gWfaw wh 3EE
ARAMATT 0% TEEAT 3§17 W
s & fwtw fem fam & frord
moad 39 P ®1 dw @t owf
aw T W fo af @ 6, A
qg wgr Ty ur f& s frarE ey
w39 77 fawT g iy W qAfaw
w1t gFm 1 wa 7 e o et
& o IeT W AW oA &1 i
g7 "= &1 & wmEn g v fae e
xg 39 qr fewre  ®T A% ot WX
guE ¥ Wk & W § o feoar
ory vui faely mf § Ay arh W ATh
mft w1 qra gofr & gz oA Al
ameT g e o7 Aoere @ Aifr B, oW
% Hifx &, 37 Afx w1 £ " WY
fear wroam | qrey A gE 3w WA
& fe ot ofr Hife qoy a Ay



9639 Demands

[w10 wm gom fag)
A A T G & Arq § ) F 97 59-
fod w¢ o g f& aft 21 A fadt
FH B K F AW AT A ag AF
At & 1 fawm a9 & 790 T 9y W
Tk gt & fr s 1@ wEw g
amgm, Afwa 7z Wit A% FoTar Ay
mr & |

it To Wo *g'l W':f ﬂ'!
fromat w1 fas fear & 1 & v & g
gAgdt AT E 1 WIE A v wOw F
w0 ot AT § #, 99 I § T
¥ waTT g £ wifgd W e &
qra @t AT I Ag g wfew
A FY T OO0 w7 wE | F AGT ATEAT
 fr wrt i1 safe fedt g7 &1 wmo
w2, et & qm off Jema & @R
ATe AET g4 Wifed fF oAy fer
Fae safe &1 oo 37 g% WY afe
feft & o T Wi & fF ag e
T AN FT AHAT & AT IA FT F2ATA
g wifgd @l am & wTommi
gemfx a7 oft AT FET F 1 mT 9%
¥ felr w1 aivewr AdY g anfed

IEA  TE FEQ am oA 4}
fam w1 & a1 I § Ama faly FT
£ 1 7% o worw agt g 8 Afer §
FEAT ATEAT § 6 7 WH TETE
¥ g1t wwar §, Wik I g,
waait i, Ay sufew it fovr w1 qvAT
§, ar A0 § fe X0 o & g A
frprer & o1 wraE o dAR
g A s g &
TR ¥ dare T & sfwrd oF afa-
ety & age frew 63 & 1 W
9T OF TF ¥ FTH FAALQ T T
g | wafai w gE S § R
wt gl Wi WA e & faw
oY T wAT T | O A W
W Tai w1 foem oo & W@

APRIL 4, 1860

Jor Grants 9640

T HEET F gH AFHI F | NN T HE
FICATH F Ul ATEAALT T F AT
A= At & fv faaet =@ ®=re &
wifrt & e ) G% A1 9w oAz @
AT At §1 ww 2 ) 3w § el
AT W UF-0F o w1 & ge aie
AW &1 IT AT 7 A FA g
W A ¥ fedt ® &7 afz orer
T ® TH qE AWoAT &
TEEH FT WEH vqdt 97 g a7 W
g %W % § wa 37 W a1 ¥7 Ig
&7 F g ¢ wHlad AR 1 A E
f =it #1 wraws 3w 4 g arfe
ag AT Aot ®1 FUW w7 @ w7 w5
W qAA | TH AR @H T
§ AEE g A gWr oW T oA
a1 ®1 79w FT @ w1 W@ IIET
Tnfed |
arqeTfas fawm o1 qgww wwi-
79 *1 fwior i 3gwm & fwar aon
f& a9 Tt A AT wEe
TH H YT AT AT, AR T A7 wferan
e Wi T wifz @ 9w &1 g
firar 913, I ¥ sifas feafa a7z
%) g Afew wrr gw rmA  fe g
arat W e frafa &) o ¥ 9o
wifz &, &7 @t T & et s
a2 aw OW A A we g
witfe 0w &, foa & f& 9w a9
o e At ¥, §g wam @ afs
T T afAw oW F ¥ oww O
HATET 39 TOw W aifae a6 & S
1 g I W 3T ¥ aifes
Frafa ageT 7 ¥ fod aemar v
T AT & &1 % o fod gft @
% § %@ o § s ag av ® gaw
T w1 avarfas foer 32 €1 fem
% fed T § 3w ¥ wfEwed



o641 Demands

- w W I i W
g g wifgn = e oft foge §
frs WTAT & | YA WATAG T FGH6T
TR W R 1T W T A I
g 71 fofem wo o @ ) T
7 awr & fowy & for it @ ow
i fawmn €Y gqreaT % g fow &
& FANTA a1 I FT AR KT W
&7 77 AT 7 AOE T ey o
CRLEILE LG CRECIERI R L
wifa® feafr g 7% | oy =i
1 7t 4t f& saw guadfy g &
aafy & § F7 T FW F TR FHEAT
ITET 19 & "/ 39 ¥ um ¥ w7
TR T T A AT A AT qETT
A1 | A woH GaAdty G S
% fot & w76 qwr wmar fe T
AL 7 A ATA AT IH AH¥A I T
T A T oA A e mr e
FATAT 7 gHT F aR A ST v
AN 4G, qZ ACE AW T ATA W
A A o R ogw o s ® owear
# aifgs =mgam w17 Tgrpifa e
71 H wmeA 77 ¥ 1§ ug W
fe T T AT R T T
arr ® AT A T R AT aE A R
f¥ #1 ®%W FoOT AT @1 E INE NG
wem aft & e gw S w AT AT
faem &1 717 ¥ % Afew w@ oo
FME9 ® gy F% W 97 f§ W9 oW
TR Eh A a3 W ww @
T8 ¥1 fawfei &1 3@ 7o A1 0g
TAIAT S A€ # )

wa I At 97 qArE frar ma
fx w1 marm ®1 0w #famz fafaere
¥ wrEa feur o A1 & mwwer g fe
a7 TETa Ar WY wen § o & A ax

CHAITRA 15, 1882 (SAKA)

for Grants 9642

wgm i o #fok e & o
# frgermr & ow A T fear g
faw & wTrw wnit o mafa 9w
wATeR A O vy A W Ay ) IAAWY
¥ ag =weqr €7 6 g7 R dte Mo
Gle, THo %o Wle Wi FEWEE #
T wHE % ATy w0 W
a7 1 Wi wr fafad d@ miesT
fafet &1 womr fegm fafaed) g1,
3 ST & W ¥ A f
@ am ar e @ e # foow
ez fafres & mfm & f& 78

ﬁwﬁwﬁmmmw

w1 fr ag waem e fafrer &

W wagt AF AT sweay wTR
w1 g } & vF O 1 "weAn g e
R} ay s it oo e
eftirT &1 "ar A, @ & A w e
aroft me A 1 AT AT e
Fr & 1w zR A & frafoir ey
0 § TR AT @ A1 A omfr Iww
£ gk wafe zw 2o o mEm 23



9643 Demands

[xre g fag)
w18 %Y wa w1 o famg & AW e
o ¥ fed A olfite W v
 fomst ¥ e e §, femw
wifraw v ¥ swam § i fend
Ffeamerd # aT § W -
uTT 39 % fey sqweay w1 ) g @
s wArfafes o @ ot xiw R
1 ww W W ¢,y ey e
femrr = wa £ 1 ok g fee -
fafmasamiagioar Swsm §
frmer #r frmeed) w7 & Ay we
7 % wwrfEaes 0 7 s 5%
a1 37 ol oft 39 T & awe A
fanft | qw Az & AT0 *wF qE &
fe oo awt € 9 &1 @ vl
#% O FHTIEATT & | WUT ArerEr
dme 3 F woA o7 g@T d & qe
FEv A g & AT I w1 oA
T A T AT # 617 A% gt
2 % g g1 fawm g § Sfe
T W AT BT AT IW e Aw
FT AT ®T AFHE AT FATAEE §

faze # £g gl 97 AR ¥ A-
e # | = 79 9ge faw g emew
woowA &7 TE O W 3w e fedr
a# T A s o w1 dar fewet &
g fegr s | ww W wTET w1
w 1843 ¥ fwmiw ey mar @1 9w
awr wrf o spaewy AfY o f fem
¥ 99 @ AT w1 4 Aaw Wy W

APRIL 4, 1960

for Grants 9644

g A% AEO ¥ ot W
2, Wi SwmE &, Wit agerd afafy
W " % sufeay wq 3 & fAR
o gy faarr o awa § | & qrr
§ % o == ol oF werT & afe
#* urr % aoerS 6 v & s awr
a1 &1 & 7 FeT 97 fif a7 = Tz
T N THATAIT WA § IHET O%
ot frarr wt Tt A oY @t o7 R
qreft € §TeT @ qge gt & | &9 awA
wT A A I AT e § A
g AT w1 T TG T 2wl
T & e w3 ¥ 7 17 oF o St
w1 7y T AT @18 6 W9 e
wrrr " fgd oYz Tofr ww A 9z
2 wwowEl T T AT Y wredr
EY a®T WY 7HW A%4 & {6 7 S
fedem &rm

@ g7 faweq g@amm foirs &
2 fr sAre #Y awrw A =T oo
¥ sarar wdveqae faar & 1 ol FrE
¥ & f o sgwedr #t € & v
79 # ¥A9 A §T AR 97 oAA-
FATHIETET vwdEeT foe # fr veara
wiEfe wivg &, 9 aiE W 9
I T ¥ A1 g9W gENiT greer §
1o FUT 38 T T | T THFAAT
i 1 wae § 90 T fe
Amw & | W oavw 8 REm gy
AT § 9H AF ¥ FIE o A
t 1 A w E wEeeTeTET ow-
T ¥ Wi rieEeTE g 97
¥y 7% 7 wfgw & ¥ w7 A
aread 2 fF 59 oa ==l w1 w9 oww

fear o TwAT 20
15 hrs.

ot 9917 5w o IfAm EE &
w1 & Fifaa | w7 ZfAT & am oa@w
fF = a9 w= ¥ fr oo & oW dte
e Wie #I. =13 THFAET THZTA



9645 Demands

g W gat famd oft wwwow £ 7
a1t wrfgafen « #fagn & e w7
¢ @1 ag T ® fw Af T
wrgen ff wa wT & A A faowe
AT WL W dEgTT W areRdr
IR g, oy fam & Ay W ¥
wrgeT | gafed F wrgw f feoge
®g ft T g f& 3 oww D,
qa A % £f Afwm Afer i
&fxd 3 7t w1 fam w1 f owf-
Z ¥ € qaAed @ o o
Ar #1 g7 Afew | wx 7™ Afaa
ag AT ATE-AAT A A €T ATH AAT &
wEedt #Y 2faw 2 € ary wodr & oA
wifa g #1 51 Zfam *r w7 F™A
# zm A A faA T T AT A
aaEr Ay g ¥ oAl 3w A ¥mig
¥ WY AT H AW @1 o & e gH
a1 T waw @ 3w w1 fee few
St 1 v § gafag ag A I A
#fam 5 # wm € aweh § 41 v o
A F gw &1 ®17 Ffaw 3 ) g
& 8feT a7 nw S &1 ma & e S
HAT { F F7T 0T ANC & A5G €1 597
®t 3fqm foeehy =nfed | v Fareimere
A AFET {1 TA TW K1 F74 ¥ (oF
37 &1 i fFd W s w g w1
& dro Fro Wio TgrA wvA K AT A
g f W s & wwar W gy
7 =g} #f &Y o ) ww T A
W1 qrEFed W T A7y F wew 39-
arfr gat & o &% 3 o 3fa 2
¥t o & 1 W fagre w1 o hfa,
o 3w w1, dmA W oquaEr
I w1 WA Afad g7 oww ® A
¥r fETaT agE T weeA @, wati
Y A A7 S W g & faww
Lae il oo B

ua qfgar aarx € v wefr &)
e e Lol E L

CHAITRA 15, 1882 (SAKA)

for Grants 9646

afedzdr  wroETETA & I e
AT, X6 AT aw q w87
Tz 1 tva & T afg 7w ®
WEAT & AW FH W AT FIETQ I
i for @ w3 o wwT § a0 oft
®zh § e W A O g §
wTE Wi & Wi T § A7 arfeet
wATt i TaTw ¥, WrE afafa
Wi forar gy oforg o o o
g Wt o o & e wE g A
o= EAT | WY FW I I ORI
e orey woAr @ & few & oamer
wfae™ sar & grat & om A% | &
A FXH F1 ATE AT E

Afga 0% w99 ¢, afeee
HIGTA FAHAT HTATEATTH | GF, §7TAT
o & 1 Afwa 4 mw art qvz v ¥
%7 &A1 wEAT § X aw & 4 A gy
TE AT F T TAA T GAAT AL
fear aran wifgd 1 5 & gy Ay Al
¥1 SRATEY AFT FTA WOAT | 9w T
# it & 1 gy T feae &Y o
e AT ¥, AW 1z A A
g 7 a1 9t & o7 aadly & a
§awa arr & ) we gAY A1 R
wrrdfz € swAeqr FTE N W A
1 7 a1 way A1 1 g A g i
f ¥x= rom 3 & feeg Y w1 f
IE | & "WwAT § R S aAeay
QIOTATEANA W1 T ATAT W ATy
aAT WfEd o

ot qgifya (st Andrgr-afa-
wygfem arfaar)  gerew wwrmm,
arEfoe: fawm & w1 97 g fasre
A% ¥79 ¥ A {39 w1041 w1 forgn
O gHEAT AT . A AT W E
1 *1 afew Afa Afax € oft a7
o A v g fw owmr o3 A
fema w7 e W owx X, W oW



‘9647 Demands

[ werfear)
o AT 7 @F 91, 39 %1 LA
A | T 7 TH ATA 9RE A«iE @
fawmr o1 frwior Ay g @1 99 AW
® niAt w FEA w7 Ay fawve wY
w0 g i & gfea Wy gfE
foxm=T F1 w7 waeaT ff, 3 ¥ fom
¥ 97 T F A F7 A i
q1 S ATH IT KT AT AT &, 5 9
wirr gart faerft wrd o= w0 &
39 ®1 ¥t qrAAT Zrm e o o W
 aga a9 W g T ) v wee
MEAAIAgH A § A% g
2 oz & aem g feooft oft mhe
W Wi, 9 gE 27 ax 7 Ak
wAt gt &, &feT ga *1 78 Ao Y
& fr g5 w1 arew #r oot § gw oWt
wTH A A ¥ ) qH gw frem #
awear faeft & afes g9 wfwat § faw
N w7 § FAeg w7 W A% w
s fzmTr WA g 0 aga A oAsal
ERc il il el o
& w0 ¥7 91T A1 A%A w1 WA Ay
femar wmgar wAT ¥E W W OE
% ¥ ¥ TAAy 67 97 a1 67 s
Feamar s

aag agy & /A €7 7 WO
A femrn s 1 B T R R
it & a7 gfa swrag wr &) ae-
zifow: fage waram AT & wm faar
war | g W qpHdr g #
ot 7 e qwft graar 7oA
ampifas  fae waem o feR &
oY wEr mur ¢ fE g faamn W oy Wi
T ®qqT W7 4R JAET ¥ =o gfEer
wwn & & Iwfx & fAd W g
R 1 97 og arA § AT oY AW § AR W
fs for oz ¥fa & foqr w=r e
oo ¥ | T AT AT AdY & e osTe
w7 gfa qarrn ww £} W7 g oF
FF wed §, Hfea wo 2w e aw

APRIL 4, 1980

for Grants 9648

T T & fRAT W 7 AT #1 w4T 3T
# A1 AT owAT AT oA by v ¥
f& agw & gy wm faar wmm, W=
it ag T ¥ f§ 9T A, a1 wew
" ar T § 97 A § 91§79 § 4@
£ F6r B AT A7 T T F7 W7 a9
e T # 6 o & e e v
o A fama T F7 AT I afed
IA YT IH AR §H ATE 1 A
57 A @ fF owATerar wwe
¥ 9™ "a §7 o6 #1747 fAar
WM | G T T AT S saTIAT
©qgT §9 I 97 /AT 1 w47 ¥ Wy
AT 9T FH A EAT & 1 ¥ FAU R
fifza *7ar W g f6 9w Am-
afas: fawery fnrrr 1 sy AT A
o roar &dT #1 3Rl a7 A¥ g 2
at gfw gxFm F1 & W oA gEe &
AR 7 fam wmg o

% A g1 Arg frard g
1 5o Ay e g ¥ T F owrw A
Y fart groeTd @ v 20 g e
a wert 7 afes om aw gy mErd
AT 1, FF 7R A w1 AT
EUT &1 0 ATAEL & AT omfz §-
g ¥ 5w 01 gf o A fram
¥ A7 TAA ¥1 A4 HIT AW A AAY
et | fad § e woen A
f fs afz 37 gt et ST w7
i ¥ fnr 1 amafos fasm &
aren & wim 17 fron @ A1 e
aHAAT st )

saw wfafraa & oz oft $71 w7
¢ fw wfw frmr & g st Fnamr
w1 ¥ A 2 Afe st
fymr & gt Fg et @t AE-
gfemt ¥ a1 f& o ® WAy
¢t fow famr. et famm,
ufadz g o e aifx



fear oy ot & s € fis @ qeem
AT AEAATEE KW WL W
arq §t §rq & Frdcw s AnEw
fraga 59w e mar 0t
ATqT AR A %1 R s s faam
®t Ag A wfgd 0 X & wEE
g s gowy srex wwrn wifgg 1 afww
¥ oy fada w< s f e oamr
s faama o gt ATk agel & fa-
w1 ¥ ford w1 e § 9T fam
wt qrw Afawrd o afr W sl §
W fad 3@ faamr ®v 3t foar fanrm
A e g Pt & i T 4T i
Wi fis $A & w0 ¥ 7w o
T} 1 ¥ ot w T s gy
w foad went <oy mr 6 gy faers
wT wfy Y & g T FH W g v
#¥, qar T w¥ % Wy A e
o forg asi A ST EH AT R E
¥fer & Toeg & AR H wg T
? fe wrx g ww g fawr W A
IR ® /% A I I A o g
A waw w1 fag o § o AT
R Y g aww T sfer w oA

T ¥t F feT T oaw g ame

B 1 @ wgr a1 fie @ tesR % At
Y v w7 & 1 AT wft gy
farrdy wreaf 3 go wAo Forerr w1 AT
# gu wg e &t w W W owh ¥
AT A WX AN, wrewr qeRdy A
T3(Al) LSD—8.

CHAITRA 15, 1882 (SAKA)

for Grants o850

s wfgm o

ow g am oft wft mf s gt
e @ v & fag st € e
&, Zw gxEee A uelY § 1 aga o WY
am & fe aroeY oy e e
g g wr’| dfiew wore wra & fis Forrem
o g gy f, Pt ady gurdy
gqrardt § o e awm w W gy
e §, Ta® fag wrent v et ol
forer g W o Wy F T
faer ot am Y Fer w3 e ey
FFm ¥ wrg §, 3w acg o
o T sRt o IR AT AT
) & gaa Foreem are BT W £
afir e W g wT A F oY o
fore & ¥ Wi forw w A R EOR
W wgw wifgd 3w o & e
wrow A fer W | oY wToE ST
wiet # wrr W o O § e 4
Rerr 1 A e & At ¥ ey , w0
¥ art ¥ & ff e 1 & wen f e
T A g e & Ty A e
owd ¥ ¥ wr w0 arer ot £ 1 Afe
o ow dwd # wmar b f el
wiaere & AT aw dww aw wfiwin
# o & gy ary § fard qmee s
woX W oy s Y & o fiw gl
wifi® 1 & gz 4z 57 wT A £ o
Mew qra g §  waife oy wnfafs-
o oofr 7 & ) A% T e & g
fir e Afewd wr & Wi e & Ow
et &1 ey § o w9 why arey A
aresyw ot g 1 Y o 4 Il qen
W TR vy o waifs WY site el
aff fefr g o oY soft ) avow
aF I [H ATAAT ) 99 Al e
o o WY g ssEraT At frer wia
? g ot g e e mw
faelt &, ¥fexr farft faeft wfgd
Fooft wff Fefy & 1 @ W R QO
wwrm o faief aw wad A Wi



9651 Demands

[t qerfean)
it o & wiE & @ AR g W
€ w19 1 auAy g 9 Frad v
Avzrpndl Wk 9t @ sm ¥
HEE W1 gUNA &1 W IE A &
LU

# srowt Y€ owver Tq A A
g w41 i o aga =gy w fe
k| W W wwAefen wiEfear aamg
£ iy w ol T oo £
¥ £g T & ArowY @ T g
L

it g # oF T W gemn
mar §, foreat xw framr & s Y S
wix & it & | a7 7 quwE o
¥ &qroT w1 § 1 9T gy T g
& fr & 59 oo & W § ot P -
wdfr TIT Y rEwT w6 e
g wuaed TR ¥ W A
at fegmam &1 @ i afisw ard
gt # Tl gt Wi Y 9 AT
Wi mfmmr s d feom
at ot forzdy v & &t ag Toc
T W g gy faedt ¥ s W
Y @ AT vt aT W A
foar gt fr g gafa arfec
IAE T TF FATF 7w &® |
Ik At F A faare o o
o @ IER @ AR R R g g
wii fis ag oY 3% &g 0@ & ) 5 o
oW sw ¥ qy e § I
# % a F oy ws v | afew &
wr fednft wredt & s W §
i ¥ T T WY wqTI & g
W #, 7 FAw worifaw ot #,
afe. armifaw ot o oF wifr &
g o &} Wi Toeifes
wify ¥am "w WA w W™
o o & fe g T
wifaw wifty ot avdeft + &fen it gy
wifirgt § aw fasmit o ot fx e
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T 9TER € | w8 N7 W g 5y

e L B
o freft gt afd & e ot A &,
& I 3T fgd, s AW A Ww
T IAEA A¢Y ag @, O A
fre @y i wem ¥ 39 d @
FA AT @ &, 37 I @® ¥ Aw7
wnfer o weqae faan § 1 faeeft % Fdt
& ford &1 A T w", g
JEIL WUAT T THE  FTA FT GrE(
famr | Su# ¥ar T fF Ol o A
oFy gfr # dm w0 & oo
o & wrar g W Ay and S o
o Uy 1T &, fae & waad & @@ f
ao iy of o oX feem W
& a1 o 8, ofcarar & wgE ok
gfcart & oiw & safer g W foreds
ar wme g §, i fE oae o §
fe PR S o e A &1 7 3w
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/X IR Famar 9 wiigd s
areafar wat & arymfas foem s
t o s & wgrEr AW Y s
AT R, A FH IA AW ¥ 6T
e & gvm, fam & 9w oo 5
WA WA g A & e d
& famm & woeft g sy o & W
qHA T OHE |

SAAT WY A wf A § ) owm-
T wwT 3q At 8 fean amen @,
fomr & am & w1 gE A & W g
uft o Tt 2, a7 I AR wRA WY
wm §, foae oF dowTE & W e
93 FT GATAT § | A7 AT BT G FT
¥ oF A &t a1 w7 g o
I ¥ wgr oM R —

“When the landles: labourer
gave a day's work freely he lost
the possibility of a day's pay and,
therefore, a day's food”

Lo w1 e ag ¥ fe o oA
rafews &y & ag am w3 § fr g aw
W gEEE T W, A I §HY
T¥ a3 Joftafa— (it # gofafa Iwey
wd &, forrd g drer AT w
)—M e e o & wromE ¥
T &l & ety Py ot B, fe
¥ g wW & fog ) &, @ ¥ fa
T Y B, WA Y W Y 8, e
Y wfw oft ¥ 1 & oy Frww o
gt § fie 2o qeere w1 Awea oAy
¥m,  datd dm,oww D 3, A A
andm-ga w1 Ffm o o
o ¥ 2Fm I wr 2 wrE, W owm
T wigd §—afeT for & ar et
gt w & Tt W, 3T 6 aeh &
TEft HOFTT AT AZTH | QAT HORTT
ww W ww A q2r Aw—sT q
wpret f f wg onft aEr s

CHAITRA~15, 1882 (SAKA)
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FART G GrE T o wr-wa e
Arre# & afd & o gEt ofa@ ¥,
FATE ¥ T Ay AR W AW, AR A
T ar @ § A vy dgET g
wafed w7y § fe oF =arE & fod
ot A1E ATy Arew TR v @ §, 3w
w1 st qAe gw-adffy goET § gag
Arw 594 7F AT Prar A, A W
A<E FquaT sqra fagr or i, w@ifie
R A Areg AT v A& ooy
qE T ¥ gy & o K g arav d
wui & atar o7q wfw & &7 & qrdar
o 3 Are wear gAd WAt ¥ fed
T ATHAT | G T A vt A
# st off & ag FrgE o wieen
fir ag Pyt T Sty ST
®Y TR A & AR ot %% s g s
% R arr wd ®r ATF g A
gy AT . Frmt Avd, o7 &l & et
Fat Ay, G Fareeq, o, amrfos
Sorert T g wTA ol oy AT
¥ Wi w1 WA & ST BT A%

T ©a THq W6t aft 8, 14 fod
5 ¥am af) arf wg WY qETA w0 E
o frae w1 argan g e 3 @Y
' T qOETT W WA AT wilAg,
A1 qT TF AT AT K1 INA A AHA

oy

Y g ewen (Freifra) - grer
wreg, {F Wit § e arg 3 Qi aed
w1 wwnz frar ¥ ;

Freaw ape A7 fag 2q firaz o

st Sigx Fwwq  §E T T
AT WA |

7 a7 A7 & wrarres o weqfed

Thaqz & garfeas 5 7 f ) Ay A%
ety diwaidz &1 qerw 8, Tw w1
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[+ wrgr rreq]

Y Y,4G,000 AT 4T TN WY
wgi & TwA Ty A WY I & ) fod
# ofr aamar mar  fF 346,55 T
T ST & g WA T ford wd
Afie oy & it ot grerr w derar
oY & WY AE gl & ) R
Forsi & saree ®Y Te &1 w1 firmr
A AR ¥ w fodr ¥ omw sar
FY AT Jor i 1 A qreA R A o e,
vq ¥ R T fromr g o o e
wral § s oy foewr s o 8,
weqfrdt etz sy A, afes
R S § WY ot fafeer S
E 1 & Yeat g R Al w
reft § W e & Wk T W ahe
T AT SR TNT I AN § e
e g7 A fired § Wi AT 7Y
XY gt &

JqTeaw wEET WA W 9T Y
g B, @Y A ¥ I &y T
faed wra W gt & Red and

oft s vreq : FOE 9T QAT
aff & afrr 3= wodl ) ggR A
T A1 Tl W grg & wfes Ty
£

wfiwrre & qarfeew W aTar
pirgntimaRz v A | AT P
¥ a1 1N dow it T W} O O
mu AW 9T Ty v @R W ay
W IR dw q@ & 1§ } Perd oezd
¥ fir 3 & ety Ferwr€ g€ 1 oot oo
am s e zqu de OF § foer F o
i g R 1 D ga dw
% §, Farrdy o g o ek g e
T Zqw dw o § for & ot o v
ferar€ g€ 1+ 7w & qun fr o W
wTET Nt 7 @ty wmrar man fie
T TfeEt T wTE Mt
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"m&’}m‘lﬁm&mﬂ!*ﬂ
% 7z ¥ Frpar ape gut o g 9w
TR T D omd o A
7@ qge &

g %&T arar § P aiat F qyw
ot §, et ot §, 7 o 3, g
& 1 Y At ¥ gt e & g
T wy o wfed, sy madge
it 1 g & At arEt 3 Hifrw W &
WA AT T 7 & gy i
W qwd af W §, few 3 7 Ay
fFar et Wz @ e
o g wqE § oqm e g,
#feT 37 W woar A firerat 3 ) Q@
wf grafes TR w1 e B
a8 wamar v fe s oy ot g,
w1 €T A, wlf 9T s Tt
¢, bam weptaET} wili o3 -
T grafres &= W ot
g o vk gravfresw & & oy W,
ot ®ré Wt Ak Y}

L’ﬂvmﬁg: AT
-

(ol g e : grafie ST e
w1 ardt g g1 wifed, w1 anet
&1 wifgd | Tt A Y gar

h wrt:ﬁwmg}/;,-
/

I WETT: YW OTYH ¥ gd
w1 fosr Poet wg Fermr amd

off Wiy wwww W ATy & ww
o Hww gk H3 amT Wy
fir wifet xw oy g T & 1 g W
o Wy atas w9 W wE R,
o guwat § e g wro s g F
ardtyr A Oy A, Gur TP A
M"" i
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Y agt =TT AT §, 1 e
oA ot g 1A o o | g g
forge Y &, &fe ag e gt i fe
e qe a1 g §, Ew e e
ade vl A< T, € CJW W AN
1 o dw Wl /7 | T AT HOOL
& W wral 337 oy § | et fie A
agn & i 7wyt &, B W st
w1 o war foreran fr F & 1 wfaw w6
aifesw & ark § ¥ oot & fr ow
% wrst #Y qiw @ vt forw o €
T¥ T GT4T W1 A §T 90, wiie &
e v § W 9 R A seE
et o1 gt & —agi @ & W agw
a § W Tt wie fat
i (@ wror & fs g & -
ey w qriw ar i, afe ot gfed
& fot W W1 W W 9T At
WTET | Y@ U § 4% Wil W &
1w w7 8, Fve S g & oy
ww gl § | gww F Y oun e da
w1 g | & R are Wiyt e wrfee
W % awg W18 1 4 A W & amrn
¥}, factrr e awT @ ar w8,
quaei & WY & areeie w &, i
LR GER R R R
v ff vow wu Wy feat o o
¢, ol &, Wt gg & Ot ¥ W A
&, w1 w1 xE Tty NWTR @ e
§wire i v & s Wi ¥ ok of, oire &
g i § | F WY AT w wwen
g g e o1 W W aR o g
Wt ST Y ST Ay, ® oy WY
tfo v wm & 1 @ % o F @
W qur s fareior dviw woC s g
Rt arran oy s st worg T
Wy § wot § 1 & 9w W § o
e 4 & vy s oo wft o gk @,
YO0 wrer wf TF get § o e g
fewra a1 &, T X qF qE S A
SqT Ay gW AT (R A WA

CHAITRA 15, 1882 (SAKA)
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e s ag ww aTT e oy ) fewad
q¥1 § &1 99 7 %yt fir g qE @A
ford g et wTHT TR & fog g )
¢, ww T & WO e W ¥
&1 %G axg ¥ agt w1 W qwat ko
q3 3 a%d 7 s owgfoge o
qrat T 7 &Y wgh W o § fa Y

/ﬂ%mmﬁ%fmamml

7/t 3wt S T & W w
l’lf g o ¥ .

am.nl@w:ml‘mm
agi afegrie & g §r wEr @ 7

oft W wrew  wifezggEr ¥
ot wt &

ot e ww Ay § Aw

ﬂm%ﬂeﬁmn’mﬁm&lgﬁi

ot Wi wwww g T A W
e ¥re Wi vgh § ot fis fircir e
e W ey & § 1 g e 9w
® arrew sy frwrd 3at R s e
w1 % fefrar gy 8 1 R wgm f e
w9 %1 ¥zard g W gy § for
fafaw fiearei & fod fawifos w fed
wrd 1 oW g 4 &Y 6 oy foy oY ot
e % fad & &7 @ fm w-
qateA & fad o o7 for aner o
dc em ER § 3T & fag 1 faww
e ¥t qrh o7 quvay g & ag o
T o wig g 9T g i,
aT AR T & wy A & 0
aTET W §, AT e wd wny §,
araver frerd qatg wd § ewlii
et & o o & firare stfesw gu
gt ot & 1 faw o & e fen
A § Iu Tw wT AW o et R
wirs wMm w1 wair & feq @
X WA %Y wwr & fed G A
¥ durd wrey oy w4, Wiw @

9658
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[t g =awa]

Y I § e o' F1 A7 e wrls
# et & o #Y7 ® ofy o H
% | 9 A A § & Prwnd g7 A T
anle w7 2§, araf ¥ gg fod
T fed W §, Ff® feer oy £
i oY T w7 ® Y 7 A oaEes
qT A & 6§ g g @ §
T A7E H AT G9qT B9 & w7 W
t 1 gw A ooy § oo T @ e
anedt o oy s, fw ¥ zomT
¥wr @ w A ¥ AT S
LA U I L)
w7 wowet £ areft & 1 7¢ OF amTET
povfs cat o ¥ | TE ST A A
g & o Mg #, S ‘i g
2, Ty THT IUT AT H AN HY FATT
fwrr & o &) T & gwwen
gt wAfTd Hewie ¥ Amoa
X §

fedre ¥ aawat T ¥ fif QiR
Tt ToEt ¥ I 0,000 fidfey
wrafaal w1 asd qreewT G ¥ =rat
| R g B A W e e
Wt fqmt a1 o A s oA
et fymt a1 1 & mT Wt o
oYt & wiy w1 qewy o § fe ol
awW & &t g T wral s oyt oo &
& qfeas w1 a7 1§ oY Tt awer
5wt arx W Wt ¥ g Wy

APRIL 4, 1960
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atey T94T 2zF & feRdAw 9T @
Tt 41 W 30y WTE TET {eye-
%o ¥ fa@ wATe fargt mar a1 1 3y A
w7t T fvgt mar 4, & FAwar §
aga oy § | Al # grafa w A g
T 2, aga Y &Y 1 Ao R
Atqe § foar ¥ g q1H 9TT T AT
& oty A d T THETT g Atar
tragi e emw § P &7 gura
a1 aPE WA § | AG G qE®
ot wvey § Wi Aty & foAY § wgr
ag g &Y et & e wet gwTwr o
T ERY § | T T T T AT
fiwaT amaT & aw a% U Y T TFATY |
Tl 9% grafam «7 graw . g v
ga At i ovaw g A AT }
ax % fedvade Iar & 1§ ¥ feeh
T At grefam ®1 fos v guowgr
qr ff g %9 A& HEE qE
fas P w0 STy #T agi ¥ 2
oo o frg &% 7 ¥0 ©@ WO
Tr o€ o At gat &1 & ww fa
T ¥ wgAr g g R oum w1
7wt | w3 W E & ok o
g w A & wax frw qwedt § Wi
awT o g i €2 & W & oy e
=T A §

AT sfcte & a1t ¥ ag ferd
fareger v & 1wty wf o faferg
o @ @ P T w0 e at
w @ & e wi wiy afeat
gt 9T aiw atw & el § qneandy
¥ wwd U Iqwew fed o e g,
% e wreet s fr ff an
QT T e sqry et amd oY dxrare
g qweht & 1 ¥ wg § e ame
icter wwd & firg e Fady & afieat
amei &t =% fear wd Wi qar s
wra fix wut wut W ot we qefr oY
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i (R g awar §, o wara A
TqRT St %1 ataert & fag qr
feat a7 qwar &

i & o faetw e § o g
wxary € 37 7 w0 st aff €
g3rad F 5z, Faedry AT AWy, @Y
foardde & =91 aqr gt At & w1
Fifer g 2 1 & 7 0F v g A
2wt & fiF it H 20w agw w0 W ¥R
gargal & oy 4 SrgaT e
A w0 ) Frerdy @ qrafEy
¥ ggd ¥ 1) 91, agEE ¥ QR W
T ard fE ag I R

Tia & qed o wwE § agw s
A, g # 1 ®few g7 @ & W
wtaeAT gt & ag fefgwe 1k a1 forey
Fagd g s mf g d g g s
£ oY Iy F S qraer g § A
Y w) 2 & At w ) EE ag
§TY § g A v At § ofe o
FheO o el afa T ©1 e
T & a1 and, ITwTOTeE § sfwrad
0 W wmow xmara s fa
I | oy v wra at foor o fie
T w79 AT AN 6T ¢, g P
S AT W g

witet %  ag wgAr wgar f £
WT tA W €1 sAw aAA g,
wrqfadt fd 9dE & W W) T e
&, o 3% sfvweral WY Praferar & wrd
wifs & soeweifen & afew
0, miwt € g g & wwey Ay
e of @ wind # ar s w7 wET
g gf e 22 WY o o o i o

wz = qprh wrw o, faor oy oy Wt

ot £ fs vt 3%t & Aqr A @1 W,
wft wiw T woyl o7 giw e W
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Fut AW T | F A wwT 9T QT &
UEHT &4 T T4, A 6w T & Jww
T W I, AT q€ T amrA 6
wifaw 7 o W ax Tt e oAt
QTTT ¥TH WT 4§ THAT 99T AGL |
# g ¥t SrgaT § i Q% 59 gY, W e
fox & wvar a<g A frine g W
ot wafaat § & & g 1 ¥l (W
AT &1 QAT AOTGT WG | WTC qY 6w
x5 T T & A & wewar § e 9 it
e A EAg AR A A,
FEC A @ §, IEy W ek arw At

0 e &
Some Hon, Membors rose—

Mr. Deputy-Speaker: Now 1 should
call the hon., Minister because he
requires 13 hours. 1 had 8 mind to
call Shri Shobha Ram and Shri
Rajeshwar Patel and give them also
some lime.

Shri ¥adav Naraln Jadhav (Male-
gaon): Let this continue for the whole
day.

Mr. Deputy-Speaker: 1 will call
Shri Shobha Ram.

Shri Shobha Ram (Alwar): Mr.
Depuly-Speaker, Sir, 1 will confine
myself to two or three important
points. In the first place, 1 would like
to say something about the democratic
decentralisation scheme. 1 do not
want to go into the background which
was responsible for the introduction
of this scheme, but there were two
factors responsible for it

In the first place, people were
apathetic and un-interested towards
the dreveiopment of the country.
Sccondly, people were not clamouring
for more powers or for an opportunity
to share control. That is why demo-
cracy was being proposed to be
decentra'ised, and in Rajasthan, on the
2nd October, 1959, we find that Zila
Parishad and Panchayat Samitis have
been formed.
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[Shri Shobha Ram]

Now, with regard to the success or
1o the failure there are two considera-
tions which should be taken into
account. Firstly, with regard to the
local planning, we know that this
matter was discussed by the National
Development Council in April last
and also by the Community Develop-
ment Conference held at Mysore. It
was suggested that during December
and March 1980 the block and the
district plans should be prepared. On
the one hand we find that within a
short time the Third Five Year Plan
will be finalised, but, on the other
hand, we find that in many of the
States when we talk of local planning,
and when the month of March has
also passed, even the procedures for
formulating the local planning has not
been evolved so far. Therefore, |
would request the Minisiry concerned
to fix a date within which at least the
procedure should be cvolved, and to
see that the planning ot the village
be made by the people at large.

A word with regard to local
resources. We have all accepted that
the Third Five Year Plan will call for
massive efforts for mobilising local
resources from the larger section of
the community including the rural
sector. Ome special thing which must
be noted in this connection is, while
we have conferred powers on the
Panchayat Samitis and village pancha-
yats we have failed to inspire the
members of the Panchayat Samitis
or the village panchayats to take
resort to taxation measures.

15.35 hrs,

[Paworr TAEUR Das BrARcAVA in the
Chair]

Unless we supplement the resources
made available by the Government or
by other agencies through taxation
measures, the developmeny of the
village community will not be made.

One word with regard to wurban
community development. That is a
new subject. The realisation is grow-

AFPRIL 4, 1860
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ng nal bt.e ailenuon has been paid
W urban areas. |l unuersiand wnat big
urban cities have recewved atienuon.
Uney have received autention by way
of locadon of faclories, olher nsJiu-
uons and impuortant amenities. But,
by and large, the smauer towns which
do not come under the scope of these
rural areas are aeprived ol the atien-
uon Jhat they deserved. Now, Sir, a
begunning has  made to develop a
community foeling in such urban
areas. ln the first place, we can just
admut that these considerauons are to
be the duty of the municipal boards
and the .own improvement commit-
tees, but, still, a beginning has to be
made by assigning certain tasks to the
municipal boards. In this connection,
it may have its functional committees
or may reorganise the regional ward-
wise commi.lees to draft and in parti-
cular cascs to execule the programmes
of social and economic development for
the locality concerned. [ can under-
stand that a certain amount of money
per head of population might deter-
mine the maximum assistance which
the local bodies may receive from the
State Government, and the town
planning organisation may also play
an importan{ part towards the deve-
lopment of the community feeling in
the people and also to see that a cer-
tain amount of d.sire might be created
among the people so far as the urban
areas are concerned for participation
in those programmes.

Lastly, I would like to say something
with Tegard to co-operative farming
societies. I have gone through the re-
commendations of the Nijalingappa
Committee regarding co-operative
farming socleties. Well, the time is
very limited at my disposal. I would
like to say something about the recom-
mendations of that committee and
request the Ministry to consider and
to give more importance to those re-
commendations.

Those recommendations are with re-
gard to organisational, operational and
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financial aspects of the socleties. 1
shall take up first the organisational

of the dations. It has
bm held that the success of these co-
operative societies will depend on
three faciors; that the majority of the
people will participate in the farm
work, that homogeneity of the interest
will be maintained and that the eco-
nomic status of the members will be
more or less equal. Though it has
bzen decided by the Government of
India that no compulsion will be made
to bring the cultivators under these
societies, there was, gtill, a very valu-
able recommendation made by the
Nijalingappa Committec that pooling
should be ordinarily for a period of
five years and—that is the most im-
portant point which the Committee has
stressed—that during this period also
if a member wants to transfer his land
to the society itself or to other mem-
bers he must be allowed to withdraw,
One other important recommendation
{8 with regard to this fact, that the
denial of right to vole or participate
in the management 1o a landless
member is detrimental to the growth
of farming societies. This must be
taken Into account.

With regard to operational aspect of
the societies I would like to say that
the differences in the skill and ability
of the workers should be properly
evaluated and rewarded, otherwise
they will not be putting in their best
to increase agricultural production.
The report further says that attempts
thould also be made to introduce
norms on the lines of traditional stan-
dards or the prevalent practices. It
must be done in the beginning and
after getting certaln experience, new
norms might be evolved.

There is one important r d
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and that they should receive special
atiention by the Government.

I ghall say something with regard to
the financial aspect of these farming
societies, that ls most important, be-
cause when we consider this aspect,
we find that there seems to be a great
confusion in regard to medium term
or long term requirements of the
farming societies. The Reserve Bank
of India says something; the Govern-
ment says something; and while the
requirements of the farming societies
are different. Therefore, I say that, as
the Nijalingappa Committee has sug-
gested, whenever the land mortgage
banks are not in a position or do not
come forward to meet the long term
credil requirements, the Government
should come forward to provide the
ﬂnmces on the basis of agricultural
without hypo-

t-hecltln‘ !he l.nd

Secondly, with regard to medium-
term credit, the co-operative banks
should supply such credit wherever
the societies are in a position to fur-
nigh Janded security and in other cases
the Government should come forward
to gupply the medium term credit. We
have also admitited that the industries
allied to agriculture ghould also be
financed. When there is any necessity
to finance such industries, the Govern-
ment should finance them and they
should receive preference in the allot-
ment of assistance which might be
available under the different schemes
of the various Boards

Lastly, the godown-cum-caitle shed
construction scheme should also re-
uwo prlorlw if we want to develop

perative credit societles. With re-
gard to the principle of State ald to
co-operators, I think this principle
hould be applied and can be applied

tlon so far as the operational aspect is
concerned, namely, when the man-
power available in society is not ab-
sorbed in the agricultural operations,
Industries allied to sgricultural opera-
tions should be promoted, and small
scale industries, village industries and
cottage industries ghould be set up

in many ways. I do not want to go
into details, but I understand thst In
future all the State Governments and
the Central Government should deter:
mine and fix that the ald will be given
only to the co-op-ratives which want
to develop their land and use fert/li-
eers, taccavi loans 'and 80 on. T request



Demands

9667

[Shri Shobha Ram]

that these poin.s should be taken into
account.

The Minister of Community D.ve-
lopmen: and Cu-operauon (dor 8. K.
Wey): Mr. Chawrman, Sir, | meet tos
House in the context in which I am
here after an interval of two years. As
I undestand the role of a Minister,
it is one of a tool in the hands of this
sov.reign body, and the representa-
tives of the people of India, who can
be in complete tune with the aspira-
tions of the people as represented by
the p.ople in .his House. If this har-
mony is not maintained between the
Minister and the House, neither the
House can make iwself effective nor
can the Minister be effective in carry-
ing out the behests of .he House,

1 was therefore extremely unhappy
last year about this time when I was
deprived of the opportunity of coming
here and telling my principals how I
had func.oned during the year and
how the Ministry which had been
placed a. my disposal had dischargad
the assignment with which the Minis-
ter was entrusted. Most unexpectedly
I had a blow and, as the House is
aware, 1 could not raise my head for
quite some time. Before that, I used
to tour seven .o eight months in the
year; I used to see at least 200 blocks
in the year; I used to have a fair
sampling of work in every State and
almost in every disirict. Therefore,
it was possible in those times for me
to say how the programme was react-
ing on me. Even if the whol: country
felt diffident about the programme, I
could tell them my own reactions and
be confident about my own reactions.
But under the orders of people who
knuw about .he human body, I was
constrained to take things easy for
some time, and therefore had to depend
much more on the roports I received
from friends cutside, on what I could
gather by direct contact with those
who hailed to Delhi from the various
projects in the country by way of
Bharat Darshan, by way of other
programmes {n Delhl and on  what -

APRIL 4, 1060

for Grants

9668

ever 1 could gather from the mem-
bers of the consultative commitiee
which, as this House is aware, has
about 110 members and sits at least
a dozen times in a year in spite of the
fact thai most of its meelings are
held at or after 5 O'clock.

I must report to you and lay my
chust and heart completely bare before
you. It is necessary that [ doso. IfI
do not, you would not know what is
passing in my mind and | would not
know whether you unders.and that
difficulties I have to con.cnd
with in carrying out your man-
dat. and implementing it. Since I
could raise my head, I have becn using
every ounce of my energy every day
for doing whatever I can on behalf of
this House to strengthin the pro-
gramme,

I have been trying to find out—
naiurally I ecould not ravel as much
as before—what was happening to this
programme, Almost every day, all over
the country, everyon. who spoke said:
“The programme was dead; half-dead
or was dying”. It is very difficult.
Suppose 1 am talking to you {fully
alive and vital, in spite of all limita-
tions of my body, and if somebody
says | am dead, it is difficul. to believe.
Yei, if this is r.peated on a number
of occasions, something the person be-
gins to fecl diffident and thinks if he
is quite correct in interpreting himself,
Therefore, whon 1 looked forward to
this deba'e, after six or eigh. months
of what I considered a vendetta—I do
not know whether it was an unwitting
one or an organised one by a good
section of th: country—I was wonder-
ing what I should report to my prin-
cipals here. As .he House is aware, in
January and February this year, we
had 20,000 farmers from various parts
of the country, in fact, to be precise,
from every single block of the 2700
blocks in the country who came to
Delhi to see the World Agriculture
Fair. 1 thougnt 1 should seize that

‘opporunity of inding out the progress
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of the programme, because hcre was
an opportunity which might not re-
peat for a long time to come. So, I
made it a point to meet every group
of farmers for a period of at least 2
hours with each group and I met about
16,000 ou. of the 20,000 farmers who
arrived here.

1551 hrs,
|MR. DEPUTY-SPEAKER in the Chair]

Naturally this is a programme which
in a way is my child and I am 8o iden-
tified with it rightly or wrongly. So,
it is very difficult to be completely
objective and say thal my reaction is
the absolu.ely honest and correct one.
Therefore, 1 asked an independent
agency in Delhi, the Institute of Pub-
lic Opinion, to carry out a sclentific
survey by trained personnel, about
what is going through the mind of
these farmers coming from different
parts of India 10 see the World Agri-
culture Fair. That repori was out just
about 3 days ago. It is here. The
Institute of Public Opinion are going
to publish this report; thiy are so
impressed with it 1 hope once iL is
available, I shall have the opportunity
of placing this report before the Mem-
bers of this august House.

I would like to begin my answer to
this debate by giving the place of
honour to my very dear friend, Shri
Tangamani. He has been a very keen
enthusiagt on this programme, ever
since the programme had begun. In
fact, he was so interested in it that
two or three years ago, he made the
village pcople wait till 12 o'clock in
the night to let me go through some
of the work that they were doing and
over which they were over-flowing
with enthusiasm. Shri Tangamani
himself was over-flowing with enthu-
siasm over what the people had done.
He is a very sctive member of my

Itative i In fact every
timr there is a complaint from some
hon. Member that the State to which
that hon. Member beiongy is not very
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keen about holding meetings of the
ota.e consultative committee, Shri
Tangamni, cverytime without excep-
tion has claimed that his State of
Madras makes no distinction between
political parties and they have not
only held a number of meetings, but
they have given the opportunity to the
members of the Stale consultative
committee to go to different paris of
the State to see how the programme
was going along.

So, 1 must confess I was very dep-
ressed when 1 heard that the pro-
gramme has totally failed, according
to him, according .0 what he read. 1
wags even more intrigued when he read
2 question from a very learmed pro-
fessor, This House may be interested
to know that the moment I read that
article in the New Statesman, the first
tiing thal occurrea to me was that
I should get it cyclostyled and distri-
buted to .he members of the consulta-
tive commitiee of my Ministry, who
would be most Intercsted in seeing
how somebody who is an authority
looks at our programme. It is neces-
sary that we take note of iv and find
out what tru.h there is in it.

Naturally a quotation from a learn-
ed professor cannot be answered by an
unl.arned Minister. It has to be an-
swered by ano her learned professor.
So, I would like to put this before the
House, because it is very gignificant
that we understand what we arc really
up to when we talk in terms of the

ity development progr
because herc lies the en.ire crux of
the question. As the House is aware,
Professor Rane Dumont was a mem-
ber of the U.N. evaluation t:am and
he had full say in it. The UN. team
submitted quite a bulky report [
was, therefore, quite surprised when

since been struggling wﬂh myself to
find out what the learned professor is
driving at. I would like to place be-
fore the House the cosundrum with
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which I am faced. He concludes the
article thus:

“Can India achieve a real social
revolution, abolishing castes and
reducing the grosser inequalities
using non-communist methods? It
appears unlikely. Indeed such
methods are now largely discredit
as a result of the failure, which
will soon be confirmed, of the
community dcevelopment scheme,
often confidently presented as the
greater secret weapon of anti-
communism.”

Anyway, we never had any secret
weapon in this country. Certainly,
this pregramme is not fighting any
“ism",

“China will soon force us to
begin our thinking about there
problems all over again. Shall we
be able to do it effectively and in
time?"

This is something which the Hindu,
the South Indian paper writcs on 23rd
March, 1980 about the programme in
the Mysore State. We have had re-
ports on the Mysore programme first
by Shri A. D. Gorwala, then by the
Esiimates Committec and then by
many other committees and many
other self-appointed evaluators of the
programme in Mysore, The Hindu
says:

“If we turn to Mysore, which
was one of the first States in the
country to pioneer modern indus-
try, we find that the villages have
not kept pace with the towns and
that the rural standard of life re-
mains low. Fortunately, this
appears to be changing for the
better with the advent of Commu-
nity Development and the Na-
tional Extemsion Service. Our
Bangelore Correspondent who,
together with other Pressmen,
visited 25 wvillages chosen at ran-
dom from six Blocks, reports that
' owoperative wocieties wets woring- -
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ing up ever wherc and that the
villagers were learning the value
of improved seeds, fertilisers, com-
post-making and the Japanese
method of cultivation. The Press-
men found new community halls,
schools, youth club craft societies
and voluntary road-making. Ln-
deed the pace of development has
been so fast in some cases that the
Gowvernment were not able to pro-
vide the matching grants they had
promised.”

16 hrs,

Now 1 am quoting something from
Professor Toynbee. 1 hope I would
have to indulgence of the House in
quoting him. It wil] take only two
minutes ang it is essential that I do
quote him. Professor Toynbee came
to this country two or three years
ago. He visited certain Community
Projects. This time he came and
delivered a series of three lecturea.
1 am quoting from one of the three
lectures, the concluding lecture in
tact. He had not visited any Com-
munity Development Block this time,
as far @3 T know, nor did I have thg
opportunity of meeting him and dis-
cussing matters with him.

An hon, Member: In what years
did he lecture?

Shri 8. K. Dey: Just a few days
ago. He says:

“Civilisation's political master
stroke was its commandeering of
the surplus of peasant production
that was left over when the food
producer had been allowed to
retain just enough of his produc-
tion to keep himself and his
family alive. Clvllisation applied
this commandeering sutplus for
the mauintenance of a privileged
minority of the population. This
minority was privileged in being
exemptied from taking a share in
the aailly round and the common
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task of food production and
manufacture and trade on which
the rest of the population was
engaged full-time. The minority
was thus given leisure for other
pursuits and a minority of this
minority, which chose to spend
its leisure on creative work, has
to its credit the achievements of
civilisation up to date, while the
majority of the same minority
has to its discredit civilisation's
erime and follies. The pertinent
point is, however, that even the
creative minority of the privileg-
ed minority of mankind in the
Age of the Civilisations allowed
technological progress to stand
still for nearly 5000 ycars"

Then he comes to Community Deve-
lopment:

“It is only within the last 200
years that the leisured minority
created by civilisation has turned
its attention seriously to tech-
nology. It is only within our own
lifetime that the consequent fresh
spurt of technological advance
has gone to lengths which are
making it feasible at last to give
a fair share in the amenities of
civilisation to the whole man-
kind.

This is the present situation in
the World ag a8 whole and in
India in particular. A very large
contingent of the World's hunrd-
eds of thousands of peasant
village—communities is contained
within the frontiers of India; and
the noble enterprise of at last
giving the peasantry their due has
been taken in hand by the Indian
people and their government.
During my last visit to India be-
fore this, 1 had some glimpses of
the working of the Commumity
Development Plan in Bengal, in
the Tamil State, and in the Pun-
jab. T imagine that the essential
point in this enterprise is to help
the p try to help th Ives
'} also itmagine that helping them
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to help themseclves means pri-
marily kindling in them fresh
sparks of hope, confidence, deter-
mination and zest. There are, I
suppose, the necessary spiritual
primings for firing the peasantry
te make pioneer experiments in
elementary material self-help.
And these material improve-
ments are, in their turn, a neces-
sary enabling condition for the
achievement of further non-
materia] progress. I have some
idea of the immensity of the task
to which India has here set her
hand. So great a revolution on o
vast a scale is, no doubt, bound
to suffer some disappointing de-
lays and even set-backs. Mean-
while, the fortunes of your Com-
munity Development Plan in India
are a matter of very great interest
and concern to the rest of the
World as well. The World's eyes
are fixed on what India Is doing
in thig fleld, because India is try-
ing to set the peasantry on the
move aga in by stimulating them,
not by coercing them. India's
success or failure In this enter-
prise will be an augury for the
success or failure of the enterprise
in the World as a whole; and the
redemption of the World's too
long exploited peasantry is one
of the necessary preliminaries to
the establish of a ine
world-community.”

This iz the programme that Com-
munity Development is actually try-
ing to take up. '

T mentioned about the Institule of

Public Opinion. This is the conclu-
sion of their introductory paragraph:

“One vital factor which needs
Lo be impressed on all urban com-
mentators, including the news-
papers, ig the extraordinary
extent to which evaluation reports
produced by academic and bissed
sophisticated urbsn commentators
differs from the straightforward
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evaluation of men who have parti-
cipated in the programme at all
stages. Indeed, one of the most
important suggestions we should
make on this report is the sug-
gestion that evaluation of rural
projects by towns people contains
a far greater bias than can possi-
bly arise from the bias of using
persons engaged in their own
work. There is something to be
said for a traffic of ideas between
policy-makers and those progres-
sive farmers, but almost nothing
can be gained from our accepting
an outside review on what in fact
is happening in the community
development areas.

The predominant impression
created by this survey is that a
major menta] transformation is
taking place, which might serve
as a basis of social reconstruc-
tion in which the technological
changes required by Indian agri-
culture can find more fertile
ground.™

I would not like to quote any further,

Shri Tangamani mentioned another
fact. He said that he was prevented
from attending an organised meeting
there for the celebration of a function
for which he took the maximum
pains, because a Minister in South
India refused to attend that function
if Shri Tanagamani was there. I hope
I understood him correctly. Now, I
do not know, I thought Shri Tanga-
mani was very decply appreciative
of the contribution of Ministers to the
programmes and their all party out-
look, particularly in an all-party pro-
gramme, which the Community
Development programme is. Now, in
spite of it, if a particular Minister
happens to be so apathetic and suffers
to such a degree that the mere
presence of  Shri Tangamani would
upset him, T would say that we should
not have placed such a high import-
ance on the Minister. Normally, if
there is a function. I suppose there
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are people in this country other than
Ministers who are entitled to certain
privileges, dignity and  wisdom.
Ministers should not have the mono-
poly of the wisdom. In such cases,
somebody from the  public should
have been called.

Shri Tangamani (Madurai): 1 men-
tioned two instances—one incident to
which 1 was a party and another
incident to which Shri Dharmalingam
was a party—to show how political
considerations come in the Community
Development programme so that the
initiative is curbed. There must be
a limit to it.

Shrli 5. K. Dey: We have spent
more than ten hours of this House's
time in discussing this subject. I feel
very overwhélmed with what [ have
heard for the past 8 or  hours, over-
whelmed because 1 could not expect
any more sympathetic appreciation of
the struggle that 1 have been con-
ducting on behalf of this House with
hundred of thousands of workers in
all parts of India, including the hand-
picked staff that I have in my Minis-
try. If there has been criticism, it
has been completely free from malice,
it has been exclusively for the pur-
pose of bringing about improvement
in the tone of the programme. [ am
quite sure no one in the country would
fail to be impressed by the earnest-
ness of the House, the sympathy of
the House, and the 'support of the
House to this programme. If 1 under-
stood the consensus of thinking that
has taken place loudly in this House
during the past 8 or 9 hours, I pre-
sume there is hardly any question
about the fundamentals of the Com-
munity Development programme. On
broad policies, almost all of us are
agreed, although there is always room
for adjustments.

This is a moving programme deal-
ing with moving people. It is mot
like building a bridge or 8 building
or an irrigstion project where you
bave a design drawn up within
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granite walls and carry it out from
stage to stage. When we deal with
human beings, naturally every day
we have to make adjustments and
over a perind of time there will have
to be adjustment in terms of policies.
When we look after an interval of a
few years we find that major changes
have taken place in policies.

It is for this purpose that we have
in spite of the inconvenience that T
impose on the hon. Members of this
House and of the other House so
many meetings of the Consultative
Committee and I request hon. Mem-
bers particularly to participate with
me in the thinking. I request them
to go out with me in camps of M.Ps.
and MLAs which are held in the
States so that we can sit together
and discuss things. 1 request hon.
Members to go out in the fleld and
give me their experiences and their
reactions to what they see. It Is
berause we wish to have policies
which will be completely in tune with
the needs of the programme on the
ground ang of the people.

There is certainly room for adjust-
ment in details and those will be
worked out. They will be worked
out in collaboration with these 110
hon. Members of this House and. if
need be, with the whole House—this
House as well as the other House,
that is, the Rajya Sabha. Certainly
there is a lot that remains to be done
tin implementation. It is there that
we come into difficulties because none
of the Central Ministries except
m'nistriex which have their own
affairs. like, Defence, Externa] Affairs
or others, none of the ministries
according to our Constitution and the
particular set-up in which we func-
tion har the direct responsibility of
implementing a programme in the
States. And yet I completely agree
with my hon. friend. Shri Braj Raj
Singh, who the other day said that
if A Ministry such as ours fails to
voice the feelings of the multitude
that lives in the countryside and
make [ts woice f¥it on others who
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mould policies, that Ministry should
begin thinking in terms of winding
itself. It has no other function if it
cannot do that

Similarly, 1 would not like to take
shelter behingd the fact that this pro-
gramme is being implemented by the
States. 1 must say to the credit of
the States that they have been trying,
subject to their limitations—just as
we have limitations they also have
limitations—as we all are aware.
Subject to their limitations, political,
administrative and others, they have
been struggling to do the very best
they possibly can. But there again
there are competing demands and
competing pressures. They submit to
them and it becomes difficult. By the
time we reach the ground there iz
such an attenuation of the momentum
and of the impulses that spring from
this House and trave] downwards tc
the village that at the end you do
not know what has really reached.

No Centra] Ministry has a right to
claim to exist or to survive If it is
not in a position to bring to the dis-
posal of every jindividual State the
experience of the whole of India, if
it cannot represent the viewpoint on
the particular subject that it hold:
to the whole Government of India
wnd if it does not even try to be an
agitator on behalf of that particular
subject right in this House. We will
try to do all we can, 1 can assure
this House, and take care of the
points that have been made. In the
course of my talk I will try to answe;
many of the questions that have been
raised. There are many which wil
remain unreplied but they have all
been recorded. They will all be dis-
cussed I propose to take the earliest
cpportunity of calling a meeting of
my Consultative Committee and
requesting all the 110 hon. Members,
mv hon friends, to participate in it
and discuss again as to how best the
thinking that we have done can be
utilised for adjustment of our policies
detalls and ‘mpismentation.
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Many suggestions have been mndel
as to what this Ministry should do in~

regard to food and in regard to some-
thing else. T would like to place
before this House my picture of the
role of this Ministry., It iz a
dynamically neutral Ministry. 1 use
the words ‘dynamically neutral’. It
is very essentigl that it remains so.
The moment it becomes partisan it
ceases {0 be effective in the particular
assignment which is its own. It is a
dynamicallv neutral Ministry which
ia expected to promote co-ordination
between different inter-related
specialties particularly at the ground
level. Co-ordination in the Centre
does not mean very much. We have
discussed much this subject of co-
ordination. Before I proceed any
further, right here 1 would like to
mention that we have had nothing
but the most complete co-ordination
in terms of policies with the Ministry
of Food and Agriculture. After all,
the Community Development Minis-
try does not have an agriculture
department of its own. The only
staff that it hag is one Agricultural
Adviser and a Deputy Adviser and, I
suppose, one PA, who is a steno-
grapher attached to the Agricultural
Adviser. Naturally, who cannot
decide as to what the policy of agri-
culture should be. It is but appro-
priate that the Agriculture Ministry
should decide the policies as to how
the agricultura] programme, based on
its own experienceg of the growth and
the progress of agricultural program-
mes in different States, should be
adopted. We have meetings of co-
ordination committees between the
two Ministries, both at the official
level and at the Ministers' level. Till
now we have had no difficulty in
following an aobsolutely uniform com-
pletely agreed policy between the two
Ministries. Neither the Community
Development Ministry nor the Minis-
try of Food and Agriculture, in all
humility T may mention, produces
food here in Krishi Bhavan. It is
called Krishi Bhavan, but |f we pro-
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duce there anything at all we produce
food on paper. That fooed is not con-
sumable. The food is produced by
the agriculturists in the States.

8hri Khushwaqt Rai: In the streets?

Shri 8. K. Dey: In the States......
( Interruption) .

It is at that level that you require
co-ordination, particularly so far as
food production is  concerned,
between four closely inter-related
and inseparable organisations, name-
ly, agriculture, animal husbandry,
minor irrigation and co-operation.
Remove one and you have crippled
the other three. You cannot remove
anyone of them without crippling the
other three.

In the States, as we know, because
of the volume of work involved we
have different departments and differ-
ent Ministers handling these subject.
The question is how to bring about
co-ordination between those depart-
ments there at the headquarters of
the State, at the level of the Min-
isters, at the level of the depart-
mental heads, at the level of the
Secretaries, at the level of the dis-
trict officers and at the level of the
block officers. That is where the
real problem of co-ordination comes
in. We are fighting this question of
co-ordination all this time and we
find, as I mentioned two years ago,
that you straighten out the tail of a
dog and you think that you have done
it; you leave it quite satisfled that
you have done it but as soon == you
leave it you find that it had curled
itself again. Now that is the situation
we find so far as co-ordination is
concerned. Yet we have been able
to find a solution ultimately. It is
not that that is going to be a solution
for all times, but certainly it is the
first step towards a solution. T will
deseribe it later.

Bhri Braj Raj Slnth W‘hy not cut
off- the. tail? -
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Shri 5. K. Dey: I also wanted to
mention the CD programme or the
CD organisation. You may treat it
as a highly lubricated pipeline from
Delhi right up to the village. Ewvery
village, eve-v family it hag lubricated
according to the particular priority.
Today the priority, say, is agriculture.
We want food. We do not want to be
dependent on anybody in the world
for food. Therefore the maximum
attention, should be given to the pro-
duction of food while holding the
other subjects in a lean way. It is
quite possible that this House will
tell me two years later that it is not
enough to concentrate on food. What
is more important than food is the
quostion of family planning because
if we do not do that all the food ls
not geing to solve the problem. It
can very well happen. It may also
happen that I would be told at a parti-
cular time that we can soft pedal
the programme of food production,
we can soft-peda] the programme of
family planning, but we must con-
centrale on the programme of village
industries because it is through village
industries you can give employment
to the people, it is through village
industries that you cap raise the
standard of living of the village
people, it is through village industries
and small-scale industriezs that you
can raise the leve] of technology In
the villages and bring them nearer to
the modern world. Naturally, this
Ministry has to be a dynamically
neutral Ministry, as 1 mentioned
before, and according to the peculiar
circumstances ruling at a particular
time, priorities have to be determin-
ed: today food, tomorrow something
else. That is exactly how we are
trying to function.

So far sz 1 am concerned, I do not
wish to get myself confused by think-
ing what is going to happen ten years
iatter. T am not bothered about that
1 am quite clear that if T take the
steps today rightly for travelling to
the destination where I should travel
3 year later, the journey In that direc.

T (A T.R_T
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tion during this year wil] automati-
cally carve for me the way for
travelling from there to the next step.
I am quite content with the first step.
Therefore, I wanted to say about the
first step that we are taking. 1 will
describe that a little later.

Before I proceed further, I should
like to take this opportunity of offer-
ing my thanks to all the Ministries
at the Centre dealing with develop-
mental subjects for giving us oppor-
tunities of helping them in extension
of their work in the rura] areas.
There is not a single Ministry in the
Centre dealing with rural areas, deal-
ing with development programme
which has not tried within its limita-
tions to give us the maximum assist-
ance. When the real objective is to
improve the standard of living of the
people, there is no conceivable reason
why any Minister or any Ministry in
the Centre responsible for a particular
subject should not try to take the
fullest advantage of a Ministry such
as ours which can act as the messen-
ger boy for the whole Government of
India which I have always claimed
to be.

Shri D. R. Chavan (Karad): That
is not a good work.

Shri 8. K. Dey: Now, 1 would also
like to offer my very hearty thanks
to the members of the Consultative
Committee who have continually
laboured with me in  bringing the
work of thiz Ministry in tune with
the thinking in this House and on
the ground. It is very comforting for
me to discover that my interpretation
of work on the ground with all its
limitations—and 1 am very [fully
aware of them—is exactly the same
as the interpretation that this House
has given during the past two days.
Therefore, 1 will get out of thig hall—
when loday's session is over—with a
little more blood flowing in me and
a little warmer. Even I began &0
feel difident and asked mysclf: Is
it a fact that the programme iz dead
and is it = fact that it is dying? That
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was the feeling that was overtaking
me because of the repetitive vendetta
that was going an in sections of the
people of the country. This pro=-
gramme ig entering into a new
chapter and the¢ new chapter is some-
thing like the chapter that a girl
enters into after her puberty. For
wven or eight years we struggled to
build up a people's programme. We
found that the people’s programme
was more on paper than on the
ground. =

Shri Moban Swarup: It s on paper.

Shri S. K. Dey: Well, it will not
be any longer. It is not so all over
the country. T am quite prepared to
give a challenge to the hon. Member
to go to two States now and in an-
other month to ge to four other
States and he will find that things
have changed. When a child grows
into adulthood there k= a thing known
as adolescence that takes place.

WY get P ¥ fe v g e &
gt Arax ¥ w1y Y W gt

IR WEWRT : gECE W A
qutd ay faw frfee arge ®1 ?

ft Wi exwq : v fr qATET

oft SEwey TR HC I9 TR A
mel O WA A W |

Shri 8., K. Dey: Now, there is a
common custom in the village that
when a boy has grown and is entering
into adulthood—and he does not have
a full time occupation, or does not
have somcbody to domesticate him
properly—the neighbourers advice his
father to get him married and the
problem geis solved automatically
and he becomes the quietest person
in the village as soon as he get
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In the case of the work that I have
been carrying on I would put the
organisation in the feminine gender
and this organisation requires to be
husbanded.

Shri Ansar Harvanl (Fatehpur): It
may not be abducted!

Shri 8. K. Dey: This organisation
requires to be husbanded. All these
years people were complaining ewery-
where that this is no people's pro-
gramme, that it is all Government
servants’ programme.

Shri Mohan Swarup: Even now it
is so.

Shri 8. K. Dey: Now, when [ alart
handing over the programme to duly
constituted organisations of the
people, duly elected by the people on
the ground, the same people come
forward and say, ‘Look, the pro-
gramme has totally failed and now
these fellows are out to hand it over
to the people’s representatives. Can
we imagine a panchayat in India ever
being a success? Look at the pan-
chayats, how they are functioning
Look at the district boards, and se
on."

1 would like to say: if the pan-
chayats in India do not function—IT
am very sorry to utter this expres-
sion—this House shall not function
either. I have no doubt about it. I
will explain it at a later stage as to
why I say so.

It was necessary for us to gei this
government organisation. We can
press the button and get its echo at
the farthest end within 24 hours in
360,000 willages, and in 500,000
villages in another two years. We
can do that. It is the most dangerous
weapon that we are creating. If that
weapon is not properly domesticat-
ed, it can be self-destructive and
particularly becawse that weapon um
acquiring new technigues.

My bon. friend Shri Viswanaths
Reddy mentioned yesterday that [
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should open a clasrs for teaching
public speaking to the Government
servants. Thank God it is bad enough
as it is. QGovernment servants have
already given many speeches, and we
want them to get away from speeches,
50 that they can concentrate on doing
some work, leaving the speeches to
be made by others.

Mr. Deputy-Speaker: That is the

privilege of Parliament, is it not?

8hri 8. K. Dey: Between the re-
presentatives of the people and the
Government servants there should be
a relationship of pl tarinesa.
One should be & complement to the
other, one should not be interchange-
able with the other. A political re-
presentative makez a very poor Gov-
ernment servant usually, and a Gov-
ernment servant makes a very poor
political representative. Of course,
there are exceptions.

8hrl Khoshwaqt Ral: What are you
an exception or the rule?

8hri 8. K. Dey: I never was a Gov-
ernment servant in my whole life. If
1 had been, 1 would have been proud
of it equally. In that case, I would
not have come to do thizs work which
1 am doing. Anyway, that is a differ-
eat question.

I was mentioning that thiz orga-
nisation required to be husbanded
Therefore, we have created now a new
institution according to the wishes of
this House. Here again, I would like
to give a little explanation. It is not
panchayat raj that we are trying to
build up at the village level, we are
trying to build up panchayati raj,
and there iz a fundamental distinction
between panchayat raj and pancha-
wati raj, and it is neccrsary that 1
explain it.

In the old times we had the village
panchayat confined within its own
boundarics, with a population of 800,
1,000 or 2000. It was a world by
iteelf. It was all right in a feudal
India, it could function and be self-
sufficient when it was not bothered
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by anybody, when it was quite com-
tent living on a mere subsislence.
Today we are Lrying to catch up with
the rest of the world, we widh (o
introduce  atomic power in our
villlages, we wish lo have commani-
cations, railway lines, we wish o
have radios, television. These two
things do not go together. Therefore,
we have to have interlinking of the
village with the wider world. Pan-
chayati raj means that at the village
level we have the gram sabha. The
entire adult population of the village
will constitute the village parliament;
that village parliament will eleot itw
executive, the panchayat. The pan-
chayats will elect the sarpanch and
the up-sarpanch; the sarpanches in a
block will constitute the members of
the Block Panchayat Samiti, and they
will have a chairman elected from out
of themsclves who will function as
the President of the Block Panchayat
Samiti. All the Presidents of the
Block Panchayat Samitis will join
together at Zila Parishad together
with the representativea of the State
legislature and representatives of
Parliament, and they will conatitule
a co-ordinating and planning organi-
sation. In that way, the village peaple
and their organisations come right up
to the district level, that way, the
Parliament Membrrs are in a position
to interpret at the district level to
people who can understand the basis
and the policies on  which certain
plans of Government have boen
drawn up and are intended ls be
implemented. Those plans will then
be interpreted by the pradhans,

ly the Presid of the Block
Panchayat Samitis to their assoclatss,
namely the sarpanches. The sarpanth
will go back and explain to the
panches; the panch will go back and
explain to the entire adult population
of the village.

You may have faith in this country
or you may nol have. If you hawe
faith in democracy, there is no alter-
native to building up an organk
relationship from the village people
right up to this Parliamenti énd a
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two-way traffic of ideas, inspirations
and actions. That is what we pro-
pose to do.

An hon. Member: Who will be the
chairman of the Zila Parishad?

‘Shri 8. K. Dey: The chairman of
the Zila Parishad again will be elect-
ed, clected from out of the member-
ship of the Zila Parishad. I mention-
ed representative institutions  only.
Bul therc is a very serious risk; if
wp have a 1, cscaianve organisation
which we can energise from the head-
quarters of the country, from Delhi,
and make it reverberate at the ground
level, without being properly match-
ed by other voluntary organisations.
There is a risk that some day we may
develop totalitarian  trends. ‘There-
fore, we have decided that along
with representative institutions, we
shall develop whut we call, associate
institutions. That is the cxpression
we are using for convenience, Asso-
ciate institutions will be purely volun-
tary organisations.

For instance, there can be at the
village level a women's organisa-
tion; there can be at the village level
o youth organisation, a children's
organisation, a craftsmen's organisa-
tion, an artisans’ organisation, and
s0 on, and they can have their higher
links, and they can federate at the
national level. jf needs be. Similarly,
there will alse be the co-operative
society at the village level.

Now, we are anxious to see that
the co-operative society becomes the
economic counterpart of the village
panchayat. Till now, co-operatives
have been handling credit. And many
of my hon. friends here have com-
plained that credit is not being made
available 1o the poorer sections of
the people, and that only a small
section of the village js taking loans
from the co-operative societies, and
in many places, these loans are being
re-loaned to poorer people at much
higher rates of interest. That is hap-
pening.
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When we started these large-sésle
co-operative societies, on the recém-
mendations of the All India Rural
Credit Survey Committee, we dis-
covered that through a natural gravi-
tation we began to have very big co-
operative societies, and they became
a business organisation like any other
banks; they were nol interested in
human values, in mutuality of rela-
tionships; they were interested in the
soundness of their investment. If a
co-operative organisation has to think
purely in terms of the soundness of
the organisation, there is no reason
why there should be a co-operative
society at all; we may as well get a
bank to do this job.

Now, it has becn claimed that if
we have a large-size society only, we
can provide managerial assistance,
technical assistance, financial assis-
tance ete., little realising that it is
possible to have a large volume of
business and thereby justifying the
possibility of expenditure on mana-
gerial and other staff, if we can
diversify co-operative activities at
the village level.

Therefore, a decision was taken by
the National Development Council
that there should be a co-operative
society at the village level, and it
should not be for a population of
more than approximately 1000; of
course, if a village has a population
of 3000 or 4000 or 5000 we are not
going to cut that village in order to
make it conform to this figure of
1000. But the idea is that for a vil-
lage, there will be a co-operative so-
ciety. In that co-operative society,
we shall try to deal with credit, with
marketing, with supply of fertilisers,
with supply of seeds, supply of
cement, supply of kerosene, supply of
iron and steel, supply of implements,
supply of insecticides etc. That is what
a service co-operative is.

For the past two years, I must con-
fess, to my dismay, that 1 have been
struggling, and also the Agriculture
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Ministry has been struggling, to see
that the agricultural officers in the
States relieve themselves of th- ser-
wices and supply functions and hand
these over to these co-opcrative so-
cieties so that they could take the res-
ponsibility for dealing with them at
the ground level leaving the technical
representatives who are technically
trained in colleges and institutions to
do technical jobs in agriculture,

It has succeeded in gquite & number
of States. In some other States, there
is a tremendous amount of resis-
tance. How to break that resistance,
1 do not know.

Ch. Ranbir Singh: Which are those
States?

Bhri 8. K. Dey: I need not name
them. But it has been happening. We
are continuing our struggle.

Shri A. C. Guba (Barasat): The
majority of the States?

Shri 8. K. Dey: Fortunately, it is
not the majority.

There is complete agreement bet-
ween the Ministry of Community
Development and the Ministry of Food
and Agriculture on this issue, that it
is not possible for an Agricultural
Officer to devote himself effectively
as  the agent of the Agriculture
Department unless he relieves himself
of supplies and service functions. But
for reasons best know and which can
be imagined, there is resistance. Yet
we are trying to break the crust of
the resistance.

I mentioned that at the village icvel
we ghall have associate volunlary or-
ganlsations. With these voluntary or-
ganisations, we also wish to bulld up
what we call functional sub-commit-
tees of the village panchayats, pan-
chayat samitis and the zila parishads,
20 that there can be a functional sub-
committee for, for instance, agricul-
tura] production which will devote it-
self exelusively to agricultural pro-
duction another functional sub-com-
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mittee for municipal amenities, an-
other for education, social education,
recreation and so on, another for ex-
penditure control and adminisiralion.
In that way, we are trying to enlarge
and broadbase the panchayat samitis
and the zila parishads and to see that
the activities will not be confined only
to a few. If, for instance, there are
8 members in a village panchayat, the
activities are not going to be confined
to these 8 only. These 8 will have
to co-opt from the voluntary or-
ganisations that we develop alongside
a number of people, all of whom will
become members of functional sub-
committees. There are quite 8 num-
ber of people in this country who are
too peace-loving to fight an election.
Yet they can make a contribution if
they are given an opportunity. This
is precisely the opportunity that is
intended to be given to these func-
tional sub-committees. These fune-
tional sub-committees will function at
all levels and will broadbase the pro-
gramme. That is what we call not
merely a representative democracy
but a representative democracy blend.
ed with functional democracy,

I cannot say what ils repercussions
ultimately will be I am not bothered.
I know that it is a good thing. At
the village level, it will bring forth
more of homogeneity and community
spirit amongst the villagers.

Now, it is contended that our vil-
lages are faction-ridden, caste-ridden,
politics-ridden and so on and, there-
fore, we should have no election.
Hence we should have no panchayats.
What do we have then? We have
then the State Government holding
tight on the powers that they have
and trying to function through long-
distance transmission lines with the
Collec'ors, Block Development Off-
cers and others. Now, the collector
todav is the most oppressed man at
the district level.

Shri Braj Raj BSingh:
Moghul.

Grand
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Shri B. K. Dey: Whatever it is, he is
ihe most oppressed man. A good
man is an oppressed man and a bad
man has a gala time. 1 have had the
privilege of working with them wvery
mtimately at  all levels; very few
Ministers at the Centre have had that
privilege of working closely side by
side with them on the ground from
village to village, but I have done
thai—] can say this that just as in
cvery section of our society we have
good people as well as bad people,
similarly there are good governmen!
servants and bad governmeni  ser-
vanis. Because there are a few bad
men, let us not tar the entire sec-
tiem of government servants, because
of the badness of & few, with the same
brush. That is the tragedy of this
country. Eight years ago, it was a
privilege to take par{ in the Com-
munity Development programme.
Today officers are frightvned to  go
mio jt because if they take any ini-
tintive, they are houled up by the
Accountant-General  for  exceeding
their powers in incurring  expendi-
wre; if they do not do any work,
then also they are hauled up. Today
wg¢ have created such n situation for
thy first time in the history of the
administration of this country where
no Block Development Officer can
ever find any excuse for not funetion-
ing. He has been placed with funds;
he hax been given all the  function-
aries of the department. There s
no parallel functioning there. He has
been given o delegation.  Naturally,
i js very d ificult for him not to func-
tian there. There are some who have
certminly misbehaved. There is  no
question. But, they are being hauled
up and they are being prosecuted.
But becsuse there are a few  black
oncs, et us not tar the whole rank
of povernmeni servants of this coun-
iry. 1 may say it to their credit that
till lately when my friendes from this
Houre and the other Pouse began to
take a Mtile active share in this Com-
munily Development programme, this
programme was being run entirely
through the imitiative of the govern-
ment servants, for whatever credit
¢r diceredit that ey belong to this
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programme. A lot of good things
have been done although a lot of bad
things have also been done. But,
then, I would not like the goverm-
ment servant's heart to be broken.
You may, certainly, break my heart
any number of times. | will stand it
and survive it.

Now, another change is coming. Ia
the past, all my friends are aware,
when a letter used to come from Gov-
ernment it used 1o say, ‘I have the
honour to be, Your most abedient ser-
vant’. In practice; it only meant, “T
have the command to be your unques-
tioned master.” But for the Arst
time today we are creating a situation
where, whether at the village level, at
the Block level, at the distret level or
at the State Ievel or even at the Cen-
tral ]evel, the government servant has
reglly become a public servant.

Shri Braj Raj Singh: Nowhere has
he become 20 so far.

Shri 8. K. Dey: I am very sorry e
disagree. There may be bad experien-

ces.

Bhri Braj Raj Singh: Fortunately,
for the time being you are a Minister.

Mr. Deputy-Speaker: Order, order.

Shri 8. K. Dey: I said we are bring.
ing about panchayati raj. Panchayasi
raj is introducing into our
for the first time, a biological mutatiom.
I say biological mutation for a very
definite reason. Till now we dealt with
the government servant. He is a
highly predictable commodity. You
can say, sitting here, how a particu-
lar B.D.O. is going to react to a gov-
ernment circular, From here resctions
are fairly known. If they have any
individuality it is so efficiently round-
ed up in the first few years of the
Areer of a lln‘ml u-rnn! that ene

tmost b ical with the
other in reection. In a way, perbaps,
it = mx it should be beeause H gov-
ernment servants function sentiseen-
talty it would be a very serious danger
to the country.
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Bui you want sentimentality and
you want emotions to come into it
And in a violent form it must be.
And that is why in a democracy you
are provided with a secure govern-
menyi servant who is fairly well round.
ed up and whose reactions are fair-
.# well predictable. You are blend-
:ng him, matching him with a com-
pletely unpredictable commodity who
is the representative of the people.
And, every representative iz bound to
be—and he must be—different from
every oOther represeptative because
he is representing a particular group
of people and every group of people
must be different from every other
group, just as every individual must
differ from every other individual It
is of the utmost importance, therefore,
thai the impact of the representatives
#o the programme will be a dynamic
one and, in a way, an unpredictable
ene. Therefore, 1 say that a biclogieal
mutation is going to take place; it is
already in progress. 1 cannot, there-
forc, say what the programme is like-
ly to be & year from now. It s
futile to think in terms of rules and
regulations and other things bocause
~very few months things are chang-
ing o fast with the coming in of the
new forces which are trying to bring
s new jmpact on their minds. In
Rajasthan, they say: we will do your
agricultural programme but we wan'
a school for every village—school
chalo abhiyan. They have mobilised
the resources so that every boy and
girl will go to a school. They are
building up schools themsclves. They
say: we are called backward because
we are not educated; we are going to
oducate our children in the school
S0, that movement is going on &t
sueh terrific pace that it is a problem
for the Governmeni there. They do
not know where io find the teachers.
Bvery half-educaled msan there who
has just gone beyend the primary
school s being picked up as a volun-
tary teacher for some of these schools
and the sehools are badly staffed be-
raune of the imflux of the large num-
ber of children from the village. This
i* pormething which we could net have
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predicted. They are noi going io be
bothered by my instructi and I do
not want to give any instructions
because giving jnstructions from the
Centre or from the headquarters of
the State and talking in terms of de-
centralised democracy—both—do not
go together. They must have jnilis-
tive and as the Prime Minister says,
let them commit errors....(Interrup-
tions.) Running a State is liking
learning to swim in the current, Un-
less people drink some unwanted
water and run  the risk of being
drowned, how can they learn to
swim? Let the people take the risk.
That is what has happened in Rajas-
than and Andhra. ] may even say
that those States which were feeling
very reluctant to go ahead sectively in
this programme of panchayati raj are
being forced by the indirect impact
which Rajasthan and Andhra have
made on the minds of the people in
their own States. 8o, things are no
longer static. I can only say—I am
qQuite prepared to hold myself account-
able to this House—we can exchange
notes when we meet again a year
from now. Even then considerable
changes are coming up. I can say
that things are no longer to stay
quiet. They are going to move and
moving frantically. Our problem now
is to see that they do not move too
fast in a direction which is going to
damage them or damage the wery
objective which we set before us in
this programme. This way we have
now built up a Jink from the Lok
Sabha to the gram sabha and 1 hope
also from the gram sabha to the L«
Sabha. You will begin to hear re.
verberations of these new bodies. (1
will not take very long time for them
to be felt in this House; I am quite
certain about §t,

T would like to tell this Housc what
priorities we have before ws. The
first priority naturally is to see that
every State in India goes ahesd with
the hayati raj sy . At the
beginning, 2 year ago, the thinking
was that fi should be in two ters—at
the village and at the district level
Some States felt that H should be at
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the village and the block level be-
cause district, again, would be too
far from the village and the adminis-
tration would be unrcsponsive. The
institution of the people would be un-
responsive to the people and it will
be very unwieldy. I am very happy
to report to this House that the con-
sensus of thinking in this country as
a whole today because of the pioneer-
ing action that was taken by Rajasthan
and Andhra is that there should be a
three-tier system. My first objective
is to create this panchayti raj. Second-
ly, we must have the sahakari
samaj. 1 will come to that latter. In
every village there must be a co-
operative society. We should have
these two live and dynamic bodies
and give them rcsources and ensure
that there js no parallel Government
functioning. That is most important.
In the past, pcoples' institutions that
were at the district base have suffer-
ed becmuse there has been unhealthy
and uncqual competition between the
Government organisations and people’s
organisations. There have been gov-
ernment schools and there have been
district board gchools. Naturally,
how do you expect the district board
to have the resources that the Gov-
ermnment can  muster? No wonder
that the schocls run by the district
board had becn a failure compared
to the schools run by the State Gov-
ernment. That way, unwittingly the
State Government arrogated, almost
all over India, the responsibility
which normally should have been
developed for the local institutions
which we inherited on 15th August,
1047,

Today, under this new system, this
is & sharp distinction between the
past and the present. In the past
there used 4o be two parallel lines of
action in administration, local institu-
tions and government institutions.
Today there is only one line. At the
block level there will only be one in-
sttution, that Is the block panchayat
samiti, which shall receive not only
the funds of the community develop-
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ment programme but also the funds
from all the developmental depari-
ments of the State. They will all be
earmarked and divided between the
areas.

Now, my hon. friend, Shri Raghubir
Sahai, very rightly, is agitated, that
in spite of his warnings and mis-
givings which he expressed as strong-
ly ag he could the Government seems
to be completely indifferent. Sir, the
Government js not indifferent. 1
would like to give a simple example.
Suppose we in this House are going
to have a dinner somewhere tonight—
of course, we are going to have our
dinner at our houses—at one place. ...

An hon. Member: Give us.

Shri §. K. Dey: You will have some
day, the panchayat samiti will give
you. Suppose, as I said, we are to
have dinner at one place and the
cooks are few, if those cooks are to be
made to cook for the entire house, the
food would not be as tasty as we wouid
like it to be. Therefore, the best
thing would be to ask the cooks to
prepare food for two-third of (he
house and ask the balance one-third of
the house to starve tonight and have
food tomorrow. This is exacily what
is taking place in the country. As
many hon. friends here repeatedly
mentioned, this is the only programme
which for the first time has given a
place to the villager on the map of
India. If he does not get the benefit,
at least he has a right to complain and
have himself heard.

In one breath, we are creating inati-
tutions, we are creating panchayati
raj institutions and asking them to be
effective institutions of people, and in
the other we say that we do not have
funds, we do not have any trained
staff. Staff and funds are inter-related.
You cannot have funds unless you have
trained staff, and you cannot have
trained staff in your institutions unless
you have funds. Therefore, it is not
the best that we wish to do. The best
is always not achievable. I have five
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years of experience of working in com-
plete obscurity in & small corner at
Nilgkheri. I was the happiest man
during that period inspite of all the
agonies that 1 went through. If I were
lef: free to make a choice, I would
have said that I would like to work in
that one block, I would like to stay
there and do nothing else. But that is
not going to carry us very far. We
have to see what is practical, and life
is always a compromise. We are try-
ing to follow the lines which offer the
maximum of advantage on balance, end
it is from that consideration that we
decided that we should adhere to the
earlier target.

But I take full cognizance of the feel-
ings expressed in this House that we
should consolidate our work and we
should see that this rapid expansion
does not mean dilution in the quality
of the work.

17 hrs.

As I mentioned the other day in the
half-hour discussion on this subject,
we have a new institution as our ally
and that is the people’s organisatiun,
the panchayat samiti and others. And
quite possibly, the dilution in the
Quality of the personnel is perhaps
likely to be more than made up. You
cannot have two Indias going side by
side: one India which is the panchayat
samiti, with resources, staff, etc, and
the other India which is asked to wait
till this India has grown to be proa-
perous enough. It just does not work.
But we shall take all the steps possible.

I said that we must give to these
new institutions—Iif we are able to
build them into dynam'c organs of the
people—specific responsibilities. I am
Quite aware of the fact that if these
institutions begin with an amenities
Programme, that is, buildng panchayat
garhs, community centres, roads, etc.,
then there will be more and more de-
mand. There will be no end to it. In
fact, even if you have the money, the
demands on materials will be such that
it will become impossible for the Gov-
ermnment to meet them. Therefore, we
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must try to give them a real dog-tall
to straighten, and today, in this cou-
text, the most form:dable dog-tail is
the dog-tail of food production. I am,
theretore, trywng all over the country-
side to Impress on these institutions
that the firsy priority they should have
before them, as & programme, is the
production of foodgrains. For that
purpose, as you know, we have bulilt
up an organisation in the course of the
last seven years—on which Shri
Raghubir Sahai and many others paid
us  high compliments—which has
covered 3,860,000 villages and from
where we can make our wishes echo
at the other end within 24 hours any-
where. Now, we have been able to
introduce one agricullural graduate
and one animal husbandry graduate in
a block as against one-third agricul-
tural graduate, and one-third animal
husbandry graduate in a block. I am
taking the country as a whole. In a
State like Rajasthan, they did not have
an agricultural officer even in a distriet
because agriculture was a subject in
which the Maharajas were not inter-
ested; they were interested in horses.
But even in Rajasthan today, you have
an agricultural extension officer at the
block level, we had one agricultural
mukaddam or one and a half agricul-
tura] mukaddams for a block. for the
country as a whole today, we have ten
gram sevaks, We started with gram
sevaks.

An hon. Member—I think it was
Shri S. A. Mchdi—said that the train-
ing given should be more intensive,
and also be more exiensive. We start-
ed with six months' training for the
gram sevaks; we increased it to 12
months; and then to 18 months, and
now it is two years. For block deve-
lopment officers, it was formerly six
weeks; now, it is 12 weeks. For women
extension officers, we had s'x monthi'
course. Now, it is 11} months' course.
That way, we are trying to build up
the training programme and expand
the programme for all our workers,

We have placed one agricultural ex-
tension officer in every block and ten
agriculturally trained gram sevaks for
promoting the agriculture programme.
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Shri A P. Jain suggested one thing.
He i# s very dear friend of mine and
¥ have worked with him all these years
m very close collaboration. He sug-
gested In the morning that 1 should
have functiv:.ul experts at the block
lewel. Of course, who would deny the
need for it7 It is just like having in
the field of public headth a general
practitioner tp start with; and then you
mave specialists, o dental surgeon, n
heart specialist; ard then you have o
bacicriologist, a skin specialist, 8 bane
wpecialist and a surgeom and so on.
Similarly you start with a general
agriculturist and then you must have
speetnlists. From where am 1 to get
spectalists?  Specialists cannot be
made to order. A plant pathologist or
& =oil chemist will takg years to grow.
H ghere is one difficuity which is beat-
mg us completely, it i= how to gather
practical experience for our technical
people which will make themm more
cffective mstruments of extension W
our work. 1 completely agree with
Shri Juln that we must have all these
specialists. But where arc the imple-
ments and chemicals far plant protec-
ion? They are to be imported; wv
do not have them. Where is the zpe-
ciallml? We cannot import people from
vutside. 1 hope in course of time, we
shall have all these prople. 1 com-
piriely aggree it should be done.

We propose e have the production
piogramme gearcd up as sharply as we
piseibly van.  In the third Five Year
Plan. the House is wware, a provision
i* being made for nearly 5 million tons
of fertilisers, We ghall have more of
sron and stecl gvailable, which we can
affer to our cultivators for implements.
servieing gnd replacements. We shall
have more money for irrigetion, more
insgecticides, more staff and more ex-
perienee. 1 have no doubl about it.
Alwo, the seed tarms that have been
rsiasbHsbed 1n the second Plan or in
the provess of being established will
£0 wie fruition and give the seeds.
which can be planted i the sail. There-
fore. i the thisd Plam. we look for-
ward 10 2 much morv intensive pro-
grammoe of agricullure. So far as co-
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ordination in the Centre is concerned,
s0 long as agriculture is the object of
the Agriculture M nistry and »0 long as
community development is the objec-
tive of the Community Development
Ministry, there is no question of lack
of co-ordination. 1 hope we shall not
develop other degires besides what has
been asrigned to us.

The question of people's participa-
tion has been a subject which has rais-
ed many controversies. Shri Guha
mentioned the other day—he quoted
from the project evaluation report—
that more teachers in non-block areas
serve in an honorary capacity, and that
people's participation in road construc-
tion and maintenance of community
centres is definitely greater in nomn-
block areas than in block areas. What
are the facts? 1 have the facts before
me and I shall place them here. Ii &=
i very important point and, therefore,
I am imposing this data on the House.
So far as the programme cvaluation
organisation report is concerned, the
number of blocks studied is 18 and the
number of non-block areas studied is
14, Number of villages studied in
block areas 80 and those in non-block
areus T70. Number of villages with
adult literacy centres in block areas 56
and the number of villages in non-
block areas 8. 1 would like hon. Mem-
bers io compare these figures. Out of
the 9 centres, there is one teacher who
is bonorary. So far as the other 58
centres are concerned, 4 teachers are
honorary. If you compare the incom-
parables, certainly the non-block arvas
have done very well. Tt reminds me
of something else.

It was only a
sample.

Shri 8. K. Dey: The sample must be
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this question because 1 knew he was a
mediocre fellow. He replied, “Of
course, third division". Then 1 asked
him, “How did you stand first in that
case? He replied, “Well, I was the
¢nly student”. You cannot compare
the incomparables. There were 9 cen-
tres in one and 568 centres in the other.

Shri A. C. Guha: How could the
Evaluation Team make such remarks
without making proper assesaments?
If they have inspected only one of the
vuse, how could they gencralise it and
put it in their report?

Shri 8. K. Dey: There is another
ioteresting thing. The number of com-
miumnity centres that owned buildings in
block areas was 8. The number of
tommunity centres pwning building in
non-block area was 1. Naturally, there
‘was no fund in non-block arcas. There-
fire, they had to build it themselves
and they built only one house. The
other people for building nine houses
ot abouy 30 per cent. from the Gov-
ernment and 30 per cent or #0 per
cent. from the people. They have
been compared. After reading this, I
would only say that statistics can
prowe anything.

Shrd A C. Guba: AL least the Eva-
;uation Report should take a more
reaponsible view.

Shrl S. K. Dey: | am sorry.

Now, 1 would like to come to the
co-aperative sector, which s a very
important sector. Many compiaints
nxve been made during the past two

the "

ln'im,- heads under which simplifica-
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being taken into eonsamitation. But my
fear is, inspite of the simplification that
we could bring about in the laws and
procedures, ultimaiely the real simpli-
fication will depend on two facix, the
change in ghe mentality of the co-ope-
rative officers on the one hand and the
Inherent strength that we have been
able to build in the non-official co-
operative organisations.

So far as the Government officer is
concerned, we have been struggling
very hard. Most friends here talk only
abouy the higher emphasiy in our pro-
gramme on training and education of
our workers, whether they are offi-
clals or non-officials, whereby some
improvement will be brought about in
the course of time, as a result of this
systematic course of training that we
are trying to conduct all over the
country. But, by itself it is not going
to go very far. Therefore, we are
simultaneously trying to strengthen
the non-official co-operative movement

The first step for strengthening the
non-official sector of the co-operative
movement is, we thought, to relirve
the co-operative institutions of the
weight of Government officials und
other persons exercising official in-
fluence such as Ministers, Deputy Min-
isters and others in Government. Nnw,
this is a policy that has been accepted
by the Government of [nd's and by the
State Governments. Conziderable im-
provement has been registered in re-
lieving the co-operative institutiens of
the weight of such dignitaries.

But much remains to be done. We
continue to pursue and we shall not
let it lie still till it has been fully
implemented.

Then about the question of eradic-
ation of malsdministration and mal-
practices there are hundreds.... . ..

Shri Yafay Narayam Jadhav; On a
point of information, Sir.

Mr. Deputy-Speaker: What is being
fiven is not isformatien?
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Bhri Yadav Narayan Jadhav: That
Is not information. I want to ask
specifically one thing. There are hon
Members who want to be members of
the co-operative societles, but they
are not al.owed to become members.

8hbri 8. K. Dey: May I finish? Then
I would answer this. Then I come to
eradiction of maladministration and
malpractices. In an institution like
the co-operative where considerable
privileges are enjoyed by the institu-
tion under Government support, it
was but natural that there would be
gravitation of many vested interesis
in the direction of the co-operative
movement. I really do not know how
to relieve this co-operative mgvement
of the dead weight of maladministr-
ation and malpractices. But we are
trying to examine it very carefully.
We are trying to give as much sup-
port as we possibly can to the good
people and the good institutions and
to build up non-official  institutions
which can give support and also
serve as a check on the functioning
of co-operalive institutions down
below.

Bhri Binhasan Singh (Gorakhpur):
Within the framework of the Act?

Shri 8. K. Dey: Yes.

Then [ come to service co-opera-
tives. 1 have described the service co-
opera‘ives. We are trying to buld
up service co-operatives all over the
country and smaller institutions with
diversified activities so that each co-
operative could look after almost the
total economic requirements of its con-
stituents in the village. But the move-
ment did not function this way. Till
now it was primarily, so far as the
village primary co-operative societies
were concerned, dealing with credit
and that also confined to a select few
and that also to the influential few.
We are trying to see that every single
individual in the village who wishes
to become a member of the co-oper-
ative soclety is free to do so and is
enabled to do so. We are also trying
to see how best we can make credit
admissible to all the members.
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This House is aware of the com-
mittee headed by Shri Baikunath Bhai
Mehta which is now in the final stage
of their work. It has been working
on this subject of credit, increased
credit during the Third Five Year
Plan and credit for credit worthy pur-
pose rather than to so-called credit-
worthy people.

Shri Tangamanl: When are they
expected to submit their report?

Shri 8. K. Dey: We hope this ré-
port will be in our hands about the
beginning of May.

An Hon. Member: What abont im-
plementation?

Shrl S, K. Dey: It is expected that
this report will be deliberated on by
the State Ministers during the middle
of June and before the end of July,
at the latest, a deflnite decision will
have been taken.

Now comes the question of co-
operative farming. This has been a
subject, as Mr. Deputy-Speaker Sir.
you are aware, of the grea'est con-
troversy in this country. The hon.
Prime Minister has been mentioning
day in and day out that when he
talked of joinl co-operative farming
he always meant from the very be-
ginning that it was joint co-operative
farming entirely on voluntary accept-
ance and no regulatory pressure on
people to come into the fold of joint
co-operative farming. I have been
trying to echo his woice wherever I
go. In spite of it, strangely enough
there are people in the country who
refuse to hear this part of the state-
ment oft-repeated.

‘There was a report submitted by a
special team headed by Shri Nijalin-
gappa. That report has been printed.
It is in the Parliament Library here.
We propose, before this Session ends,
to have a discussion on that report in
our Consultative Committee, If after
that hon. Members of this House
desire to have a discussion, they will
be completely free to do so. They
have only to make a demand and get
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it approved by the hon. Speaker. I
am available at the service of this
House for a discussion of this paper.
We are proposing to discuss this Re-
port with the Planning Commission,
the Food and Agriculture Ministry
and the Finance Ministry in the course
of the next 15 days. This Report is
expected to be finalised when  the
Ministers for Co-opuraiion meet in the
month of June. This was an under-
taking 1 had given them at Mysore
last year and 1 do not wish to go
back on thal undertaking. That
accounts for the delay.

My hon. friend Shri M. C. Jain and
many others have made complaints
that the community development pro-
gramme is making the rich richer and
the poor poorer. I do not exactly
know if that is so. But this is cer-
tain that till now we have not had
much to offer for the economic up-
liftmeny of the marginal land-holders
and the landless labourers in the vill-
ages. The biggest difficulty in the
way has not been finance—of course
finance is required but that is much
less important—but the organisation
through which we can function when
we deal with large masses of people
individually in the vil.ages who are
landless, who have no security to
offer. The House must appreciate
that a farmer who has 30 or 40 acres
of land can look after himself. It
pre-supposes that perhaps he has had
some education and he can study and
<an think for himself. He may also
have some influence and can get assis-
tance either from the bank or from
somebody else. We must devise some
measure by which we can give to
these unfortuna‘e sections of our
village community, the landleas and
the marginal land-holders, the bar-
gaining power, the sustsining power,
the working power and the intel'lg“nce
which an individual having & large
bolding or large resources of money
can command for himself. When
You think of this and from whichever
angle you look at it, you come back
inevitably to the question that there
1s no alternative to joint co-operative
farming for the landless and the mar-
ginal land-holders not only in the
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field of cultivation but a'so in the
fleld of processing industries, artisan
crafts and so on.

We have only one Indusiries Ex-
tension officer. Everybody is insisting
that the village level worker should
devote 70 per cent. of his time to
agricultural production. He is not
specially trained in village industries
either. How can one Industries Ex-
tension officer go about hundred vill-
ages and approach the lund ess people
individually and give them assistance
and see that the assistance is not utili-
sed for the marriage of the child of
that landless person or that margional
land-holder and that it is being utills-
ed for village industriest The only
way it can be done is through co-
operative farming. I am completely
convinced that unless we can bui.d
up an organisation of the landless
people in the villages and give them
through that organisation the strength
which others individually can com-
mand, there shall be no democracy
left in this country. I am quite con-
vinced about it, and the only way you
can give them this strength is through
co-operative farming.

Shri D. C. Sharma  (Gurdaspur):
It ir true he is convineed, but may
1 ask him what he is doing to convince
others about this fundamental formula
that he has laid down?

Shri 8 K, Dey: There are many
hon. friends in this House who appa-
rently do not believe in co-operative
farming. [ have to convince them, I
have to take them with me. They
are my principa’s, they must be con-
vinced, as much as others who are
with me. And 1 am glad my hon.
friend Bhri Sharma gives me wmup-
port

There is no intention at all of soft-
pedalling the guestuon of co-operative
farming. It shall be followed, but
we wish to make sure that we do not
make mistakes. Joint co-operative
farming is not going to be built on
Government subsidy or Government
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patronage. It should be built on pro-
per organisational strength and tech-
nical assi of the people, and
that lechnical assistance even the
Government organisation has to ac-
quire. There are very few co-
operative farms in this couniry from
where we can learn, gain experience.
I tried this myse.f at Nilokheri and
burnt my figures, and fairly badly.
Therefore, we must be very careful
as to how we make a beginning. That
is the reason for the Lime we are
taking, not reluctance or the idea to
soft-pedal it and forget it

Now comes the question of co-
operative processing. We have al-
ready about ten per cent of the sugar
produced by the co-operative sugar
factories. In the Third Plan, the
intention is that about 25 to 30 per
cent. of the sugar will be produced by
eo-operative sugar factories. Similar-
1y, co-operatives are expanding into
other spheres of processing.

We wish to build up a balanced co-
operative sector in production, in
economic strength, which can be a
match and a balancing element bet.
ween the octopus of a State economic
apparatus on the one hand, and the
even bigger oc'opus of the privaie
economic instrument on the other.
The co-operative organisation alone
can provide it, and therefore, we feel
that apart from the service co-oper-
atives, co-operative farming etc., we
shoud build up a very sound co=
operative processing sector, and we
are going ahead with it

Ch. Ranbir Singh (Rohtak): What
about taxation at its infancy?

Shri 8, K. Dey: This question was
raised in the course of the debate.
My colleague, Shri Murthy, has al-
ready answered it [ am equally
agitated about it, and this matter is
being seriously discussed with the
Finance Minister, and we hope a way
out will be found. The problem, even
for the Finance Minister, so far as this
question is concerncd, is to see thai
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he gives relief to the genuine co-
operatives, that he introduces a
measure by which he can dater the
spurious ones coming into the fold
of co-operatives and defrauding the
Government as well as their con-
stituents. That is where the difficulty
arises, and I really do not know what
answer [ can work out for the Finance
Minigter, but I understand the diffi-
culties, and I am taking it up with
thg Finance Minister.

Pandit Thakar Das Bhargava
(Hissar): Will Government not give
any help to this co-operative farming
and co-operative processing?

Shri 8. K. Dey: Of course, they will.

Pandit Thakor Das Bhargava: What
assistance will the Government give?

Ch. Ranbir Blogh: Technical assist-
ance.

Shri 8. K, Dey: It is premature oa
my part at this stage to say, because
it has still to be finalised, but I can
say broadly it will be in terms of
loans for land improvement, loan pro-
bably for godowns etc., grants-in-aid
for managerial assistance and techm-
cal assistance from above for better
farming practices. Marginal land-
holders are the people who require
more of technical assistance in agri-
culture than the others.

That is the way we propose w
build up a Ponchayati maj and =
Sahakari semiti. I hope all the par-
ties in this country have really under-
slood the functioning of this as an
all-party Government starting from
the village level.

The Minister of Health (Bhri Kar-
markar): Is it likely that Health may
be reached?

Mr. Depaty-Speaker: | hope so

Shri Karmarkar: In the interests of
his health, I think he should cen-
clude.
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Shri §. K Dey: My health is per-
fectly sound through the kindness of

Mr, Deputy-Speaker: Now that he

is by his side, there is no risk.
Shri D. C. Sharma: I think there
should be no time-limit on the

speeches made by the Minister. They
should go on as long as they like.

Mr. Depuly-Speaker: Order, order.

8Shri 8, K. Dey: At tha village level,
at the block panchayat samiti level,
at the district parishad level, every
party has the opportunity of asking
for the support of the people, and
sxcelling others belonging to  other
parties in the service of the peoplc.
When people function from a distance
it is possible to shout from a pulpit
ind blame the Chief Minisier of the
State or the Prime Minister of India
!or the omissions or commissions. Buy
when we function at the village level
or the block level, where there is no
parallel government......

8hri D, C. Sharma: We can shout
m the floor of the Lok Sabha.

Bhri 8, K. Dey: We have mauy
‘orces ahead of us, which we have to
sontend with, in this panchayati raj
i i business. One

aust develop to the same standard as
wrban areas. Many people say that
in the First Five Year Plan, we gave
Mr. Dey Rs. 80 crores, and there
still want in the villagea, peopie
still complaining in the villages:
the Second Five Year Plan, we
Ra. 200 crores; of course,
there was a cut, but he is
having Rs, 180 crores, and he is
ing it, but still people are com-
NMaining that they do not hawve this
w they do not have that'

RN}

it

I would like you to consider the
Yirst Five Year Plan allocations. In
he First Five Year Plan allocations,
re had Ra 2013 crores; out of this
is 811 crores were spent in ruml
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arcas which means 40'3 per ceat, f(er
a population of B0 per cent. In the
Second Five Year Plan, we have
Rs. 4500 crures; and the villages are
receiving Rs. 1255 crores. Even that
I am quite sure, is not belng spamt
entirely in the villages; they may be
spent for the village people in the
cities of Calcutta, Dolhi and othes
places also. That means that I8
per cent. is for villages and 825 por
cent. of population. I would like you.
Mr. Deputy-Speaker, to halp me im
this matter. This House must agpre-
ciate my difficulty. When I discussed
this matter in the Government of
India, everyone was agreed that vill-
ages must develop. Hon. Members of
this House must have read today the
Prime Minister's mpeach yesterday in
Saurashtra. He is complaining that
funds are given for amall industnies
to be located in rural areas, funds are
being given for rural elactrificalion.
for helping our irrigation programme
and so on, but when it comes actually
to the question of providing elootn-
city, and providing industrial estates.
the village people are dumb and
mule; they do not know how (o agi-
tate. They do not know to bring a
morcha to this House; they do not
know how to bring a morcha w0 the
city of Calcutta or to Bombay. And
we find that the people who are in
the urban areas get away with the
lion's share of the provision original-
ly meant for the rural areas

Pandit Thaker Das Bhargava: Let
us gll combine and condemn the Gov-
ernmen for that policy.

Shri 8. K. Doy: The Third Fae
Year Plan is on the anvil. T have
shed enough sweat trying to convince
other friends that if they really wish
to see a dynamic rural India pulast-
ing with the thoughts of the modermn
world snd try to think In terms of
100 per cent., 200 per cent. or 300 per
cent. incremse in agricultural produc-
tion, it is not enough to tell the
villager that he should produce it: it
Is not enough to tell the villager that
he should have a cow-dung gus plant
or an improved implement; he would
like o be sure that thers iv a rad
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wonnecting his village; he would like
1o be sure that there is iron and steel
available in his village to replace
parts in that improved implement; he
would like to be sure that there are
general mechanics' shops whick  can
provide spare parts for the imple-
menis. Unless all these ancillary de-
wvelopments take place, it is impossible
to develop one side in isolation from
the other.

Shri Khoshwagt Ral: But you wili
not assure them that they will get a
foir price.

Shri 8. K. Dey: The guestion of
fair price will come later. 1 am talk-
ing of something else,

The Third Five Year Plan is going
10 be on the anvil, and it is my very
strong appeal to hon. Members of this
House to try to give me their help......

Shri Braj Raj Singh: Our help is
there.

“8hrl 8. K. Dey:......by making an
effective demand on the Government
that this policy which has been ac-
cepted, that a proportionate amount
should be spent in rural areas, will
be implemented and the amouint will
in effect be spent there, till such lime
as the rural people have com:¢ on
their own—and they will, whken the
panchayat samitis are built up, when
you have 250,000 panchayats. when
you have a million and a half pan-
ches, when you have 35,000 block
panchayat samiti Presidents, when
you have 340 pradhans. Then neither
this House nor anyone has to plead for
them. They would make themsclves
felt. But therc is an interregnum.
During this interregnum, anything
may happen. It is during that inter-
regnum that we require the support
of this House,

Then there is another difficulty that
is coming. As I said earlier, quite a
number of people do not like the idea
that the co-operative movement should
grow. They ask that it co-operative
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farming spreads and these dumb and
mute who are completely unorganis-
ed—they have no vakil for them—if
these people can get themselves or-
ganised, ‘how do we make them work
on swealed labour on low wages on
which the large holdings of land can
be economically operated for the
absentee landlord'? Therefore, they
oppose co-operative farming. They
realise for the first time that if there
is co-operative farming, absentee land-
lordism is going to  be impossible.
They realise that if there are co-oper-
ative societies, if there are panchayats
rea'ly functioning at the village level
and if really genuine powers are de-
legated to these institutions, there
will be no parallel institution; there
will be no excuses. People regardless
of the caste they belong to, regardless
of the powers they otherwise possess,
will have to be eccountab’e for that,
if they wish to get themselves elected
again.

Therefore, they are opposed to the
creation of a genuine panchayati raj
institution. In this, a considerable
section of the people in this country
having s considerable control over
the spoken and written word have
vesled interests.

Now, ours has been called ‘the
Parkinsonian Ministry’. I am very
happy to note that there has been no
one in this House who actually want-
ed the disbandment of this Ministry.
A month ago, 1 was not quite sure. ..

Mr. Depuiy-Speaker: Shri D. A
Katti wanted it perhaps.

shri 8. K, Dey: The ‘Parkinsonlan
Ministry’ has, from the records pro-
duced by G.vernment themsclves, the
emal est staff of all the Ministries in
the Central G.vernment, and it has
been given the responsibility of shar-
ing the inadequacies and failures of
all the development Ministries in the
Centre, whether it Is in respect of
family planning, whether it is with
regard to heal'h, whether It is with
reference to food and so on.
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Shri Braj Raj Singh: For health, the
Health Minister who is here is res-
ponsible.

Shri 8. K, Dey: Of course, he is,
but I am the funnel through which he
has to pass it. Therefore, [ am
responsible for carrying his message
to the villages. I am his standard
bearer.

1 remember & story I read in my
hildhood. A Brahmin servant went
to the market on behalf of his master
to buy a goat. There were three
rogues on the way. When the servant
was returning home with the goat,
they said they would snaich that goat
from him. So they placed themselves
at each one if the mileposts along
the track by which the Brahmin was
expected to pass. The first man said
to the servant: ‘Oh, what has hap-
pened to you? Do you realise you
are carrying a dog? The fellow put
it down and looked at it. ‘Dog? No,
this is a goat’. Saying this, he went
to the next milestone where the
second man said the same thing to
him. Then, of course, he shook his
head and asked himself: "What is
this?" He looked at it again and he
found it was not a dog but it was
& goat. At the third milepast, the
4. Ulti %
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to the common masses of the people.
(Interruption). They do not like
poverty lo be reduced. A certain
amount of poverty must remain se
that the rich can grow richer by gett-
ing sweated labour. If that is so, I
am going to be up against these forces
increasingly in future.

Now, I seek the protection of this
House—not protection physically. It
does not matter. | am an expendable
tool at the disposal of this House.

Sir, a few months ago, in February
when the doctors asked me to go to
the hospital, they reflused that 1
should walk into the van. T was lifted
in the stretcher and 1 was told that it
was my heart which was in trouble.
1 was not quite sure that I would
come back. They put me to sleep. 1
am sorry to talk in this personal vein,
but it is very important that I  pul
my heart bare before you. For threa
days they put me to sleep. Whien
1 woke up again, 1 found I wa.
alive.

Now, when I got life ond got back
to this job, 1 had only one determin-
ation. I said to myself that this is
the public duty, that I should plare
before me, whether I funciion as &
Member of this House, whether 1

same thing happ y, he
lost all his self-confidence and threw
the goat on the road.

My difficulty was this. T was
wondering within myself what sort
of a programme am T bringing to this
House when [ come here and present
my Budget Demands. Am I bringing
= programme which I have a right
to bring? I am being told it is a bad
programme. Am I justified in cheat-
ing this House and cheating this
country? After all, I have cheated
myself of many things in this life and
I do not want to cheat mysclf in the
sther life also. Certainly, I do not
want to be a cheat to this House.

But, there are people in this coun-
try who do not like panchayati raj;
they do not like co-operative societies;
‘hey do not like powers being given
T3(Ai) LSD.—8,

function in Government or whether [
function outside, whether [ am alive
or whether [ am dead, | shall continue
fighting the cause of these dumb and
mut‘e and I shall continue to do it n
the way that Shri Braj Raj Singh
yesterday expected of me.

I am saying this because the lem-
ptation is very great when you are
doing your work hard here, when
you have got all your workers work-
ing hard and let everybody say you
are dead. you begin to become diffi-
dent and you ask wynursell, ix it  not
time o consider whether you are to
be or not to be. It was very greal
comfort to me for the past two dave
to listen to friends here and  their
criticisms. 1 may tell you 1  have
gained enormously and | can asaure
that people in my office—again 1 say
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they are picked men and a very few
people but they arc men of quality—
have been working very hard. They
have valued decply, for the first time,
the universal appreciation that  has
been accorded by this House to the
work that we did in spite of the
brickbats that have flowed continu-
ously and unremittingly from certain
quarters during recent months and
in spite of all our struggles.

I thank you for the time you have
given me and for the patience with
which you have listened to me, and
also the number of speakers that have
spoken on this subject and for the
almost record period for which the
affairs of this Parkinsonian Ministry
have been discussed in this House, If
you pass my Grants, I promise we
shall make an honest effort to prove
worthy of your trust.

Shri B, K. Galkwad: 1 just want
to ask only one question,

Mr. Deputy-Speaker: I think enough
has been said now.

Shri B. K. Galkwad: I want only
one information.

Mr. Depuly-Speaker: The Health
Minister is waiting here to be called.
(Interruption).

Shri B. K. Galkwad: The hon. Min-
ister when he spoke of the panchayati
raj spoke very highly of it. 1 con-
gratuylate him.

Mr. Depuly-Speaker: No new speech
now.

Shrl B. K. Galkwad: The question
is that in the villages the people are
ignorant and are very orthodox. It
is agreed to by all. You know the
position of the Scheduled Castes
people here. ... (Interruptions.)

Mr, Depaty-Speaker: Order, order.
His Party has spoken. He put up an-
other hon. Member to speak on his
party’s behalf, He wants to take ad-
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vantage himself now. I am not going
to allow that. Is any cut motion to
be put o the vole of the House sepa-
rately?

Shri Tangamani: Cut motion No. 294
relating to failure to accept UN.
Mission's recommendations may be
put scparately.

Mr. Deputy-Speaker: The question
is:

“That the Demand under the
head ‘'Community Development
Projec's, National Extension Ser-
vice and Co-operation’ be reduced
by Rs, 100 “(Failure to accept
U.N. Mission's recommendations.)
(294)

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put a'l the other cut motions to the
vote of the House.

All the cut motiong were put and
negatived,

Mr. Depuly-Speaker: The question
ItH

“That the respective sums not
cxceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st Day of
March, 1961, in respect of  the
heads of demands entered in the
second column  thereof against
Demands Nos. 6, 7, and 107 re-
lating to the Ministry of Commu-
nity Development and Coopera-
tion.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
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Hon, Memsers are already awarc of

produced below—Ed.]
Hoshe RS2 the time-limit for speceches.

Demann No. 6—Ministry oF  Com-
smunrry  Deverorment  anp Co- DemaNp No. 42—MINISTRY OF HeaLrn

OPERATION. Mr. Deputy Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,35,000 be granted to the
President to complc'e the sum
necessary to defray the charges
which will comg in course of pay-
ment during the year cnding the
31st day of March, 1861, in
respect of ‘Ministry of Community
Development and Co-operation.’”

DemaNp No. T—ComMmuNITY DEVELOP-
MENT PROJECTS, NATIONAL EXTEN-
ston ServicE AND CO-OPERATION,

“That & sum not excecding
Rs. 21,76,48.000 be granted to the
President to comple'e the sum
necessary o defray the charges
which will come in course of pay-
ment during the year cnding the
31st day of March, 1961, in
respect of ‘Community Deva&lop-
ment Projec's, National Extension
Service and Co-operation.””

Demanp No. 107—CariTAL OUTLAY OF
THE MivistTRY oF CoOMMUNITY DEVE-
LOPMENT AND CO-OPERATION,

“That a sum not exceeding
Rs. 4,72.08.000 be granted to the
President to comple's the sum
necessary to defray the charges
which will eome in course of pay-
ment during the year ending the
31st day of March, 1861, in
respect of ‘Capital Qutlay of the
Ministry of Community Develop-
ment and Co-operation.'™

1747 hrs.

Mmistay or HEAL™R

Mr. Depaty-Spraker: The Ilouse
will now take up discussion and
voting on Demands Nos. 42 to 44 and
121 relating to the Ministry of Health
for which 5 hours have been allotted.

70 cut motions have been tabled to
these Demands.

Hon. Members desirous of moving
cul motions may hand over at the
Table within 15 minu‘es the numbery
of the selected cut motions.

“That a sum not exceeding
Rs 1651000 be granted to the
President to  complete the sum
necessary to  defray the charges
which will comg in course of pay-
ment during the year cnding the
31st  day of March, 1861, in
respeet of ‘Ministry of Health'™

Demano No. 43—Mebrcar anp PusLic

HeaLTi

Mr. Depuiy-Speaker: Motion moved:

“That a sum hnot exceeding
Rs. 25.70,55,000 be granted to the
President to complete the sum
nccessary 1o defray the charges
which will comg in course of pay-
ment during the year ending the
a1st  day of March, 1061, in
respect of 'Medical and  Public
Health™™

Demanp No. 44—MisceLLaseous DF-

PARTMERTSE AND EXPENDITURE UNDER
THE MINIBTRY OF HEALTH,

Mr, Deputy-Speaker: Motion moved;

“That & sum not exceeding
R- 8601,000 be granted 1o the
President to complete the sum
necessary to  defray the charges
which will come in course of pay-
men! during the ycar ending the
31st desy of March, 1961 in
respect of Miscellancous Depart-
ments and Expenditure under the
Ministry of Health'"

Demasp No, 121 —Caprrar OUTLAY OF

THE MiNsTRY oF HEALTH
Mr. Deputy-Speaker: Motion moved:

*“That a sum not ecxceeding
Rs. 17.12,59.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the yecar ending the
31st day of March, 19881, in
respert of 'Capital Outlay of the
Ministry of Health.'”
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Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Mr. Deputy-Speaker,
before 1 come to the various aspects
of the activities of the Health Minis-
try, I wish to deal with the policy of
the Government in regard to health,
The policy with regard to health was
enunciated by the Government as far
back as 1948 and that policy stated
“that the Central and provincial Gov-
srnments should decide that modern
and scientific medicine should continue
12 be the basis of the development of
the national health service in the
country and secondly that facilities for
research in  Ayurved and unani
systems of medicine should bz pro-
moled on as broad a basis as possible
on the lines recommended in para-
graph 251 of volume 1 of the Chopra
Commitice report. The results of such
research as have proved valid will not
only enrich the ayurvedic and unani
systems but will also be incorporated
in the modern medicine so that even-
tually there will emerge only one
system." When the Government says
that the modern scientific medicines
should continue to be the basis of the
health services in our country, I have
no quarrel with them. In fact, 1 am
onc with them. Nobody will dispute
that statement of policy. But when
the Government says that the results
of the researches in the indigenous
systems will be incorporated into the
modern medicine so that there will
cmerge only one system, 1 have my
own doubts with regard to the real
intention of the Government. Does
this mean that the only one sysiem
that the Government wants to follow
is the allopathic system, which will
he enriched by researches into the
indigenous systems of medicine, and
the indigenous systems of medicine
will gradually disappear from the
country? If that is the intention of
the Government, it will be a wrong
and harmful policy. I wish it were
not the intention of the Government.
When one looks at the step-motherly
treatment meted out to ayurvedic and
other systems of indigenous medicine
and also to the homoeopathic system,
one will be constrained to think that
QGovernment are really doing only lip-
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service to the indigenous systems of
medicine and homoeopathic system.

The First Five Year Plan allocated
Rs. 375 lakhs for the development of
the indigenous systems of medicines.
This included homoeopathy also. Even
this meagre amount was not fully
spent during the First Five Year Plan
period. In the Second Plan the total
provision for health services is Rs. 218
crores. Out of this overall allotment
for health services, the provision for
ayurvedic, unani and homoeopathic
systems is only Rs. 6'5 crores—Rs, 1
crore in the ceftral sector and Rs. 55
crores in the State plans.

At the same time, about 90 per cent
of the amounts earmarked for health
services is being spent on our health
services based on the modern system
of medicine. Even after spending such
huge amounts on the modern system,
what is the position today in our
country. The modern scientific method
even today is not within easy reach
of the common people.

‘When I say this, Sir, I have no
grudge against the modern system.
That has to be developed. That has
to be surely the basis of our health
services. But when we are today faced
with a situation where we cannot ex-
pand our health services as we would
wish because of lack of qualified
doctors and trained personnel, I am
rather surprised at the Government's
attitude towards the indigenous sys-
tems of medicine and also towards
those who are practising that medicine.

My submission in this connection is
this, that we must evolve a system
whegeby all the existing systems ot
medicines in our country should be
placed at the disposal of our people
and every system should be encourag-
ed,

With regard to ayurveda, the Gov-
ernment has recently constituted =
Central Council. I am very glad that
it has been done. I congratulate the
hon. Minister for taking that decision.
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With regard to homoeopathy there
have been continuous demands in this
country for setting up a Central
C il for h opathy as the Gov-
ernment have done in the case of
ayurveda.

The Parliament in 1948 passed a
resolution unanimously recommending
to the Government to recognise homo-
eopathy system. An enquiry commit-
tee was appointed by Government in
1848. That committee recommended
the formation of a Central Homoeo-
pathy Council to co-ordinate, advise
and control the policy on homoeopathy
in the whole country. The Third All-
India Health Ministers' Conference of
1950 also recommended the formation
of such a council. The Central Gov-
ernment formed a homoeopathic
advisory committee in 1958, but the
recommendation for forming a central
council for homoeopathy has not so
far been impl ited. The decisi
of the advisory committee on homo-
eopathy are not being given due
weight. The Dave Committee appoint-
ed by the Central Government to help
and advise the Governmeni on  the
reorganisation and utilisation of homo-
eopathy and indigenous systems of
medicine recommended also the forma-
tion of the central council for homo-
eopathy. 1 want to know why the
Government has not accepted so far
this recommendation made by diffe-
rent committees, and the implementa-
tion of which has been demanded
unanimously by those who were
practising this svstem of medicine.

Today, when we are experiencing
shortage of medical personnel in our
country, it is all the more necessary
that every system of medicine should
be encouraged and all the people in
the different medical professions be
enlisted into a single co-ordinated pat-
tern of health service in our country.
I hope that the hon. Minister will lake
note of this and see that the Govern-
ment soon take a final decision on this
matter.

The second point that T would like
to bring to the notice of this House

CHAITRA 15, 1882 (SAKA)

for Grants 9723

is the necessity for having a national
health service in our country. If we
want really to serve the people, to
bring the benefits of the health ser-
vice to the common people free of
*cost, then certainly we must have a
nationsl health service scheme. But
1 do reslise that it is very difficult
to implement or introduce such u
nalional health service scheme on a
large scale in the immediate future,
The financial resources of our country
and also the limited personnel al our
disposal do not allow us to launch
such an ambitious scheme of a nalional
health service. But I would submit
to the hon. Minister that our objective
in forming a health service and in
implementing it should be one of free
service to the large mass of our popu-
lation throughout the country. For
that there should be a national heaith
scheme and also a national health ser-
vice scheme, The contributory health
service scheme and also the State
insurance scheme should be worked
out and implemented in such a way
that these schemes become the basis
for the future development of a
national health service in the country.
That isemy submission with regard to
this aspect of the mattier,

Then I come to another point which
1 think is the most important today,
and that is, the shortage of medical
personnel in rural areas. I do not
want to quote figures and tire the
House. The main reason for the pre-
sent dificult state of affairs is tha!
we are actually in acute shortage of
doctors and other ancillary medical
personnel. This problem has got two
aspects: one is the general shortage of
medical personnel and the second Ix
the lack of incentive to the medical
personnel to go to the vilage parts
and serve the people there.

18 hrs.

I am glad that the hon. Minister and
also the Government of India have
taken some steps to increase the train-
ing facilities given to doctors and
other medical personnel. But still we
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[Shri Kodiyan]
will be short of the actual reguire-
ments, to implement our health
schemes.

Not so long ago in Andhra, the Chief
Minister stated that there were about
200 medical centres in that State with-
outl doctors. The position with regard
to the other States also is the samc.
For example, the Mysore Minister said
that the health departiment was in ur-
gent need of 260 doctors and 200 mid-
wives, The medical departmont  of
Mysore Government was also cqually
handicapped, for it wanted immediale-
ly 209 doctors—bouth graduates and
licentiates. A similar statement has
been made by the Madras Health
Minister also. In an answer given to
my question on this very point, I was
told that only the Governments  of
West Bengal and Bihar have reported

u¢::~"—"'_ﬁ'\
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that they have not experienced any
particular difficulty with regard to
the availability of medical personnel
in rural areas and the other State Gov-
ernments have already stated thal
they are facing this difficulty. The
training facilities should be increased
further. That is my first suggestion.

Mr. Deputy-Speaker: Would the hon,
Memboer like to continue on the next
day?

Shri Kodiyan: Yes.

Mr. Deputy-Speaker: He may con-
tinue on the next day.

18:02 hrs,

The Lok Sabha then adjourned till
Fleven of the Clock on Wednesday,
April 6, 1960/Chaitre 17, 1882 (Saka).
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